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LOK SABHA DEBATES

LOK SARHA

—

Friday, July 13 1979/ Asadha 22, 1901 (Saka)

The Lok Sabha met at Elsven of the Clock
[Mn Seeaxee i the Char )

RE DISRUPI'ION IN SUPPLY OF
DRINKING WATER IN
DELHI

SEVERAL HON MCMBERS Rose
(Faterruptions)

SHRI  KRISHNA CHANDFRA
HALDER (Duigapur) Sir, there iy
no water avatlabie in Delht  Ts there any
government here—we want to know.
The Houwe cannot run Kendly adjourn
the House (Interruptions)

SHRI EDUARDO  FALEIRO
(Mwmagar) There 18w nnt 3 sungle
drop of water—ven in the Parhiament
H e

SHRI KRISHNA CHANDRA
HALDKR TI'uis gaeroment which can-
notawaph cven drinking water 18 not fit

to reman n office  (Interruptions)

SEVERAL HON MFMBERS
W want water, Sir / Intsrrupteonc}

MR SPEAKLR Mr Chavda will
du kindly ash the Mumaster to come ¢
&mmmut]

SHRI KRISHNA (HANDRA HA-
LDER  [i thus haup nvoin the camtal
city of Ind a what will happcn in rural
partsof the country *  (Interruptions)

MR SPEAKCR  Thave directed the
Minuster to come and let us know
SHRI SAUGATA ROY (Barrack-
: The Minuter yesterday told the
that water supply will be resumed
by r2 midught ut to~dav there s no
whiter avalfable in Delhy . (fmsrruptions)

KRISHNA  CHANDRA
¢ Wewantwater notonly for

Hg LS1

ourselves but for the go lakhs of the phnﬁe
;:II‘)‘T‘-:! Peoplrax’rosmngoutofbr 1

SHRI SAUGATAROY . The Minis-
ttr has comumtted a breach of privile,
Yesterday he promised water will
available by 12 midmightbuthe has not
kept 1t up  (Interruptions)

MR SPEAKER * T have asked the
Minster to come and explain the position

SHRI  KRISHNA CHANDRA
HALDER  Sir, we want water, T rock
water from somewhere else because there
1% RO WALET in My quarter,

SHRI DINEN BHATTACHARYA
(Serampore) * You adjourn the House
to-day Ixcause we have come here wath-
out taking our bath  You cannot accept
4 Calling Attention now  (Fnlervupiion)

SHRI KRISHNA CHANDRA HAL-~
DER * Thavegivin my untice You
adjourn the Houst untl you supply ws
water

SHRI € K  CHANDRAPPAN
(Cannanore) +  Look at the water here
Thus 13 not pure  (Interruptions)

MR SPFAKLR Please bear with
me for & few minut< T have heard you
for a kew munutes Sofar as this Hout
1 concerned

SHRI P
(Nandyal)
House

VFNKATASUBBAJAH
You please adyourn the

MR SPEAKFR Sofarasthis Hoye 18
concerned T have seen  to it that drunk-
ing water 18 pron ided for here henr
me for a mute  Mr Bagn kindly go
to your wat  There 13 mffcrent clurfnrg
wats1 avatlable so fat as the House 1s con-
crrned

SEVFRAL HON MFMEBFRS~ No,
no, (Inderruptions)

SHRI EDUARDO FALFIRO -
Parhament House 1% 1n your jusedictn
and here there 1 no water  (Inisrruphions)

SHRY KRISHNA CHANDRA HAL-
DER : wrlhlﬂhewmmm
ourselves before the Housing M



_ Re. Disruption in

SHRI SAUGATA ROY : Sir, the
Minister said that by 12 O’clock in
the night water would be available,
But there is no water. Hence the COene
tral Ministers are not capablé of running
this Government.  (Interruptions).

SHRI EDUARDO FALEIRO Mr.
Kachwai’s distributing water in the House
is trying to turn a very serious situation
into a joke and adding insult tojinjuey.. .
( Interruptions)

SHRI C. K. CHANDRAPPAN : Iris
improper for a Member of the Howe to
bring watet hete and giving water to the
M-mbers of Parliament will not solve the
m a3 the people outside are suffering

of no water. So, water should go
tn the le and watér 18 not a privilege
of th~ Membzrs. (Interruptions)

SHRI KANWAR LAL GUPTA :
(Delhi Sadar) ¢ Sir, may 1 make a
submission 7 (fnierruptions)

SHRI KRISHNA CHANDRA HAL-
DER : No water, No House, You
adjrirn the House, , (Interruptions)

MR. SPEAKER : All of you may
please sit down, I will hear you.
(Interruptions)

.

SHRI C. M. STEPHEN (Idukki).
Mr, Speaker, Sir, I wish to make a sub-
mission, My pointisthis. The Minister
had made a statement yesterday that water
will be md-rd;v:ihblr by midnight. Now,
he hat ad1-d insult to injurv. He said
that by midnight water will be made avail-
able. Butit has not been mad~ available,
He knew that the House is anembling at
i1 O'zlxck  He owes a daty to this
House to come ana  explain av to  why
water was not made available. I say,
he har add=~d inwit to injury, What he
bas donr is an inwalt to the Housr, He
has committed a breach of privilege.
Under the circumstances, it is better,
Sir, that you adjourn the House so that the
Minister may come and explain the posi-
tion to the House, That i the wibmission
I wish to make to you.

SHRI KRISHNA CHANDRA HAL-
DER : Thit iv our demand—water
should be lquh‘td immediately,

SHRI C. M. STEPHEN : The House
proceedings must start only after  the
explanation from the Mi:im-r comnes.
We can und=rstand the situation. The
Minister should coms here and explain
to whv his commitment could
not be carried out.  You will have to
take him to task. Sir, a3 an ind*cation
of the displeasure of the House against the
Minister, please adjourn the Howe ; and
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we will wait till the Minister ccmes and

a statement in the House.  The
Minister should come and make a state-
ment to the Howe,

AN HON. MEMBER : Please ad-
journ the House,

MR, SPEAKER : T am prepared to
call a m=cting of all the leaders now,
along with the Minister,

SHRI KRISHNA CHANDRA HAL-
DER : I want to make a submimien, .
(Inderruptrons)

MR. SPEAKER : I have sent for the
Minister.

SHRI CDUARDO FALEIRO : ¢
Minister has not come. What is this ?

MR. SPEAKER : Mr. Mchan Dharia,
have you sent for the Minister ?

THE MINISTER OF COMMFRCE,
CIVIL SUPPLIES AND COOPFRA-
TION (SHRI MOHAN DHARIA) :
Mr. Speaker, Sir, we have sent for the
Minister. But if you adjourn the Houve
we have no objection.

MR. SPEAKER : Allright. Wewill
adjourn for half an hour, Meanwhile
we will get the Minister,

SHRI A. K. ROY : (Dhanbad) -
You please adjourn the House till water
comes.

MR. SPEAKER : We will mectafier
half-an-hour,
11* 26 hrs.

The Lok Sabha then adjourned tilf Forly-vix
minutes past Eleven of the Clock.

The Lok Sabha reassembled at forly-right
minutes past Elsven of the clock.

[Mz. SPEARER in the Chair]

STATEMENT RE. DISRUPTION IN
SUPPLY OF D%;%T{(J;I;IG WATFR IN

fraie’ slte smere wer g s
woft (Y forwnte wer): e & @ oY § woR
WY BT YUETe WO whge § e Fagt arg
R grfore o @ &t | A v ar s g T
T AR IR ...

AN HON. MEMEER : You have td
give unconditional apology to she Houee,



L]
SHRI BAKHT : My
umcaiditionala; tothe House is there,
T thought that I be here at 12

O'clock thinking that this question will
be taken up after the question Hm::_ I
express ray regret not being
hereat r1 O'cleck. Then Iuvvhsah busy
in trying to make arrangements by which
the present position could im .
Yeisterday [ said that the Munlci]lr&:-
g‘)fll!oﬂ of Dethi expected that they would
= able t4 put the matter right by mid-
night yesterday and the Army technicians
o had been put on the job put the
matter right fo the extent that they could
1n the Plant. Now, at the moment we are
prodicing 50 MGD water from Wazir-
pur. Thisisaccording to the information
T have reccived to this time. We arc alo

We could repair the sabotage in  the
plants by last night, but the latest sabotages
that have taken place in the supply lines
are widespread. This is the most un-
[*ttunate part of it. We arc trying to
locate it. , (Interruptions).

@ g wx wowm (I3 : fax Wi
3 7y gow W § ok faers sl ifed

oft fommeeTwwn ;5 wifead .. ..

ot ool vorer Wt - i arefy wifd,
mmimwél“z:i}mg [
{vaaaTY)

Mr, SPEAKER: Please allow him to
make the statement,

oft ow arerm (oatdy) - g fd?
:Wﬂﬁ 4 firr wiy folt w8 w@ 1w fedy

wrr ot 7 feft w aeft fr o
Aqfeewr & & oy W WY oy § 1 AT A
wr § YR

ot wrdtere Ty (araenlt) - o WY ordy

~. SPEAKER: You do not want him to
make a statement,

{wonm)
ot fewe wr ;@ Wi ¥ § feg
i ok A ww o € wiwrare fww
varer @ wamar ot ot vt oyt o 1w
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SHRI VASANT SATHE (Akola):
We cannot move without water. We
neerd water,  (Faterruptions)

MR. SPEAKER : The more vou shout,
the more water you will require.
(Intarruptsons)

SHRI VASANT SATHE: Unles he
does something about i1, it will becemc
very difficult,



7 * Re Disruption mn

MR. SPEAKER : I have alrendy dis-
cussed the matter with hi He is trving
to do wmﬂﬂﬁn;‘ - *

(Interruplions)
MR. SPEAKER. He is arranging it.
{([nserruptions)

SHRI VASANT SATHE: He has not
done anything about it.

MR. SPEAKFER: He is dying it now.
(Inserryptions)

MR. SPEAKER : He has promised me.
([nterruptions)

. MR. SPEAKER : Hc is trving to make
it availuble immediaielv,
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SHRI SHYAMNANDAN MISHRA
;lBrgullarm) : {t is quite ubvious that we
ave an administration wiuch is sans
altertnes, sans vigilance, sans any sensi-
tivity to the human suffering; and
therefore they have been mitting quict for
the last 48 hours, Did they not have
any proper intethigence, in time, to prevent
this tragedy ? Therefore, they are clearly
answerable to the country and to all of
vs, Now, there should be no sitting of tl ¢
House till the Minister is able to restore
water. Lot ne make it clear that we are
not prepared to atlow the House tg con-
tinue to function till we are able to get
water. 'The Minister has not been able
to assure us wnen it would be pomsibic

+ lo restore water lW‘V. He simply says

to us that lre would he carrying water o
our homes in tanks; that is not satisfactory-
We are not able to mect our basic nrr&!
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9 Written Awswers ASADHA 23, 1001 (SAKA)  Written Anppers jo

e =¥ | Frowme fear
m«thﬁmtmuﬁd‘m

1 (sawarr) aonr< vy ot § g% g
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wifge 1 & amen ¢ i Ffiree e oo wm )

W f§ O W & pand s, di g

g#man‘?wimmw
i

(Futerruptions)

MR SPEAKER: I do not think that
the wirk can h: dwnr monerlv  The
Hause stands ahourned for the dav. We
meet In Mondav at 11 AM

«sWRIFTEN  ANSWERS  TO
QUES FTONS

Recruitment of Pllots in IA

*3;  SHR1 J&NARI)HAN-\
POOJARY:
SHRI P K KODIYAY :

Will the Mimster of TFOURISM
AND CIVIL AVIATION be pleased
to state:

(1) whether it 15 a fact that the Indian
Airlines recruitment  policy has been
severaly cnitiresed by Pilots bath employed
and unemployed,

(b) whrtner 1t 13 alsy a fact that the
Indian Commercial Pilots’ Association
has threatrned stnke if Indian Airlines
makes up its shortage of Pilots bv re-
cruitment from LAF ;

{c) if so, what ae the 1equuzenents of
Pilots of Indian Awrlines as on joth June,

"q79; and

(d) how Government propose to hll up
these vacancies ?

THE. MINISTER OF TOURISM
AND CiIVil, AVIATION (SHRI
PURUSHOTIAM KAUSHIK): (a)
There has been gome criicism of Indian
Asrlines by the unemnloyerd Pilots for not
offeiing enoughte mployment avenues tod
them,

{b) Indian Commercial Pilots’ Asso-
ciation has any t;we to
induct Pilots fiom Indian Awr Force in
Indian Airlines and have threatencd legal
action including direct action.

(c) The custing strength of Pilots ns
on oth June, 1970 is adequate to rocet
the requirement for the current operational
commitment.

d) Inorder to meetfuture requirements
cr(mon. Indian Airlines has advertised
March 1 for the post of Ap-

Pilots and selection is in process.

Gosds conssonted by castems
Department

82, SHRI G.S. TOHRA :
SHRI 8. R. DAMANI :

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleasted to state :

{a) whether at is o fact that goods worth
crores of rupecs wised or coufiscated by
the customs depirtment are rotting in
various parts of the country;

(b) if o, the details thereof; aud

(c) the reiction of Government thereto
and the steps taken to dispose of the con-
fiscated goods ?

THE MINISTER OF STATE IN
THE MINISTRYO F FINANCE (SHRI
SATISH AGARWAL) (a) to (c): No
Sir. According to rcgorﬂ received
Government, sized and confiscated
are properly stored in customs owns
and apprpriate steps are taken to prevent
da and deterioration to the
stored. Stock taking of seized and conhs-
cated gnods in customs godowus has been
conducted periodically during the las
three years. Stock challenges and ins-
pections are also heing conducted in the
godowns.

However, 1t 1a rt):mrud that in respect
of same of the 13 of the Cust
(Preventive) Collectorate, Bombay, such

iodical stock taking was not conducted

a few vears prior to 1976 on account
of heavy ton of qoodsd is in those
godowns. ﬁpmpnatr departmenial
action agmnst the concerned officer for
his failure to comply with rhe st uctions
mrrim{l:'hr storate and disposal of these
goods, alreacdy been mtiated

Instructions have also been iwued to
all Collectors to ensur~ that the preacribed
periodical stock taking, stock Ichallenges
and surpnwe checks by semaor officers of
the Customs godowns arc conducted
regularly.

As onlgi-g-197g, the total value of the
seized/confiscated goods stroed in customa
odowns !was about Rs. *75 crores.
a complete review of the procedures
oF duaposal of the duferent categrons of
i erent CAtegrors
these goods were imued in May, 1978.
Lo accelerate the pace of disposal of seized/
confiscated goods , further instructions

“Re;!iu 1o Starred questions for July 13, 1979 were laid on the Table.



Mil and Para-Mil
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#83. SHRI 8. JAGANATHAN :
SHRI M. KALAYANASUNDA-

H

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANGE
be pleased to lay a statement showing:

(a) the analyais of the rate of increase
in the wholesale price and the consumer
price during the last twelve months;

(b) whetheritisa fact that the wholesale
pric= index of all commodities has gone up
abnormally since the presentation of
Budget;

sgtheumforthe:pun in this
index;

Statement

Wettten Anywirs "

o
CE A 1
the “falen
T i e

THE MINISTER OF STATE IN THE
ATRY OF FINANCE (SHRI1
TISH AGARWAL); (a) Betwesn May
1978 and May 1979 t esale Price
Index has gone up by 75 per eent and  the
Consamer Price Index er, per cent.
{Details may be seen in the Statement).

) to (d), The important factors which
ha(v!\)s contributed to this price rise are
seasonal pressures, upw adjustments
in administered prices and higher import
costs of petroleum products, cement, iron
and steel and edible oils and id ex-
pansion in money supply during the last
three years. A '6 per cent rise in prices
since the presentation of the Budget sn
far i.e. agrd June, 1979 is no douht
a cause of concern awever, in view of
the fact that somr of these i ncreases are
scasonal and likelv to ieverse themselves
later and that som= are on account of
administered prices which are not likelv
to be reprated in the near future, the price
rise 80 fat is not anindication ofa run-away
inflation,

{e) The important measures bv
the Covernment to check the extent nf
price rise include: coming into effect of
expanderd public distribution system from
Julv 1, 1979, postponing the pavments
of instalments of compulsory depomts and
tightening of bank credi. particularlv
in respect of sensitive commodities like
sugar, pulses, vilseeds and vegetable oils,
and import of commodities in short supplv
such a1 vegetahle oils, steel, cement and
rubber.

Analyses of rate of increase in Wholesals and Consumer Prices

Index Numbersof AllIndia Endustrial

Wholesale Prices kers' Consumer

(1970-71= 100) Price (1960== 100)
Month —

h Index Percentage Index  Percent

change

over the over the

previous ous

mon' menth

1 ] 3 4 5 6
May . e e e 1978 1831 +o0'g gag +0'3
June . . . . 1978 1847 +o'g 97 +12
July % @ s % 1978 186+ 411 830 +0'9
August . . . . 1978 186'9 +0'1 831 +0'3
Septerber ., , w98 1865 —o'n 336 +1°8
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xu':'t‘. \.l.--‘;.‘. % ‘?::-" . mw _:.-‘ PN Pt e
s : e LT U T 5 .8
Octsber .- . . . . g8 Byy o5 g0 . +ive
November. . . . 1978 187-¢ ——l 340 . Nofh.
Demh . . 1978 1853 -—1 385 - 1§
" Januncy 2 B ow 1979 185'3 Nochange ' 884 —0'9
February ., , . 1979 1846  —0g- 329 —0'g,
March 1979 18g9-0 +2-4 332 +0'9
April . B 1979 193" 6* +2-4 337 +1°5
May . 179 - 196°8* +1-7 889 - 406
_ # Provisional,
Disposal of Income-tax Cases of Ansal The income-tax authoritics  had
Group conducted searchesin thisgroupin Decem-
ber, 1973. During the course of these
#gs. SHRI C.K. CHANDRAFPPAN : scarches, besides of Rs. 2.20 lakhs,
will thc DEPUTY PRIME MINISTER large  number of books of account,
AND MINISTER OF FINANCE be documents and were also seized.
pleased to state : In order to - e apnd for speedy

(a) whether hie has received a represent-
ation  requosting him to take effective
steps for the speedy disposal of the Ansal
Group »cas2s inwhi-h the concealmentof
fmme-ux to the tune of 5.5 erores is
{ .

(h) wh ther it is a fact that these cases
are g for the last five years;

(c) whatarethe details regarding these
cascs and what are the reasons for this
inordinate  delay in disposing of these
important” cases ; and

(d) what are the steps that have besn
taken for thespesdydisposal ofthesecanes?

THE MINISTER OF STATE IN THE
‘MINISTRY. OF FINANCE (SHRI
‘ZULFIQUARULLAH) : (a) A representa-
tion has mwnt!y been reccived alleging
large scale ~vasion of tax by the Ansal
Group and requesting  for expeditious
disposal of income-tax asscasments in this
group of Cases.

(b:l- (c} and {d). 'ﬂa-re is only one case

which is prm‘!mgffw more than last 5 years:

However, there are 3 other cases where

and the awessmentshave once been comple-
ted but luve since been set pside or re-
opened and the set aside and reopened
ascuments are pending as on today,

Details of these cases are as follows 1—

(r) Shri ChiranjiLal  1565-66,
-.(w"}:v.ihuc}&-;: mrgt s &im
. 5 T
arzww: frlpeine LSy
odey. '

investigations, the cases ofthe group have
“been cge:trdmdinthemmg(grﬂurcnh-
missioner of Inome-tax , Central.Y, New
Delhi early this year, Alargt nurnbﬂ'"f
amcnufonhe carlier ygm
, as 8180 & numbér u&m
have since then been complcted ‘in' this
group.  All cfforis are being made for
ly disposalofthe cases, ., .

Salled Notes

!owndh Offi ge nfkg'm

DR. BIJOY MONDAL :
o ssn“fum BANE:

Wiu ‘Iho HTB?O?

Fl'NANGE I:K‘plrucd m state

(a) whether soi’ed notes worth Rs, 6o
lakhs meant for destruction alegedly founa

eirway back to the cash countersin the
;&Eioe of the Reserve Bank of India, Banga-
iore N " -

(h) ifso, whether any inquiry has been
conducted intothe tultkr.q

{e) whether any arrest has also been
and )

»

{d) mu.m.- of action taken ny.lmt lh:
‘persons found guiltyandsteps ukmtopre-
vent guch occurrmnu?

TRI!M!NIBTERGF STATE mm
FENANGE .

m
IJLLAH) (s) and (k). I
hnlt uq::}tltu:{b :.;

wllﬁd !i!ild mtu a

-.';mc uu m-m a.

m&m |
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;thlle Rmamk and the same is still
n progrew. A complaint waslodged with
Mluflepsliee. Later, the GBI have been
asked to take over the investigation. It
is not passible to amess the actual Joss at
present as itcan be kmown onlyafter the
investigation is complete,

(c) 13 p2raons were arrested, of whom
6 have since Leen released on bail,

(d) Further action against concerned
stafl will be initiated on receipt of the
Enquiry/Investigation Reports referred to
abive. T~ existing procedures are being
erxamined by the Reserve Bank with a view
to fill the lacunae, if any, as also to
tighten them up.
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Weitien Arewers 16
Rise ia ﬂ-d&w Comrmaedi.

*87. SHRI R.K. MHALCI :
DR. BAPU KALDATE :

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND CQOPERA-
TION be pleased to state :

(a) whether the prices of seme of 1he es-
sential commodities are sumowlat agan
on the rise ;

{b) if so, the details of actual 1ise since
the Jp—muuun ofthe Budget. fmonth-
wise) ;

{c) the reasons for rise n prices ; and

(d) what steps Government have taken
or propose to take to control the prices?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOFFRATION

SHRI KRISHAN KUMAR GOYAL) :
a) Yes, Sir. During the past frw months,
there has been increase in the prices of
some cwential commoditics,

(b) The monthly movement of whole-
sale price indices of esscntial comme duties
since the tation of the Union Budgrt
for 1979-80 is given in the statement.

(c) The rise in prices has bren due to the
cumulative impact of several factors such
as upward adjustmentin the admini-
tered prices of certain commodities like
petroleum products, iron and steel and «c-
ment; increase in the prices of im;pmml
commeodities ; scasonality factor; rmpact
of increasein excise dutirs on some commo-
dities on nﬁmﬁm of import duty on im-
ported edible oilganunﬂ‘: expansion i
money supply during the last three years.

o e

0 inflationary cics,

and further measures would be taken as and
when felt necemary., Some of the impor-

tant measures taken are bricfly indicated

below :

(i) Instructions have been issued to vari-
ous Central ent Departments
to ecxercise utmost econorpic discipline
ant reduce  Government expenditwe.

State Governments have becn re-
u(ulnnnd to adhere to authorise overdraft
limitsand torastrictpon-plan expendituie.
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{iii) An Ordinamer has been promulgat-
edw pon by one year rrp.m;ﬁlof
instalmen deposit fallin
due on July 6, 1979 ¢

{iv) Reserve Bank of India hastightened
credit against sensitive commodities
namely sugar, oilsceds, edible oilsand puls-
cs. Reserve Bank of India has advisd
comm ‘rcial bankstokeep astrict vigilance
on advances against such commodities in
ord*r tocheck any tendenev to utilive bank
finance for hoarding.

{v) The Scheme of monthly releases of
sugar by Government was re-introductd
with effect from June 5, 1979 witha view
to maintaimng the prices of sugar at
reawonable level. From July 1, 1979, res-
irictions on werkly sale and despatches of
sugar have been reimposed.

{vi) The ex-factory prices for printing
paper and cream laid or wove paper have
bren fixed atRs. 3.000 and Ry, 3,785 per
M-tric Tonne respectively. Under the
Paper  (Control) Order, 1979, the
C-ntral Government has empowered itself
to direct dispragl of stock and sale of white
printing paper and cream laid or wove
paper.

(vi1) Although the procurcment prices
of rice and wheat were increased d.m’ln%
1978.79(Kharif) and 19 {Rabi
marketing scasonsrespective ‘)'. the Central
isur prices for foodgraine for the public
distribution system have not brenincreased
50 as to hold the price line. The demands
of the State Gover fur allocation
of Wheat and rice are being metin full.
State Governments have been requested to
strengthen thewr public distributionsystem
with aview to makingfoadgrains available
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tothe vulnerable sections of population at
reasopable prices.

(vifi) Btate Tiading Gurpnnt on has
» marketintervention in edikle
oils byselling oil. STC contiru-
estomeetthe requirements ofthe var acjats
industry andalsorequirementsofthe Stare
Gﬂvmimrntl for ut‘};r publ:é d""iL“‘f;‘;r
system inrespect of imported rapeseed
Palmolein/RRD palm o1l ete, /
(ix) Efforts are bnnimdr 10 imptve
the movementrofgoods by rail, Thete Las
been considerable improvement in the
movement of foodgrains 10 North Eastern
States During the past 20  davs  of
une 1979, 51,000 tonnes of foodgrains
'Elve Been " received in North-Eastern
tates.

(x) Import of esential commodities
like cement, edible oils, pulses and sodn
ash, in short supply, is being continued.

(xi) State  Governments and Union
Teritory Adminisuations have been re-
quested to strictly enforce the provisions
of the Standards of Weights and Measures

Packed Commodities) Rules, 1979, Emential

ties Act, Price Dbp{ Orders
and amilar other enactments, have
also been asked to keep a close cone.
tant watch on the price trends and to
curb unwarranted increase in the prices
of various ial commodites.

x1i) The Production-cum-Distribution

has h‘m uunchdmmm m_&my 1,
1979 to cover larger on more
ag?ilclu of daily necemity, The Scheme is
expected to be 1n full gear by the end of
the year,
xii1) Special ¢« forts are bey made to
l(ncw}lle 1n production in oﬁ‘nqh and

[Statement

ment of Wholesale Prices Index Number of Selscted Essenteal Commodities during  the
Aottty mses 4 period February, 1979 to May, 1979

Page Change

Saaesty Ff:g l";d %'gh May 79 May '79 Apr.'7y Mar, "9

Apr '19 Mar. *79 Feb.'7g

1 2 3 4 5 "6 7 8

Riee. . . 157'B 157'5 163 0 167°7 429 135" —~o02
co'.hm . . 161°5 1610 154°7 150°5 -2 7 -39 —-0'3
Jowar . W 152-6 147 B 149°2 149°1 -0 Jog -3 1
Bajra 199 3 138'0 141°9 142°3 to g +28 —0'g
Gram seg'o  9eB'g 261 gsoBg —3'3 —538 +arg
Ashae ggo'a  ag-B asgry 2ty +oB 434 +o'7
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Moong . . %994 %973 3125 o8 4wy Hgx —o'7
Mmoor . . ggr'7 @48 23971 235’y 16 +11'y -7
Unad N agb 4 926y 242°6 9487 +2'4 +71'0 +o'1
Vanaspati . : 160° 2 171°0 1B7-4 1851 —_—l2 +9'6 +67
Groundnut oil 138 7 1476 1526 152°9 +o0-2 +34 +64
Mustard Oil . 16100 167 3 178-2 1732 —a B +6'5 +3g
Coconut Oil . 1844 154 4 156 2 1576 +0'9 +1+2 8
Milk . 160 1 1663 167:0 170'8 +23 +o4 +39
Meat . . 250 0 253 8 2515 251 5 s —o0 g +15
Fish . 243°0 239 0 229 4 240° 1 +4'7 —4 0 -t 6
Potate . . 65'6 65 6 6o 7 682 +124 —75 —10 5§
Onion ., . 179'2 176 9 167-0 1577 —56 —56 —13
Sugar . 18471 1451 162 o 160 § —1 0 +11'6 +8 2
Cotton Textiles 1835 1836 185 2 188 5 +1 8 +og +o1
Kerosene N ags 5 252 1 252 1 252 1 8 8 +8 0
Atin . 165 o 167 8 1652 164 2 —0'6 —1'5 417
Chillies 128 5 119 9 124 4 1y 8 —5 3 +3 8 —6 7
Tea s @ 1986 2076 1957 1886 —36 —57 +45
Matches 102:6 130 O 129 O 129 O s —0 8 +26 7
Salt 1953 %049 U5 24D +13 432 +4 9
Soap . . 171 9 181 8 184 1 181 7 —13 413 458

SHIPMENT OF SHRIMPS HELD UP
IN U.8, mn‘rsﬂlg:;‘n EXAMINA-

#38, DR. VASANTKUMAR PANDIT:
Willthe Minister of COMMERCE, CIVIL
SUPBLIES AND CGOOPERATION be
pleased to state :

(:gluteum it is @ fact that shipment
of Shrim exported durin .
Anril and May worth crores of rupees was
h:d up in U.S.o?nm for examination
and procesiing “Salmonella” in the
Shrimps.

{b) wien was the warning about Sal-
moneélla content in Indian Shrimps giving
zﬂm Food and Drug Administration ;

{c) what Goummt.:w taken
to prosaote export remove
the techuieal diﬁé-Sﬂu ?

= —

THE MINISTER OF STATE IN THE
MINISTRY OF COMMI RCE, CIVIL
SUPPLIES AND COOPFRATION
(SHRI ARIF BEICC‘}E);' {s)dto (c). Some

ments were ined for ingpecticn
of %A authorities for Salmonella content
in the shipments.

FDA did not give apy warning about
Salmonella content 1n Indian shipments.

Soon after the FDA subjectrd onr
nhri:npah to Salmonella tests a ﬁmae
Products Exports Deve! t Authority
delegation went to U.sw had discus-
sions with FPA and our Embassv <fi-
cials. As a result of this majority of Ell"

ding mnln'gm-u were cleared.
quently, FDA cofficials visited !rdhhf;:“
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- Abclisien of Sales Tax

xgo. SHRI R.L.P. VERMA :
SHRI S.S. SOMANI :

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to State :

(12 whether Government are aware
the large scale demonstrations, represen-
tations and agitations from the trading
community throughout the country for
the abolition of Sales Tax ;

(b) whether Cheif Minister of States
also met 1o resolve this use:

(c) if su, whether a final decisionsa h
since bern taken in this behalf ?

THE MINISTER OF STATE IN
THE MINISTRY GF FINANCE
(SHRI  SATISH AGARWAL) :
([?ej Numbr  of resentalions have

en received by the Central  Covern-
ment  suggesting  abolition of sales tax
and ity replacement by excise duty.
Gov*rnm~nt have seen of 4
slang Uy ventilate their point of view
theough d*monstrations in certain states,

(b) and (), The question of extending
the scheme of replacement of sales tax by
additional excise duties on some essen-
tial commodities like crment. medicine,
vanaspati and petroleum products, as
recommendrd by the Indirect Taxation
Enquiry Committee, was last considered
ata mecting of Chief Ministers of States
held vn 1gth and 20th May, 1979. The

1 was ohjected to by a large majoriry
of the States.  As levy of tax on sales or
gu:cha\ﬂ of goods taking place within a
State is a State subject of taxation under
the Constitution, it cannot be replaced

excise duty without the concurrence
the State Governments,
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CONCESSION TO UNDER-DEVE-

%5y, SHRI D.D. DESAJ :

Will the Minister of
CIVIL SUPPLIES ANSW
RATION be pleased to state :

(a) whrther undmdewhpd countriee
inciuding India obexined specific cob-

developed  countries
atUNCTAD V held reosntly  in Maniles

(b) if not whether this was dur té the
inability of the developed countries
to act ina oconcerted marmer}

() whether considerations of mid by
the countries wasan inhibiting
factor in the ability of Grﬂup of 77 to
bargain for tradr preferences ; and

(a) the stand Government of Indis
N Tt
t the meet e oup o al

;JN 'v p ofy7

THE MINISTER OF GOMM‘ERGE
(“ler SUPPLIES AND PERA-
TION (SHRI MOHAN DHMLIAJ' :

m aad (h), The agenda for UNCTAD-
covered a wide 1ange of subjects in-
eluding virtually all the major conference
cnuntries in the area of
wdr m:“mwhpnmt Toe rendts of
the Conference for developing countries
lLike India should be evedumted in the
context of their countiruing cfforts to
restructure their economic relations with
dmlep«l mtriu and accelerate the
implementation of the Programyne of
Action for the establishment of the New
International Eooticantc Otrder and she
extent to which the Confarcnce contri busod
to the rextisation of thess objectives.
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The results of UNCTAD-V were dus-
applmn:ngf for developing countries due
to lac Progress 1N many important
areas such as the evaluation of world
trade and economuc mtuation and struc-
tural changes in the world economy and a
greater share for the developing co mtries
in the international decamon making pro-
cesses, evaluation and consequential re-
commendations concerning Multilateral
Trade Negotiations, meawres to expand
and dr y the expoit tiade of develop-
g countries 1n manufactures and semi-
manufactures, Generalised System of Pre-
ferences, reform of the international mane-
tary cystem, alleviation of their debt
problems, Code of Conduct on Transfer
of Technolagy and bulk sharing of cargoes
in stupmng

Some limled gang weee regustered
by developing countries in areas like
Protectionsm, Commodities Official

Drvelugmmt Assistance (ODA), steps for
strengt rm;‘llg the technological capacity
of develomnhg countdies problems of I east

Devcloped and T and-locked Developing
Countries, improving UNCT AIVs effective
nesy and  Economue Clooperation
among Developing Countrres (FCDC),

mayw gan at the Conference was
however, the new awareness amongst the
developing countries for mutual econumuc
cooperation and self reliance for which
the tone was set by India’s proposal for
frash round of tanff nrﬁ:t:monl among
dwﬂopua countries on the bass of 50 per

cent tanfi concesnons

At the UNCTAD forum, nrgotiations
take place rmventially on the baus of
group proposals or pomtions Baucally
the disappsnntng 1csults of UNCTAD V
were due to the negative or halting res-
ponse of the developed countries to many
import it 1ssues

(¢) and sd) The tions on \ai-
ous 1ssuen hefore UNCTAD-V including
trade prefeiences were conducted by the

lomng countuies on the baus of the
harmomsed powuons at therr  Arusha
meeting  Therefore, conmderations of
aid by developrd countries acting a4y an
intubyting factor 1n the abilitv  of the
Group of 57 to bargain for tiade pue
ferences did not arise

In regud to tiade preferences both
at the meeting of the Group of 77 and at
UNCTAD-V, developing countries like
India proposed that the oped. ¢ oun-
tnies should ensure umplementation of the
commitments by developed cointries
under the Tokyo Drclaration to provide

and differential ‘;r;nmmt to the
countries rejected  the

concept g‘ aduation among developing
cauntries devel countries also
sought extension of the eralisod Sys-
tem of Preferences the imtial
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period of 1o ye g it a1
character, pm? I:g:lihg of a::
umdmeq,mlumgchamodwowmﬁ
and prior conaultations in case of wit
drawal of preferences

Disraption in fights of LA,

#93 SHRI R MOHANARANGAM
Will the Minuter of TOURISM AND
CIVIL AVIATION be pleased to state

(1) whether 1t 18 4 fact that there 1s
considerable disruption in the fhghts of
Indian Asrhines ,

h) 1f so, the extent of such distuption
and the reasons therefor

(¢) the stens proposed for effective and
efficient functioning of the awrwavs ?

THE MINISTER OF TOURISM
AND CIVIT AVIATION  (SHRI
PURUSHOTIAM KAUSHIK) (a)
and (b). Yes, Sir There have been some
dusruptions 1n Aighs of Indian Aurlines
on account of th following reasons .=

(1) Loss of a Roirg-737 aircraft rach
at Hyderabad and at Madry ,

(1) Mandatorv inspection of HS-748
flret requinine grounding of one
HS 743 auncraft,

() Damage to one B nng =737 arcraft
at Nagnu due to cattle-hut  and

(1) Damige to one HS 748 and Air-
bus w uch gt tnvalved 1n aecwdents
at M wgilore and Caleuttn s
pectively

(c) Al avordable delavs and disrup-
tins aue perirhically reviewed bv a2
I'tam To awvod disruptions sone fast
mving spues and tiained personnel a~
being made available at some of the
stations Imooved commumecation fac
lities like Co npany Channels ae being
ntrod ik~d by which awrcraft im fight
can infwm ground prisinnel about the
snag whch can he attended to as soon a8
the aurcraft lands

Submission of Report on Gold
Policy

*g4 SHRI G M BAVATWALLA
SHRI ~ MUKHTIAR SINGH
MALIK

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to lay a statement showing

(a) whether the High Powered Com-
muttee on Gold Policy has sace submutesd
its report to the Government ;
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(¢) whether the findings have since
been examine ! by the Government and
if so, with what result ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) No Sir.

(b) and (c). Do not arise.
Introduction of Package Policies
G LC by

5. SHRI CHHITUBHAI GAMIT :
‘Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
Pleased to state :

(a) whether it is a fact that the General

Carporation of India have

decithed 10 introduce a nackage of policies
for the bm-fit of agricultursis ;

(b) if so, whether it would be appli-
cable to those small farmers also who are
not actually the owners but take the land
from hig farmers ; and

(c) 1f 1 the details regarding the

scheme

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) 4 (c).
The General Insurance ration of
India is examining the feasibility of
devising & new policy called  Farmers®
Package policy”, the details whereof
are as under :—

Pioperties to be covered Risks

(a) Aﬁf‘]rul tural im- Lightning, Earth-
plements

(1) Hut House I Fire,
uwake, Cyclone
2m{ Floot{.c

(8) Seeds, Fertulisers,
Pesticides (sum
insured mot to
exceed Rs. 250
perjacre of land) J
(4) Cattle (indigen  As _per standard
ous). Cattle  Insur-
ancr Policy in-
cludﬁ breed-
2 e
As icultural
(s) Pampsets ';me Policy.
Personal As per standard
(6) Janata e 3
c:ddm Policy
t ﬂﬂ\dﬁ‘
hrepitalisation
benafit.

1408 L8—2

Written Antwers ASADHA 33, 1901 (SAKA) Written Answers ‘g4

tive Society or other acceptable

i Sre ki e
R O et * § e
afg T Wt 9 qa (o

L]
et ¥ waet ey wir @ wordwr & orporgqw
w it ow afefim weholt

Trade whh Latin Amerioan
Countries

'thHRI K. MALLANNA ;: Will
the MINISTER  OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether Indin has taken the ini-
tiative to have a dialogue with the Latin
American

of trade and whe u‘::liﬂud'
trade and to explore ¢

tranafers  of gﬂwmm the
two sides ; and

if 50, how far India has got succem
in(?tiobj.:cthu? e

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCSE,



35 Wniton Answers

CIVIL SUPPLIES AND COOPERA-
(o). You, e, eoaping 1h view he o-
. r. n view

ential for trade with Latin American
countries, studies in selected Latin coun-
riet in that reigon have been undertaken
and delegations have also visited *ome of
those countries. The Iatest important
land-mark in the Mnﬁ:\: with Latin
American countries was the recent Indo-

meeting (Economic Commission
for Latin America) held in June, 1979 at
Delhi, It is hoped tha these measures
will widen the scope for increased trade,
transfer of technology and develop-
ment of closer economic relations between
India and Latm America,

Chief Ministers' Conference regarding
Devolation of certain Taxes

#o8. SHRI AMAR ROY PRADHAN :
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state :

(a) the outcome of the Chiel Minis-
ters’' Conference held on 19th May, 1979
at Delhi regarding devolution of certain
taxes like the Corporation tax and the
surcharge on income-tax ; and

(b) the rsaction of the Union Govern-
ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) and (b),
T 5 erence \}ru held on 1gth and
2ot/ ay, I or exchange of wviews
with the Gh?r;ghdiniatm on issues like
sharing of Corporation tax mﬁlu.rge on
incom~tax, levvy of additi>n8l excise
duty in lieu of Sales-Tax ete.

Views in favour of and ingt the in-
clliuﬁa:‘n olf: lthe proceeds of t taxes in
the divisible pool were ressed the
Chief Mlnhwﬁrimoeeﬂinimbvwho
participated in the meeting,

Prime Minister in his concluding Ad-
oo atpp;‘a:ialed theﬁm:ictr the
es to have more financial resou
and explained the Constitutional b::k&-'
ground, the rationale of the existing sys-
tem and the mBouibillda of the Ceatre
for items like Dofence, Communications
etc. and the need for the balanced de.
velopment of the country as a whole.
He observed that in the circumstances
explained by him, it was not pomsible to
change the present arrangements without
a great deal of harm being cawed to the
-mm sul to the functions of the Cen.
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Pablic Distribution System
#g9. SHRI KANWAR LAL GUPTA
% SHRI M. RAM — GOPAL
REDDY :

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND OGOOPERA-
TION be pleased to lay & statement

showing :

a) what specific Government
Iusne taken to start pua'ic distribution
system from July 1st throughout the
country ;

(b) which are the items which will be
sold in the fair pricc shops and on what
rates ;

{c) the names of the cities and towns
where it has been implemented ;

(d) reasons for the delay in launching
this 1n other major cities and towns ;

(c) how much investment will be made
by the Central Government, Stete
Governments and f(inancial institutions
in this public distribution system ;

(f) what aspecific steps Government
have taken to maintain supplv line of
these essential commodites ;

(g) what will be the impact of this
dustribution svstem ; and

(h) have Government rectived any re-
presentations from the private sector
against this system; if so, the dewmls
thereof and the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
SHRI I%IS!;N& KUM::{RJ“GJOYAL] :
a) to . From 1st s 1970,
the Scheme of Prndueﬂ-mum—g)i!m%?-
tion has been brought into operation
which secks to strengthen the existing
public distribution svstem and increas
the coverage of esscatial commodities
with emphasis on production. In addi-
tion to the commodities already under
distribution like cereals, kerosene, soft-
coke and controlled cloth, certain other
commnditics like ten, coffee, match-boxes,
toilet and washing soap and cxercise-
books will also be sald through the public
distribution system, The Scheme of
Production-cum-Distribution is applicable
to the entirc countrv and covers both
rural and urban arcas, The Scheme
wasjto be launched on 1 July, 1979, and
according to %o far recclved
the Scheme hurm?bron;he fnto ﬂnﬁ-
Hon in A number of States and Union
Territorios in the country. It has boen
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in the Caaference of t'ie Minist
of hes Givil Supnlios of the State Governs
ments held on 6 June, 1979, tht the
whale of the country lhoulzg be eovered
by smt December, h:grg u;dm-cmry
arrangements are i mal in that
dircction. 78 made in

The enential commodities propased ten
distribution under the Scheme will be
4, sad buffersiocked by Public
ertaki i Corpora-
tion of India, Indian Qil Corporation,
State QCivil Supplies Corporation and
G we Organisations who are al-
ready handling most of these commodi-
ties. No substantial new investment for
haadling additional commodities is fore-
scen though additional working capital
would be required which these institu-
tions will borrow from their bLanks and
financial institutions.

Arrangements fur procurement, buffer-
stocking and supply of esscntial commo-
dities like food-grains, kerosene, and coal
are already being made by the Centeal
Publie Sector Undertakings like Food
Corporation of India, Indian Qil Cor-
poration, Coal India, etc. Tea would be

ocu! and  supplied by the

ational Cooperative Consumers’ Federa-
tion and arrangement for supply of coffee
to the States concerned has been made
by the Coffre Board. Toilet svan is
bhring manufactured bv the organwed
sector and would be supplied to the
various State agencies for  distrihution
through the public distribution system.
As regards washing soap the States have
been advised to make arrangementy for
proc srement an‘l su »ly from the large
number of snall manufacturers in the
de-centralised sector who enjoy certain
excise concessions and distribute the
same through the network of the public
distribution system. Exercise books will
be manufactured by the State level
agencids from concessional paper allotted
by the Government of India and the
exercise books will be marketed through
the outlets of the public  distribution
system also. Controlled cloth and other
varivties of cheap cloth, janta dhoties and
sareés would be procured and supplied
to the warious State agencies by the
National Cm-ﬁrltiw Consumers’ Federa-
tion. Ther Khadi and Vill Industries
mision will be ble for sup-

m ity mntch-boxes to the wvarious
The

Scheme as envisaged will bring
about easy availability of rssential commo-
at reasonsble prices on a conti-

basis snd it is expocted that this

ill heing about sability in prices.

servinar org by the Federa-
o hnmbucs of Gommerce

b { sowards the end of January,
1979, the President suggested that

the scheme should be selective, covering
only the poorer sections of society
but this was not found practicable.
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Unsecured Credit advanced by
Nationalised Banks

758, SHRI YASHWANT IBOROLE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whatis the amount of credit ngivuud
to loanees without any security by
National Banks, State Bank and its sub-
sidiaries in emergency period; and

{bgl how much if it has beem recovered
-g:l ?ow much is considered to be recover-
able

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI
ZULFIQUARULLAH) : (8) and (b).
Information in the manner sought is not
available, Mk‘ el i mmm s bufh the
Reserve Bank's guidelines, are
to mﬁﬁd that their unsccred
advances plus go per cent of their unsecur-
ed guarantees do not exceed 15 per cont
of their tota] advances. The
of the individual bagls with this stipulation
is examined by the Reserve Bank of India
during the course of their tions
undrer Section g5 of the Banking
tions Act, 1949.
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Censumer Price Index

9. SHRI DURGA CHAND: Wil
!he*)EPU’!"I PRIME MINISTER AND
MINISTER OF FINANCE be plased to
state as to what is the consumer price
index at present compared to that during
the Inst two years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
BATISH AGARWAL): The All India
lnduh-mwm Consumer Price Index

-mo) itood at ggg for May 19
‘.lntelt available) as against g23
w 1978 and 318 " May 1977-
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Coasigament Bound for Tehran

761, SHRI MADHAVRAO SCINDIA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pl to state:

(a) whether it is a fact that Customs
Oollectorate at Bombay have discovered
ﬂut a wt bound for Tehran

d not socks as had been
dodned by the firm concerned;

(b) if so, facts thereof; and

ken
lﬂfﬁl:t‘:lht:;ﬂ wpwpuedmbehhn

THE MINISTER OF STATE IN THE
MINISTRY OF ANCE (SHRI
SBATISH AGAR\'JAL) ta} to (c] Yes
Bir. Accordin, reports received by
Gwm:mnt, )&h Jueja .%;pom lg;;

laring t[e m a8 m f‘:ﬁﬂt:adh:;

about Rs. a- L‘liﬂﬁllndl}le
name as an my,
Teheran, i ..p.nr&
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w;e Wnﬂ tontain
oomnnu bricks e goods were
seized ; and the case has been handed over
to Q.B.I. fwthm:;hhmnam

E

arrest of F Natiooals in
Alloged orelgn ‘

(a) whether it is & fact that four foreign
nationalshave been arrested in Ahmedabad

for alleged cheating of a bank by cashing:
stolen travellers chequeli and

(b)if s0, the detajls regarding th
foreign nationals and whether lndi.m
Government have gathered information
regarding their antecedents from the
countnes to which they belong?

THE MINISTER OF STATE IN THE
MINISTEY, O \JIVNGE i
. e
Ahmedabad Police had arrested
Sluval Bernerdo Guecd, Mr. Pillipavic
Sreto, Mr. Edward M:ysmuw and Mis
Kiyoko Mochizuki, all foreign nationals at
Ahmedabad on allegations of forgery and
cheating of certain branches of comme.rchl
banks in Ahmedabad by encasin,
lost foreign travellers cheques, on
of forged orts. On a request reeeivod
from the State Police, these caseshave sinee
taken over Central Burcau of
Investigation for investigation, The
an ts of the four foreign nationals
are ynder verification.

Impact of Price Rise of Raw Material
on Production of Industrial Goods

763. SHRI BALASAHEB VIK HE
PATIL: will the DEPUTY PRIME
MINISTER AND  MINISTER OF
FINANCE be pleascd to state:

(a) whether he is aware that the priec
rise of all commodities in perll and ra
materials in particalar h advenel
nﬂhcted the pmductwn oi' lndudrill

emleqwmtll. ces of
industrial goods :hot up vu-y hllli,
and

(h) what :;cpli have Omgan’fn’:am
pnpuu take to tackle blem
effoctively ?

THE MINISTER OI' STATI !N m
MINISTRY OF
SATISH AGARWM-)

b). Bet-
%un mjnnem( ;79

:-lw)
mdm bn. opum
for maw-ma primary -l'lli
-rﬁuhuﬂuhn%"huwhrjl
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por cent that for manufactured ucts
shows 8 rise of 5.9 per oent. However,
if the food products group (which includes
edible oils and sugar, khandsari and gur)
fa oliminasell, the price rise In manulace
tured goods would be only 4-n per cent,

It will thus be seen that higher prices
of raw materidls have not resulted in any
undue increase in the prices of finished
products, ner shonuld they have exerted
any adverse influence on industrial produc-
tion. Tad mtral output has been affected
to & certain extent by shortage of coal and
electricity and bottle necks 1 rail transport,
'!‘heu_ are being tackled and, with improve-
ment in theye sectors industrial production
should do better. In the meantime,
Government aas been undertaking sizable
1mports of critical items like iron and steel,
cement, soda ash and rubber to rejjeve
shortages,

Guidelines regarding ensh in hand
by a company

.S8HRI S § DAS: will the DE-
?J‘?"Y PRIME MINISTER AND MI-

NISTER OF FINANCE be pleased to
mmte:

(a) what arc the rules and gwidelines,
underithe Income-tax Act or Company Law
as to0 how much *“cash in hand” a com-
pany can keep; and

(b) what s the system to check that the
%0 called cash in hand, is actually in pos.
séssion of the company and not used for
illegal purposes?

{b) Under the Income-tax Act, 1g61,
and the Company Law, there 13 no system
to check that the 5o called cash in hand
is actually in the possession of the com-
pany at any given pomt of time. The
only exceptions to this under the Income-
tax Act are when search and srizure or
survey operations are cartied on m the

case of a company under section 132/
133A of the Inocme-tax Act, 196t when
actusl cash balance could be taken and
tallied with the position reflected in the
books of accounts. In case of any differ-
ence in the cash balance as per the
books of accoynts and the cash balance
found on actual tally necessary enquiries
mdhvmmmnde to find out
how the is accoynted for. Under
Law, the only check on cash
s per the established auditn

st the time of audit when

i
:
E

Assets of Indians and Companies
scized by Pakistan

. SHRI KIRTI BIKRAM DEB
m}gium will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

hat percen of the Indian
a(:lln‘:h,-'(:omp;ntu% amets were
scized by Government of Pakistan during
indﬂ;}:l:d c;nﬂlct of 1965 as "m;;‘p&o-
oc grant of a5 per e
mue of venfied cl.limsshu 5o far been
paid;
(b) the total amount of such grants paid
1w far; and

(c) in how many cases the claims have
not so far been verified and the reasons
for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) So far
payments have been made in respect of,
approximately, 10% of the claim cases of
In nationals/companies whose aucts

kistan were seized by the Govern-
ment of Pakistan during Indo-Pak conflict,
1965,

(b) The total amount of ex-gratia
grants paid so far 13 Rs. 23 8o crores.

(a:'}l The number of claim cases pending
verification are 26475. For computing the
verification :; ';:’lmm-, lwiha‘n of prz
perty, area e property, the year
construction of the building, nature of
forest, bank balances ete. are taken into
consideration. Hence the verification of
claims is a complcated and time con-
suming process. However, all out efforts
are being made to verify claim cases,
expeditioualy,

mmﬂumﬂumw

. SHRI VASANT SATHE: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether Vadilal Dagli Committee
on control and subsidies have submitted
its report to the Government;

(b) if o, what are the important find-
ings and recommendations made by the
Commuttee ;

(c) details of action/decision by Govern-
ment on the repor ; and

(d)r he names of the Ministries involved
in follow-up action and thelr reaction to
ﬁa reo?om-nendnuona made by the com-

ttee -
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL)! (a) Yes, Sir.

b) Important fin d recommen-
dalloms Ainde by (he o ey ommen.
marised in the statement enclosed.

(c) & (d). The report is still being

5-!_: consultation with the con-
cerned Ministries ts. All eco.
nomic munistries and other concerned
organisations including Planning Commis-
sion and Reserve Bank of India will be
involved in the processing of the report.

Statement

The Vadilal Dagli Committee has
observed that both controls and sub-
sidies helped sramu-te & number of policy-
objectives and that in the context of
sent unequal distribution of wealth and
income together with imperfections in
market systems in India, controls and
subgidies are necessary.

The Committee, which was constl-
tuted by the Government of India, sub-

mitted its report on May 15, 1979, fo the

Deputy Prme Mimster and  Finance
Minister, Shri Charan Singh. The Com-
mittee has concluded that many war-
time¢ controls, introduced to meet an
emergency situation, were dually ab-
sorbed into a system devised to meet the
need of lonf-term planning. There has
bern a multiplicity of controls to meet
various objectives and there are instances
whete controls have remuned long after
the need for them had been over. The
control system today has become so come

ex that even the executive authority
responuble for implementing them are
unaware of the exact control system
which they have to implement.

OBJECTIVES FOR CONTROLS

The Committee recommends following
objectives for controls in the country:

(a) that scarce national resources get
directed to priority sectors as per
oational plan and public policy;

(b) that the basic consumption needs
of t}le le are met, in particular,
the o ot'the.wuhrdcd lncdp:n ofutil;:

are provi at prices wi
their r'ud:;

(e? that disparities in_income and
th are reduced and undesirable
concentration of power prevented;

ol S st ¢
)

th
pluo;i::dpu& of the g:umliud
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l,,‘(e} o‘tm selfreliance s w
prom w&nﬂ?ﬂl ty,

import bﬂimﬁoﬂ exXports

with u:: resource  endowment d‘mt:'e

o1 30 regunRORE St Ears Moo
trols and regulations sho ave ted
period of validity and these lhouﬁﬂhe
revi sy once every five
years. The contm{’ systtm should be
simple and the points of control should
be as few as possible.

All subsidies should similarly have g
validity of no more than three years and
before ::J subsidy is extended beyond its
stipulated life, a review of its costs and
benefits should be eJ, before Parlia-
ment by conctrned Departments. The
target group likely to benefit from any
subsidy should be clearly identifisd and
the fact should be adequately publicised
to ensure thflthmhoidien do reach the
target group. The Committee also recom-
mends that subsidies should be overt, so
that costs and benefits thereof can be
identified.

DISTRIBUTION SYSTEM

According to the Committee, price
controls by themselves are of no value
unless  accompanied by an  effective
distribution system and control of Govern-
ment over an adequate share of the supply
of the controlled item for public distri-
bution. Moreover, control over prices
should not be such as to discourage pro-
duction of controlled items. The Com-
mittee recommends that control over prices
should be limited to articles wh go
into the consumption of common man, or
to intermedijate goods which are either
basic or necemary for manufacture of
consumption goods required common
man, Or are essential inputs for the de-
centralised sector affecting large employ-
ment.

In the matter of tural prices
focus of attention should be relative prices



list of wt::lJ banned industries should
be announced from time to time. Amons
other industries, some should be re

only for the village and cottage sector and
some others opened for small-scale indus-
tries with an investment limited at Ras.
10 lakhs The Committee wants an  open
list of industries for which no licence
should be required. The Committee re-
commends further that a tv should
be prescribed for both under-ut lisation of
capacity as well as pre-emption of capa-
city without full utilisation of the capacity
already hecensed

MINING

in the field of miming, the Committee
recomniends that no arca should be kept
reserved for explo tation by the public
scctor for more than five years and any
such arca so rescrved should be lored
and exploitation commenced within a
period of five years, falling which the
area should be dereserved.

In regard to essential commodities, the
Committee observes that the Indian eco-
nomy is subject to temporary imbalances
between supply and demand of both es-
sential consumer goods and key industrial
:rd_nyltadall, 80 that the Eumh:lr%m-

ities Act is 8 necessary piece 5=
tation for i ragulf:i;n. How-
cver, its indiscriminate use has made the
ngtem unavoidably complex and difficult
to understand. The Committee, therefore,
fecommends that BEssential Commodities

dities. Act should have a limited

life of not more than three years, which

thould automatically after the ati

g:htucl period. Even :Ec statute should
reviewed every five years.

IMPORT AND EXPORT
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As regards exchange controls, the Com-
mittec fcels that the present policy of mans~
ging exchanges n having a realistic
ucg-n'e rate continue. It recoms
mends simplification of rules regarding
foreign travel.

The Committee docs not favour rent
control in respect of commercial aid office
ises. The Committee firds that the
tral Government subsidies at presemt
amuunt to about Rs. 2,0c0 cioies per
annum. The Committee obseyves that the
subsidy tends to snuw-ball ard beccnmes
sticky. Three subsidies, (namiely, subsiches
on food, fertiliscis and expoits) smeunt
Rs. 1,431 croies and constitute j0 per cent
of hu,zgeluy subsidies of Rs. 1,712 crunes
by the Cenwal Government. It is recom-
mended that subsidy on food-grains which
is partly for buffer stock maintenance and
g:.uly owing to disnibution cost should
broken up into two clements. The
Committce regards the cost of buffer stock-
ing as justified but recommends that the
cost of distribuuon should be sublidised
ooly to the extent that benehciarns cem-
ise people below the penerty line. The
mittee recommends that fertilirer sub-
sidy should be phased out i1n thice years
and a newsubsidy given for promotion of
organic fertiliser. Increand subsidy fo1 use
of fertiliser should be given to smaller
and weak: [mimas under various pro-
mes within the ambit «f the inte-
antt::dn Rural Developruent schemes. The
itice recommends incriamd  tanse
Son subsidy in favour of hillv and far
ung regions, %0 atv to make all essential
commocities available to people 1n those
arcas at reasonable prices. It also e
commends 1ncreasing subsidv for heumrg
for Jow 1ncome people.

FOODGRAINS

The Commitice recemmends that the
focus of attention should continue to be
on reasonable support prices on i
grain in line with reasonable paztacs fries-
s 88 between different crops and
stock operations. While cost of buffer stock
majntenance should be & legitimate charge
on revenues for achieving food security
subsidy to most distril wtion costs slould
not be a to revenue cxcept 1o the
extent required to meet cmential needs of
people near or below poverty line.

For edible #il, the Commitlee receme
mends continued import of cheaper cdible
oils to fill in* gap between demand and
:ﬂy. It recommends that STC should be

to in forrlon;-trn:at supply c:in-
tracts arrange for requisite quantities
of available il imports. In order to ine
troduce some stability in availability ard
l|n'h:e of edible oily, » buffer stock of at
east two months requircments
be built up through additional imports,
if necessary.
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TEXTILE INDUSTRY

According to the Qommittee, a3 major
Emblem textile industry arises from
uctustions in output and prices of mw
cotton and neither control on nor
Seamiy Alhough Gorton.Corporation of
x tion
lndh\{uu‘tupwiﬂ)aviwwmbi

lising
prices of cotton effective inter-
vention in cotton market, it has never
been provided the fund with

The Committes, y

therefore, recommends
that Cotton Corporation of India should
be freed from bureaucratic control, given
nwc-n funds and general guideline
and authorised to buy 30 per cent of the
cotton crop and alo build up a buffer
stock. The Committee further recommends
that control on weaving capacity of mill
sector should continue; price stamping
of mill cloth withdrawn excepton janata
cloth and reservation of spare
tion by handloom should be enlarged.

COAL

Tac Com nittee recommends that price
of coal should be determined by aninde-
pendent authority with a view to discourag-
ing its imprudent use.

STEEL

The tight administrative control over
steel prices should be relaxed. There

be no liecnsing control in ru?:m:l
of cement expansion and a special allow-
ance of at least Rs. 20 per tonne of cement
should be allowed to producers. To the
extent controls are considered necessary
on cement prices, distribution, etc., the
same may be exercised under Essen
Commodities Act instead of Industrial
Development and Regulation Act.

The Committee recommends amend-
ment of Gold Control and total prohibi-
tion on manufacture of gold ornaments

above 19 carate ity. To meet demand
for 18 carate the Committee wants
Government to i t gold. It also

ts revival of gold bonds with suitable
modifications.

WThe Commitice fecls that there is a

ﬁ*hml and cottage i

art! wor-
kers, This list wllhnclude_tlhfdhalumd
sarees with border, all carpet weaving,

S aun
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CREDIT CONTROL

In regard to credit control, the Com-
mittee recommends steps to make avail-
able adequate credit speedily to small
producers at reasonable commercial rates
of interest. It that g0 per
cent of theadditional credit should be
deployed to decentralised sector.

The Committee feels that controls,
particularly on price without an adequate
machinery for distribution, leakages in
distribution sys rent control, etc., are
the main sources h!l&mmey.'fociwck
the expansion of black money, the Com-
mittee recommends that to the cxtent pos-
sible other alternative policies like buffer
stock operations and policy should
be . There is need for a small list for
restricted 1tems involving individual dis-
cretion,

The Committee recommends that at the
national level all controls and subsidies
should be monitored in Planning Commis~
sion by a monitoring unit to be set up,
so that required adjustments could be
made from time to time. Symilar monitoring
of controls should be undertaken by
State Planning Boards. The Committec
further recommends that monitoring of
prices and distribution control should be
made easier and should be made more
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770 SHRI SHIV NARAIN SARSONIA:
Will the  DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be pleas
scd w state whether there 1s any Ito
absorb qualified Haryyan Enmmm
ncal, Qivil and Llectrical b{) recruiling
them for our Government Undertakingy
and construction projects abroad ?

THE, MINISTER OF STATE IN THE
RY OF FINANCE

tended
to the Central Public Undertakings How-
ever, there 18 no proposal to recruit candi-
dates belonging to these categories specially
for construction projects abroad of public
sector enterprises.

Rogissered aguinst Foreigners

1 SHRI DALPAT SINGH
PARASTE: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state the number
of cases under the Du:?nous Drugs Act
and the Violation of Foreign Exchange
Regulation Act that have been registered
against foreigners during the last six
months P

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Informetion is
I_E:’a collected and will be Ialdon the

e of the Houe,
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Demands made by the Chief Minister
. of West Bengal

773 SHR]1 DILIP CHAKRAVARTY:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state :

(a) whether the Chief Mimster, West
Bengal made certain demands on  the
basis of the recommendations of the Sev-
enth Finance Commission ;

{b) whether the Government of India
has taken note of the proposed move of the
West Gwemmcd nt to move the

t; an

¢) the reaction of the Government
of s to the proposed move?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE éSHRI
SATISH A.GMW\FAIC.%In rS_a) Yes Sir. In
the meeting of the Ministers held
on 19th and goth May, 1979 the Chief
Minister of West Bmp% raised
tenn rdltitg. to the corporation tax,
surcharge income-tax, the scheme
additional duties of excise in licu of sales
tax applicable to textiles, sugar and tobac~
co -ndfnntinlieu of tax on railway
pamenger fares.

(b) s c). With regard to the schemme of
tlonal excise duty in lieu of sales tax
referved to in the reply to part (a),

Chied Minister, West Bengal also

&E’E

¥

i
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stated that if the matier was mot sorted
out amicably, the State Government t
refer it to Court under cle
131 of the Constitution, The Prime Minis-
ter had indicated that & Review thee
would go into the working of the scherne
to sec whether what is to by the
removed.
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Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Union Government have
deci that foreigners of Indian origin
may be allowed to acquire agricultural
property and if so, the reasons therefort;

(b) if not, when final decision is likely
to be taken;

Whhwﬂtk*hdlmnwd
u{c')qpert group to go into the whole
question; and

(d) if o, what are their views?

Written Answers 5¢

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
SATISH AGARWAL): (a) No Sir.

(b) Does not arise.

(c) and igg. The Working Group con-
stituted by the Govt. to go into the various
problems faced by non-Resident Indians
and foreigners of Indian origin with re-
gard to certain provisions of FERA,
1973, bad nter alis examined the ques-
tion of allowing forcigners of Indian
origin to acquire agricultural property.
The recomendations of the Working
Group were comidered by the Govern-
ment and was drcided not 1w allow forcigners
of Indian ongin to acquire agricultural

roperty a8 this would be inconsistent
with the accepted policy of the Goveine
ment  regarding tE:‘nlf(' owneiship of
agricultural properuy

Performance of Joint Venture Abroad

776. SHRI R. V. SWAMINATHAN :
SHRI P. M. SAYEED:
SHRI A. R.BADRINARAYAN:

Will the Mmwer of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether an analysis of Indian Joint
ventures abroad has rrwnlcdh;hat ‘wt g’
350 proposals approved so far only 10
joint ventures are in production stage and
another go are currently under various
stages of implementation;

(b) f so, whether jt is also a fact that
as many as 139 proposals have remained
unimpkm:nwc‘l) and 23 units which were
in operation for some time in the past
have been abandoned;

(c) if so, what were the main reasons
for all this;

(d) what steps are being taken in this
regards; and

(¢) whether Government have st up
enquiry about this?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOFERA-
TION (SHRI ARIF BAIG): (8} 1o (e).
Yes Sir. was the position as on »
1979-

The main reasons for nonsimpelmenta-
tion are as follows :—

{s) under-eatimation  and, _ some
cnsion

times mon-compreb of the
problems in vespect of of finasices,
marketing of goods the manse

gement arrasgemens ete. by the Indian
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b) absence of pre-investment survey,
arrangements;

¢) difficultics in fin suitable local
w‘libmm; dos

(d) backing out of local collaborators;
(ci dn.n&u in the political and eco-
conditions in the host country;

O S o
nology of the dewveloped countries,
thus rejecting Indian participation;

(g) denial of protection by the host
countries to infant industries proposed
to be set up as joint ventures;

h) changes in the investment policies
af(&e host countrnes;

(i) some firms had a motivation to
make gain in the short run. This ex-
pectation did not tally with situations
as they emerged.

a ”Fmp) oD the pricim lmpiication of the
ly e precise implica e
T‘i elines issued by the Government of
ndia and thus wrongly assumed that
cash participation be freely avail-

of problems
a if strict adherence to the normal
practice was taken from the very start,

An analysis of the trend and extent of
failures as on date has revealed that a

1971—1975. During the last three years,
aﬂy;npmpm:s hhmﬁhd::;mﬁm
constitu 14.0 percent e
failures. .

total
In the the ion has
been rulo;:g:‘alﬁ'm ﬁm rate
e ety
scoutiny and clearsoce it given

4
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w8 AGOPAL
NAIDU Wsll the D PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state :

(a) whether 1t 13 & fact that the banks
are collecting loans given to small scale
industries every three months , and

if o0, whether they arc collecting
i.nn(:llt nla’o every three months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) Term
loans granted

Rise in Prices of Edible Oilw

779 SHRIP 5 RAMALINGAM :
V ARUNACHALAM .,
YADAN

Will the Mimmster of COMMERCF,
CIVIL SUPPLIES AND GCOOFERA-
TION be pleased to state

(m) whether Government are  aware
lhat thl: prices of edible oils have agun
‘? with deleterious cffects on the

wving for the common man §

(b) the reasons for the above 1ncrease
1n price , and

(¢) the mp: proposed to ensure that
common man nm;wunum&ll-

victm to the rapaci unsocial trae
ders ? Ay, o

THE MINISTER OF STATE IN THE
COMMER

trend the
ST cauble oils " The m‘imgﬁ
pnﬂfdoihwthi minshots,
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im»1' on ta: market prices of edible
oils, particularly groundnut oil.

S, tha there wik o b sz st
ensure that there will not
of edible oils in the counu-y.mhe State
Trading Coirporation of India has al-
ready got ready stocks to meet the re-
quirements of imported oils and has made
advance arra s to comtinue to
import such oils 50 as to fully meet the
ﬁf.p between demand and domestic '%
he State Governments  have
requested to continue the supply of
edible oils through public distribution
tem at reasonable prices fixed by the
entral Government. The require-
ments of vanaspati units are being met
fully, by making available to them the
nceded stocks of imported oils. The
S I.C. hww started s:iling edible oils
in the open market

The State Governments have been
advised to enforce the warious conirol
orders to curb hoarding and other mal-
practices by anui-soci clements in
Trade Ther Reserve Bank has tightened
bank credit.

Government has also taken up a series
of measures to ensure that domestic pro-
duction of oilsceds is increased. As a
part of these exercises, Government has
already announced a sy price of
Rs. 190/ per quintal groundnuts,
Rs. 175/- per quintal for soyabean and
sunflower seeds, and Rs. 248/- per quintal
for mustard seeds. Besides, scveral steps
are being taken to bring additinal acreage
under oil-secd cultivation with a view to
nuhﬁ the country self-sufficient by the
end the Sixth Five.Year Plan.
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Boips tnken to meest the demands of
Pilots

1. SHRI SUKHEND SINGH *
W’Zl‘ll the Minister of TOURISM AND
CIVIL AVIATION be pleased to swate

(a) whether the proposed expanmon
lpmgnmcandmd‘lndnnm
ines services to some more cities and
sntroducing air huses in uts flights have
been considered by Government,

“b) if 30, detauls therein ,

(¢) whether as a result of increasein
ﬁaglhu and introduction of more planes
ncluding air buses, demand for pilots will
be increased, and

(d) 1f s0, steps proposed to be taken to
meet the demands of pilots ?

THE MINISTER OF TOURISM
AND CIVIL  AVIATION SHRI
PURUSHOTTAM KRAUSHIK) (a) and
(b) While Indian Airlines have no pro-
goul.l ;o awrhink new cities mdtlw imme-

iate future it 18 proposed to operate
Boung 737 to Cochin tn the winter of
1979 and to extend Airbus services to
Gauhau Goa and Srinagar in 1980-81

{c) Yes, Sir

(d) Indian Airlincs have already 1m
tiated traiming programmes for induction
to the i1equired cadres ‘Training at
Toulouss for Aiwrbus Pilots and in India
for B> ing 737 pilots 15 under way

Tourist Traffic in Sikkim

lﬁ; SHRI CHHATRA BAHADUR
CHHETRI Will the Minister
TOURISM AND CIVIL AVIATION
be pleased to state -

(8) whether the tourist traffic 1s picking
up in Sikkim , and

(b) whcﬁr Govrram: nt i_m‘e g:n:d:der-
ing to 1ntroduce air service from ogra
to Gangtok ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION HRI
PURUSHOTTAM KAUSHIK) ()
Yes, Sor Acoor:ag to statistics of tourist
arrvals maintay by the Government
of Bikkim, 16,500 domestic touruts and
;iaoo lnwmuom; Inoudms- wisited

klkim n 1977- n  1998-79, the
number  of dgmauc and 1international
tourists increased to 24,000 3,200 res-
poctively ng an 1ncrease of go
percent.

{bmmn%mmtm
on 1 G:cnrhk -
&w%hi mnf'z.
mw level services In
the Inmrul!.m::d Inds,
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of New Income-tax

Asacapoes

784 SHRI K RAMAMURTHY -
Will the DFPUTY PRIME MINISTER
AND MINIY1ILR OF FINANCE be
pleased to state

Enrolment

(a) the number of new 1ncome-tax
assessees who have been enrolled from
1977 onwards todate by tht Chartered
Accountants ,

(b) the number of new Income-tax
assessces who have been enrolled from
1977 onwards todate by the Income-tax
Practitioners of India ,

(c) whether any incentives are pro-
posed to be given to the Income-lax
ractitioners so that they can bring 1n
arger number of small assessees , and

{d) whether the Institute of Chartered
Accountants gives any incentives for the
Chartered Accountants so that they can
enrol more number of larger amessoes ?

THE MINISTER OF 5STATE IN
THE MINISTRY OF FINANCE (SHRIY
ZULFIQUARULLAH) () and (b) .
No source records are main or are
availsble 1n the Income-tax Department
from whi¢h the information required 1m
these two parts of the question could be
collected and furmshed

{c) No, Sir.
(d) No, Sir
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P Remittances from
mﬂl Abroad

98s. SHRI C. VENUGOPAL : Will

the DEPUTY PRIME MINISTER AND

l:INIS'l‘ER OF FINANCE be pleased to
state :

exchange remit-
residents abroad
are likely to taper off in a few year;

*(b) if so, the magnitude of the problem
likely to be created in regard p:o our
balance of payment ; and

&) whether foreign
uéeguw&om Indian

e) the forestalling memsures proposed
l:n( counteract this sr«lei'id:it?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) It is likely
that rates of growth of inward remittances
observed in Ee recent past may not be
sustained ‘in the future.

(I:i} It is difficult to estimate the effect
of slow down in the rates of growth of
inward remittances in future on the
balance of payments position as the latter
would depend on a number of other
factors like levels of imports and exports,
disbursement of external aid etec.

(c) The overall balance of payments
gtir:xm of the country is reviewed carefully
time to tme and efforts made to
increase exports and encourage rcmit-
itlnoel and other foreign exchange earn-
ngs.
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Procedure for House Building advance
Loan of LIC.

. DR BALDEV PRAKASH: “’I%
TY PRIME MINISTER
: OF FINANCE be pleased to
tate ¢

(n) whether the loan for housing build-
ing the by LIC.1s only allowed to the
perons  paying 1ncome-tax ,

(b) of so, the reasons thereof,

(c) 18 there any proposal under consider-
ation of Government to give benefit of
house buildingloans to the vast number of
people who arc not income-lax payers;

(d) whether 1t 15 & fact that loan giving
of L. 1.C. 18 50 cumbersome that

tis difficult for an ordinary person
tou‘:?bmeﬁlafn;nd

(¢) whether there is any propossl to
splify it ?

TATE IN THE
policyholders do not make any distinction
1492 L83

{b) & (c) . Do not arwe,
(d) No. Sir
(e) Does not arise.

Appointment of a Committee
Worhh.:fu.c- o=

730 SHRI PRASANNBHAI MEHTA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state :

() whether the Union Government
have nted & Commuttee to go 1mto
the ng of the LIC,

(b) 1if %0, what are the terms and
references made to this Commuttee,

(c) when the Commuttee is likely to
submut 1ts report,

(d) whether all the recommendauons
made by the carher Commuttees were
implemented, and

(e) if not, how many of them are still
ing or what were the remsons for not
implementing them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (s) to (c)e
On 18 th May, 1979, Government nt-
ted a Committee under the Chanrmamiup
of Shr1 Era Sezluyan, Member,
to review the working of the Life Insurance
gpmnm of India m&:ll major aspects

to suggest measures 1mpravement.,
'Ibgl:lt of referecne of the Committee are
as follows

(») to review the progress of life in-
surance since nationalisaticr 1o dses the
u:iw for s h, pumcuh.l‘wy
in the aread, to sugges steps
accelernung the development of the
business;

(b) to examine the crganuatica of tke

on at different levels irchdirg

the set up of the field force and to suggest

such changes ws may lead to greater
efficiency and economy in operation;

(c) to recommend measuses for improv-
ing the quality of service 10 policy! wy

to examine the existi tern of
m%ufmthe l..l.irI I’E\fnnd 0
suggest changes, 1 may be considered
necemary, for improving the retrun da
the investments consistent with the sfety
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n.:‘ul.ih- capital 311 the national priorities,

(¢) to make any other recommendations
which will contribute to more effectne
managem-~nt of life injurance busines.

d) and (¢), Overall revise of the work-
(&) &.}Ch&ﬂbﬂenm by the

ing of the
f:lfawmg high level bodics: —

1) Cstimates Commuttee (Second Lok
) an 1ts 134th Repot,

i:) Commuttee on Public Undertakings
(Third Lok Sabha) in 1s 4th  Report;

() Admumstrative Reforms Com-

musaon tn 1t Report on Lafe Insurance
‘Agadmmnnum dated oth Decembr, 1968

(16) Commuttee of Enquiry into the
Expenses of the LIC (known as Morarka
Commuttee) tn 1ts Report dated 3oth

April 1969

The d-cimon taken by Government on
the various recommendations of the fore-
ng bodies have bewn lmd before Par-
liament from time to time, and every
effort has bern made to 1mplement these
decisions

Subsides on Steel and Fertllizers

1%1 SHRI A BALA PAJANOR
Wiil the DEPUTY PRIME MINISTER
AND MINISICR OF FINANCL be

pleased to state

(a) whether it 15 & fact that the exisu
subsnidies on steel and fertilizers are fo
to be burdensome,

b) if s0, the steps proposed to reduce
l:hg burden without :g;:upuung the cost
of living ?

THE MINISTER OF STATE IN THE
(

JULY 13, 1079
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at ‘“‘*‘:‘ﬂ' productvity 1n agricultuzal
output meeting lhtz tqmmnu of
wmtennve culture by encouraging

we of frti mwh:d:myhemm
able to the farmors st reasonsble prices.

The level of subsidies 18 kept under constant

792 ot v wwiw T WaT I
gtm Mwafru[':!ﬁlh
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Riids by Incom:-Tax Authorities
in Delhi Region

733 PlD7 P.G. MAVALANKAR :
Will th: DIPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
Ppleased to state:

(a) whetheritis a fact that several houses,
firms, estates, etc..in the Capital Delhi
region were raided by the concerned
incomz-tax pzrsonnel authorities during the
the first six months of 1979 ;

(b) if so, full facts-thereof ;

(c) wazthze illegil moaies, daocuments,
par:cs, arcticles, ware found and szized
at th: abovz meationed plazes;

{d) if so, broad details thereto ; and

‘(e) action being taken against the oflen-
a

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANGE (SHRI
ZULFIQUARULLAH) : (a) to (e).
Information is presently available only in
gesprct of ssarches upto May, 1979.
Tocome-tax authorities conducted 85
search opsrations in Delhi during the
eriod of'L¥months from December, 1978
<0 May, r979.

Assets of the total value of Rs, 31-08
Aakhs were sezied in the above searches.

_The material seized during the searches
will be duly considered in .the relevant
aselsments.,

Considerable time and effort will be
involved in furnishing the facts and details
of all the above cases, If the Honourable
Member desires to have information in
respect of a particular case, the same will
be furnished.

Annaal Inflation Rate

7904, SHRI DHARM VIR VASISHT#
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE he
pleased to state ; .

‘{a) whether itis a fact t hat the annual
inflation rate was 8 -7 percent on June 2,
g79; if so, measures taken to prevent
and contain further rise in prices ; and

(b) whether it was a factthat the Plann-
ing Commission had suggested curbs on
credit to Private Section, if so, Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) The
Wholesale Price Index (1970-71)==100)
for the week ended June 2, 1979 shows an
increase of 8-7 per cent over the level
a year before. In order to check any un-
due price rise the following measures have
been taken.  Bank credis has Eeen tgh-
tened in the case of sensitive commodities
such as sugar, oilseeds, edible oils and
pulses.- The repayment of compulsory
deposits falling due on July 6, 1979 has
deferred by one year.  Responsibility
for releases of sugar from the factories
has been resumed by the Government a nd
the public distribution system has been
expanded from July 1, r1979.

it is, however, to be noted that some
price rise during this part of the year is
normal because of seasonal pressures
which usually last upto the middle of
September.

(b) Suggestions received from the
Planning Commission or other Govern-
ment bodies are intended for internal use
and it would not be in the public interest
to disclose the same.
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Export prospecis of Handloem

m-mmnm

ms SHRI N. TOMBI SINGH :
ﬂle Minister of COMMERCE,

L SUPPLIES AND COOPERA-
'HON be pleased to state:

(‘) Vhefhu‘ Centre would make a

mﬂﬁlﬁkhoflh: hand-
Ioompcodud-nf&e orth eastern region
%EHMT Mnlpur and  adjoining

1 areas ;

(b) if s, when and through which
agency ?

THE MINISTER OF STATE N
THE MINISTRY OF M:M.ER
OIVIL (SUPPLAIEEP mG) {
SHRI a
h) Tht Handicrafts and H‘nd}

Corporation has drawn up plans
to study and develop the t of hand-
loom products in the orth-Eastern

MWNm:-M

. SHRI €. N. VISVANATHAN:
the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(h}vhether::ill fact that the per-
NAPT.D this field is un-
‘hk calculated to lead to lom

of valuable overseas markets; and

proposed ensure that
enc W!eeuﬂu!inﬁme

THE MINISTER OF STATE IN
THE MINISTRY OF mmndn.

CIVIL ‘8U
ARIF BAIG) : {s)
Cooperative Mar-

:

Nadonal

JULY 18, 1870

Writter Anpoarw 7z
mgl"m of l‘ndh Liuiud
Ga'mmdnm Oil lyln; with E

- State mu
lebwunble bmnggssmm;

of Groundnut Of
(b) No, Sir.

(c) Does not arise,

Financial Assistance Term
Financial Ingtitutions to
Private Secter

wz,g?. SHRI JYOTIRMOY BOSU :
the D! PRIME MINISTER
AND MINISTER OE FINANCE
pleased to state :

g} total amount of financial assistance,.

er in the form of loan or in the formy
of investment supplied cach mn-u
financing mmtutwu to the Corporal
private sector as at the end of March,
1979 ;

(b) share of MRTP houses in titis total}

(c) share of Tatas and Birlas in the
tou amistance supplied to the MRTP
houses by each term financing institutions

a3 xt the end of March, 1979; and

(d) total amount of fipancial amistance
sanctioned and disbursed by each institu-
tion to (a) public industrial sector ; and{H)
small soale industrial. sector ?

THE MINISTER OF STATE
MINISTRY O

THE ¥
. %emm QUARULLAH) ; (.w
by financial assistanco

ndis, Ind 1 Finance ﬁﬁ-‘
I ustria y

of India and Industrial sad Ine
vestment Corporation of - to the
hiqumhm.m

204, dlared By B

and By these t»
public secter and to the mmsall
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Statement
Hﬁd istance sanctionsd by Tm%hmm
m TP Houses andPublic Sector and Small Sector as at the endqf
1979,
(Pigures in Rs. Croces)
Mame of the Institution  Private MRTP Tatas Birlas  Public Industrial Small Scale Ip-
Corpo- Howses Sector dustrial Se ctor
Sector Sanc- Disbur-
tioned sed
ALY

TInduwstrial Development 681°8 gg0'0 B:0 8- L 140'4 IDBI has sanc-
Bank of India (TDBI) ’ ? ¥t 1984 e tion ﬁnnu:ii-!
n
the form of re-
finance  and
bulh re«dis~
counting sche-
me R:nuunﬁu
to 7
crores to ths';:

sector.
Industrial Finance Cor- 555°2 324'0 216 158  Gg-1 387 ‘This Sector k

%I.G!II(;D of India, nath -

. within the
view of ‘EE“

g.P.G.!.
Industrial Credit and 531'9 232’8 226  1g'1 106 25 ICICI has sanc-
Investment or- tioned and
poration of India dishursed Rs.
(ICICI) 06 crores o

this sector,

Passeagers stranded at Palam
Alr Port
M. N. GOVINDAN

SHRI

NATR TRVl the Minister of TOUR-
MAR iND" GIVIL “AVIATION  bs
pleared to state ¢

(=) whether it is a fact that most of
the scheduled flights were either cancelled
or late by hours and passengers were being
strapded at Palam Airport during last
two months; and

b) if so0 mtilmhﬂﬂﬁﬁﬂ
(} 'thelul:mmﬂl and what
s
1nte during

is the reason

TH® MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
mmm'rm KAUBHIK} (s}

e o it ﬂcﬁmdm

services of In
muﬁnll Ml’mm

<iring the last two momths,

“'“mug and A'hﬁm'm’

cither delayed or cancelled at Palam
airportdue to;

(i) increase in the volume of traffic;

(i:hel:(mda mnpechn:'m of HS.748
of one
Hs-usum-ﬂ mu o

@ at N:gpu:’ ;:: :: utﬂc-ﬂ

Loan due to L.1.C, from a Business
Magnet of Jhumri Talaiyn

PANDIT D. N. TIWARY :
the DEPUTY PRIME MINISTER
MINISTER OF FINANCE be

() wh‘::hwg isa &ct that the losp

= M‘J\I:.Tn

ﬁlﬁﬂ.l.wouh
(b) the amount reslised so far;
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(c) whether the house ul; the In:nﬂu;-
magnet wag taken over in part e
Joan under court decree;

d) the amount adjustcd so far in the
w&l}mt of loan given to the businen

magnet; and
(¢) the amount of loan still putstanding
. with the firm ?

THE MINISTER OF STATE IN THE

MR, O Ghae, e
: ¢).

2 an\(:laiie insurer

Ay o indie W

Comapny Limited" osc business was
over by the LIC in 1956) advanced
& mortgage loan 3. 2,40,000 to Shri

title deeds of his property at Jhumri
Talaiya. The d:fnulted']l:pl?-
ment of dues to the and a Prelimin

were thereafter transmitied Bl.{ the Bombay
High Court to Court Sub-Judge,
Hazari Bagh for execution.

On :;-t.:g;a, the LIC filed a fresh
.gpl'm-twn in Hazari Bagh Court for
obtaining posession of property. The

CIVIL
TION be pleased to state :

a) whether it is a fact that ite
e e, iy, b
setms a t
trade m Chins; and

b) 10, the reaons thereof and the
&Ln&hwmr

THE MINISTER OF STATE IN
GIVIL ‘SUFFLIES AND ‘OOPERA:

JULY 18, 1070
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TION (SHRI KRISHNA KUMAR
GOYALS 1 _(8) & (b). Foliowing the
mmpnm“uimd China in m;t e
Ina in 19 az
tions also mﬂmord:‘mgl
'l . y, Tepresen
of certain public sector undertakings
cipated in the Canton Fair in April
1977. This was followed by visits of re-
presentatives of & mnumber of
sector undertakings as well as the private
trade and in to the subsequent
Canton Fairs. A delegation of five major
import corporations of China alwe
ited 'India in February, 1978 st the
hwpﬁm'nh of our public ';f;w corporations.
During the year 1977-78 our o
China atmd to }h. H olim.‘“d
during the six months 1948-79
this ﬁg;.m to Rs. 722 lakhs. Import
from during the same peried were!
m&kt%hﬁhsmdk&s&ldﬁlm
pectively. With growing awereness of
each others’ needs and capabilitics by the
two sides, the trade between the two coun—
tries is expected to develop further.

Defraudiag of a Scheduled Bank

8o1. SHRI K . A. AN 1 Wwill
the DEPUTY FRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(2) whether his attention has been drawn
to a report published in ‘Blitz’ of gth Jume
‘97%:;?“ a plot 10 defraud 2 schedn-
led to the tune of crores of rupes
by importers of palm oil;

(b) if so0, the facts; and

(c) action taken in the matter ?.f,

v



certain  officera
with mrmmdthuh:

that Bank has placed two o‘? its E&’
under suspeomon pending further investi-
gaton into the matter

e
(w) aft @1, o1 @ weR & W
ww& fae w1 aar v Sort
|
(7) warr feafr w o feld mR
wdwwr & fox gt ov ad &t of ofir
w1 gy fagoft & zofft wh ofe &
wfes quar o7 o1 IR AT & oW e
g ot §, Wk
() afe vt ot o o€ § @
Jud w wew § ot W goe T -
o oW, I Wi mar fead @
T 7R Al areafas og & waew
qur &t 9 fawre v @y & ?
mh {)‘mm?m{?r b
L 3

mmlrm?ﬁﬁwmam
mﬂmmmﬂtimi
€ ow ® fw s W T o
L L

(w) wt-wy w g & feo
wwfe m«fmem
sl SRR
qET TER
wt fwtorafierd ara aqfer sl
o omft & s wopere wx frator fiem
wer &1
g‘}m{-).ﬁmﬁfiu&ﬂm
WAL R I
ot www T EE AT
Wt wu 147 (%) ¥ emrhr sl
o nk g wrel! # wefrator/gn
we frtoer ot gt we g g 4
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Agreemant between India and
Bangiadesh rogarding Guany Bags

803 SHRI SUDHIR GHOSAL :
Will” the Mimster of COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION be pleased to pate :

(a) whether there has been recently
any agreement between the Governments
of Bn;tduh and Inda iegarding the
Gunny bag Imports , and

(b) 1f s0, the detauls of the agreement
armved atin this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG) : (a) Yes, Sar.

(b) An agrecment was signed between
the State Iradmg C tion of India
Lid, and - Bangla duie . Yo
Corporation, Dacca for imports of 45,
bales of gunny bags to meet lhemnm
short-fall of gunny bags, needed for Rabl
Wheat procurement in the country, dus
to strike 1n jut: mulls 1o January, 1979
and continued power shortage in West
Bengal

Steps to contain price riss of
s and indastrial
consumer good

. PROF SAMAR GUHA Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state 1

(a) whether prices of many of the con-
sumer goods and industnal
taxation, have also gone up,

(b) of s0, facts thereabout, and

(c) the steps taken and proposed by the
Governmen

t to contain price-risc of cone
sumer goods and industnal products ?

as,for e e
teel The
mdu:ntl . “&}“ under-
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The Indirect Taxes Enquiry Committee
and the Egtimates Committee had re-
commended sctting up &  Directorate

and two posts of tors have

been sanctiomed for it,

Ex-Gratia for
Properties in East

808. SHRI TRIDIB CHAUDHURI:

Will the Minister of COMMERCE,

CIVIL SUPPLIES AND COOPERA-

TION be pleased to state 1—

(a) the total number of claims for ex-
tia relief/compensation made s0 i‘ar‘:%
ndian Citizens for their properties
behind in East Pakistan (now Bangla Desh
after the Indo-Pak war of 1965 and sei
ard disposed of by the then Government of
East Pakaistan as enemy property.

(b) the total number of these claims
accepted and settled for the award of ex.

of Enemy tymn Indiain accordance
w th the decl of the Govern-
mwent of India in this regard; and

(c) the total number of outstandin
claims which still remain to be settled ti
to-date and how many of these outstanding
rh:k':u? are for amounts above Rupees one
Lal

THE MINISTER OF STATE
IN THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CGOOPERA-
TION (SHRI ARIF BAIG) : (a) The
wt:i-lmberd‘ehim mfom Indian
na es ete., for pa t
under the 'Ex-gratia’ scheme, registered
since 1971, are 57454,

(b) The total number of claim cases
.prespect of whsmslsa ex-gratia grants have
1.

(c) The number of claim cases pending
verification is 26475, Itis estimated that

out of these approxima of the
dthnmmnbouk?p{umoz;h&.

JULY 13, 1879
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COMMERCE, CIVIL SUPFLIES AND
COOPERATION be pleased o state :

(s) whether scveral State Ministers
have demanded for adequate Central
credit for the amooth running of the public
distribution system; and

(b) if 0, the details thereof and Union
ent's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF GOMMERQE, CIVIL
SUPPLIES AND  COOPERATION
Esmu KRISHNA KUMAR GO YAL) :
a) No, Sir.

(b) Does not arise.

Request from Maharashtra Government
to 1ift ban on Export of Vegetables

B1o. SHRI V. G. HANDE : Will the
Mmister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION
be pleased to state :

(a) whether itisa fact that the Govrene
ment of Maharashtra have aj ed
the Government of India for lifting the
ban on export of vegetables and for releas.
ing quota for this purposc; and

_[b{i.fso, whether the ban has been

and quota released as requested
the State Ewemmrnt 7 e b

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL,
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG) : (a) Yes, Sir.

(b) A quota of g3oo tonnes month
has been released for export by Maba-

expor
the additional to be undere
mw&esmt.

Introduction of a Scheme of dumiy
Free Import agninst REF
B11. SHRI BIRENDRA PRABAD 1
Will the Minister of COMMERCE,
CIVIL SUPFLIES AND COOPERA-

TION be pleased to state :
(a) whether it is a fact that Union
Government havea



£x Written Answers ASADHA 23, m: (SAKA) Written Answers 86

THE MINISTER OF STATE IN
[HE MINISTRY OF QOMMERCE,
3IVIL SUPPLIES AND COOPERA-
TION (!HRIARJFBAIG): (a) and Eb).
cu:lh;w dm‘m s, have ngdnn REP
o
tioences nnatclecthdn.'lhuembdng
examined.

' Gramt of Licences for import of
R.B.D. Palm 0Oil

_ 812, SHRI K LAKKAPPA : Wil

the Minister of COMMERCE, CIVIL
SUPPLIES AND  COOPERATION
be pleased to state :

{a) whether it1s a fact that Government
swe he:lncﬂ hbmllysto ﬁ; n;.:nberthuf
calers lll‘lﬂs 777 g
3 10, the nm??rd:e

impomn :lc.,

(b) whether it has come to the notice
of ent that the import Licences
h'ﬁ“mm misused byudlhm }tl‘l
and the 0 imported dispcsed of in
the black market, and if so, full facts
thereof; and

¢) action ed to be taken agminst
B et ¢

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND OOOPERA
TION (SHRI ARIF BMG? (a) to (t.)
The information is beng collected and will
be laid on the Table of the House

Investigation into the Health of
Dll#lg. Tea Estates

SHRI CHITTA BASU 1 Wil
iﬂnmrr of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
to refer to the reply given to
nstarred queston No. 5577 mgng

egarding take-over
Dujeefmgal‘ga ;?.num &d state 3

(a) whether Government cousider it
nece to conduct an investigation into
the h of the Darjesling Estates
in view of the reportedly growing sick~

ness;
(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL} :(a) and (b). Subsequent to goth

arch, 1979, one more tea garden in
Duee] g area has been taken over., A
ional consultancy firm has alr
asked to conduct a techno-econ
survey of the tea industry in Darjecling.
The rrport of the techno-economic survey
by the Consultancy firm is awaited,

Indians running hotels akicad

814. SHRI C. K‘.JAFE'ER SHARIEF 1
Wwill the Ministe TOURISM AND
CIVIL AVIATION be pleased to state 3

(a) what are the details din
hm.tf'l bemg run by hm gu)l.d,
countiy-wise ,

(b) what are thc details regardirg ile
forcclagn exchange being carncd anrally ;

(c) whether there 18 any plan under
the consideraticn of Govennmont to
com}:ruct new hotels 1n foreign couns
rics

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRIX
PURUSHOTTAM  KAUSHIK) : (a)
and (b), A Statement 15 attached 1ndicati cg
the names of Indian Companies whi
have entered into technical collaboration
arrangements with l'ou:g'n howel wm-
panies abroad and
nm.mmtmn 1n foreign mhm;e limﬂl to

in each case.

(c) Not for the present.
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Utilisation of Foreign Exchange
Reserves

Bis. SHRI P. KANNAN : Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state :

the foreign exchange reserves toda
(:Z;mpuedtonywhlck 4

(b) whether any effective pol:r.? has
been devised to utilse the reserves for the
rapid economic development the
country ;

(c) if so0, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
SATISH AGARWAL): (n) "

change  reserves (excluding
mnmd SDRs) were Rs. 5463 70 crores
as on 6th July, 1970 as red to
Rs. 4533'37 crorcs ason Gth July, 1978

(b) Yes, Sir,

(c) A series of measures have been
forcie z;d,,,,,f°“=“m;,.,:aﬁ""*.;‘”
l‘oﬂngn reserves y with a
view to enhancing the rate of growth of
the cconomy and maintsining reasonable
price stability. These incl T

O] Impoﬂ policy has been progressive-
ly liberaliscd and relevant pro-
cedures simplified with a view to
improving utilisation of existi
and establishment of new industri
(:E‘CCIW while taking care that

nous industry is not hurt.
Antu.ll users (a major category of
licensees) are now entitled to auto-
matic licences for import of indus-
trial raw mlerull, cumponents,

lpm:aJum tmmctoduli

JULY 13, 1970
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i) Increased outlays]
(}m msndmn‘ndﬂhlv:

meuh. te.

e MKI
muhtv:bocn benllymluﬂl
thuem;munnd thh mp%d
maintain

ope
went,

(%i) A special facility has been wohap=
lished to mhle?;nmdi importers
of capital goods to in, o5
reasonable terms, rupee fundi with
which they can purchase the re-
quisite foreign emfung\:

(iv) Price stability is an important ~on»
dmcm for sustained economud
Fru . Government has, there
ore, been importing cssential con-
sumer commoditics such as edible
oils which are in short supply in
the domestic market.

The substantial step-up of impores
during 1978-79 as compared to the pre-
seding , is an indication of the
effects of the steps taken by the Govern-
inent 1n this direction.

Export Potential

Bi6. SHRI K. MAYATHEVAR :
Will the Miunister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be plesaed to state :

(a) whether it u a fact that exports
have not shown the spurt in keeping with
the developmental needs of our eco-
nomy ;

(b):l‘lo,themmthuﬂimdﬁe
tors which show a decline ; and

c) the steps to promote and
des'e the full export potential

THE MINISTER OF STATE IN
THE 'MINISTRY OF COMMERCE,

CIVIL AND COOFERA~
TION (SHRI ARIF BAIG) : (.} to t:).
MI to the latest APA'“ 913
ma l cxports ]

to 1979 unoumd:g Ras,
m ng an Iw 1

mmm:add

5% over
for for 197778
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4. The trend of
= Bollow exports, | mports and balance of trade for the past few  yesms
(Rs. Crores)
B‘pﬂﬂl Balance
Year Imports ineluding of
re-exports trade
1973-74* e e e 2955 37 2523 40 (=) 431 B7
1974-75% . . 4518 78 9328 8g (—)1189g 95
1975-76% 5264 78 3036 2b (—)1228 52
1976-77% 5078 95 5145 78 (+) 71 83
1977-78% 6oas 29 5404 26 (—) 621 og
1978 19@ 6762 Gr 5645 39 (—)tr17 2
®Revised
@Provisional

3 At the present stage of our devclop-
ment, large 1mports of several items of
capital gouds energy and inputs such as
fertilizers, non ferrous  metals, steel, ete
are icquued  to strengthen aguculiwal and
industrial E:udur.uon, and the production
bax 1wl for arquintion of new science
and techiwology Theimport swipluses are
of criical importance to the objective of

rice stability also  The draft Five Year

lan 1978—83 had already projected
a total adverse balance of tradt of
R 8823 croes for the Plan pertod  [he
recent sharp inerease in the prices of
p trole 1m 15 calculated to increase the
cost of petroleum 1 ts by about
Rs 1200 croree for a full ycar [n these
circumstances, Government's cfforts are
directed towards keeping down the trade
deficit by stepping up exports and curbing
mports

4 The mun reasons for the decelera-
tion 1n export growth since 1977 78 are
(a) th  recssionary conditions prevail-
ing 1n the developed countries, (b) the

tcctiomust measures adopted by them,
?;t)l substantial fall 1n the 1nternational
prices of
pepper, sugar, o1l cakes and iron ore
during 1978-7?, (d) fall1n Rupee Value of
Dollar, w:& reducbion in exporiable

surpluses ca by vartous factors like
shortage of , andustrial unrest,
transport , port congestion,
increaung domestic demand for items

like 1ron u:ind steel, cement, mmlus. un-
preeedun floods 1n many tates,
reduced avalability of imported raw
cash*wnut, difficulties in obtmning do-
m=tic supplies and deliberate policy of

t to restrict export of certmin
commdities for ensunng sufficient domes-
tic avalability at reasonable prices and
thus reducing the social cost of exports

5 The main thrust of the new Export
Policy and the measures taken to ovet
come the dificulues and restructure th
expoit trade on a scientafic basis 1n tunc
with the national devdopment strawgy
have been (&) to strengthen the rt
production base by facilitating availability
of cscntial :::lpm through a 1adically
simplified a decentralised 1mport
mlu:y, (h} to ¢xpand the production

w for selectcd items both 1n 1ndustrial
and agricultural sectors by removing
obstacles hundenng production and eu-
deavouring to secuie priorttis for them
1n the matter of allocation of funds in the
Annual/Five Year Plan () to invalve the
State Governments fully in the
effort, (d) to 1dentify and tackle
of scctors on the basms of

1ndepth I-l:ldli'l by Task Forces, {cémto
Coebtier of Taports d Bpot, ekpert

1":'tmm le?rpm.‘i'l(} lnrmm
m:‘? Commercial Representatives
abroad, and the Expori Promotion
Councils and Commodity Boards, so as
to make them play a more dynamic and
promotional role in the export field, parti-
cularly in the small scale and cottage
industriesfsectors, () to promote the
export of items in value-added form
rather than in pnmary form a d to hrng
about divermfication 1n  export products
as well as export markets, (g) to provide
necessary cash compensatory support to
welected export items on a systemahe and
stable bams, and (h) to make permstent
efforts for securing better trading en-
wvironment for India and other developing
countries @t multnatonal fora such as
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UNCTAD and GATT and through bi-
lateral negotiations.

6. Detailed official export statistics are
from the Directorate General
Commercial Intelligence and
only up to September, 1

manufactures, Gem and jewellery En-
ml.nagoodl. r and marine pro-

large increases during
1976-79. This is heartening as the pro-

thg d' B ao Eubsnnml fall
in mpon; ea, ce, Cashew
Cotton Jute mm.d‘scture;

JULY 13, 1979

Statement
INDIA’S EXPORT OF PRINCIPAL COMMODITIES

on our competitive astrength. E
th is mnaturally aflected by t
actors governing the overall
the economy. Further, it wi
till the measurcs ;dopwdfu“ to boos
in to opcrate ¥s Dtspm:
difficulties, it is hoped that It will be
pomible to accelerate our export
The latest data available regarding ex-
Eum during April and  May, 1979 is
tening from this point of view
though 1t covers only a short period.
According to the data, the expotts during
the first two months of 1979-80 are pro-
visjonally placed at Rs, rgs;: 70 ?'gm aur
nst corresponding provisional figure o
Eng*aﬁ crores and revised figure of
89°94 crores for 1978,

of
hc time

Proussional Data from Export P Councsls{Commodity Board:
197778 and 197879 s Coet]
8. No. Commodities Period 197778 1978-79 _ Increase/
Decrease
1 2 3 4 5 6__
ITEMS SHOWING INCREASE
1. Engineering Goods . . . April-March 6200 6850 +9'8
2. Gems and jewellery, ., ., April-March 559' 6 725°0 +29°6
8. Other Handicrafis April-Jan. 15880 1&';4 +6e
4 Manganese Ore , . . April-March 181 16- 4 452
5. SpormGoods , ., . ., April-Feb, 128 17°1 +93°8
6. Man-made Textiles . . April-March 32" 32 4198 +29'8
9. Leather ond leather Mfrs. . . April-March 287°go 8804 +98:3
(¢) E. I. Tanned hides and skins » 70" 4 679 —~3'6
{#) Chrome Tanned ” 50'§ 59'S —21'9
(¢) Finished Leather £ x " go-8 1813 L8438
(d) Leather goods , . . . 103 14:6 et
8. Naturaleilhgoods , . . April-March 8160 40018 +96° 97
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9. Colten Garments . . ., . ApnlJan. 71 82 256 97 +49'7
() M‘“-mdf e " 101 38 141 74 +39 8§
(#) Handmade . . . » 69 B4 115 213 +63 o
10. Silver | . . . Apnl-March B3 o 196 0 +51°8
11. Manne Products | . . " 1Bo 95 234 62 +29°3
12 Cardamoms . . » 48 6 50 8 +a23 0
73, Sugar ., ., . » 180 126 0 Goo-o
14. Castor Onl . . . » 20 g 305 +45 9
15 Plastics and Linoleums . » 27 3 310 409
16. Iron Qre (MMTC) , . = 162 5 165 B 108
17. De-oiled Rice Bian . . » 148 149 to7
18. Decorticated cottonseed ca-peller/
entractions ) . ) . ” 2 B6 25 78 +5 96
19 Lac Ce e e " 6 34 837 ds2m
ITEMS SHOWING DECREASE
20 Tea April-March 569 7 42 O —4t 7
a1, Coffee . . ., . . » 190 69 154 6 —iB g
22. Bauc rhemical, pharmaceuticals
and cosmetics . . » 160 5 140 7 —12 3
23 Chemicals and Allid Prod " 157 9 44 5 ~B5
24. Tobacco Unmanufactmed - 1o 6 107 7 —2 6
25 Cashew Kernels s »" 147 6 88 0z —45 8
26. Jute Manufactures . . . " 244 1 35 5 —g6-e
27. Colton Puecegoods
(a) Mull-made . April-Jan 117 56 120 6F “41g
(#) Handloom . April-March 81 39 54 bo —33 1
28 Cotton Yarn " 22 94 13 05 —41'6
ag. Hosery " 15 50 887 ~—42 B
30. Made-ups
(a) Mall-made , . April-Jan, 55 B3 28+09 —a1-6
(#) Handloom April-March 4 54 26 54 —3e
g1. Wool and woollen carpets April-Jan. 37 20 27 59 —a5'8
sa. Pepper . . . April-March 50 1t 281 —45g
89. Coal . . . » 12 5 53 —57'9
34, Tren and stecl . " 23867 15648 —84's
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Cleacing of Backleg of Consignments and (d). A number of represantas
atll-&-uhh—pm ﬁn@hﬂdb{ugare;ivﬁbymw

8¢7. DR.P.V.PERIASAMY :+ Will
the MINISTER OF TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that as on date
about 600 tonnes of garmir{m and I:at‘m
consignments are lving at Madras Airport
snd whether this h:;s.'ned to cancllation
of orders from abrowd because of non-
compliance of delivery schedile; and

(b) if so, the steps proposel to be
taken by the Munistry for cleiwring the
backlog of consignme=nts of garin~nts aad
leather goods ? 4

THE MINISTER OF TOURISM
AND CIVIL AVIATION  (SHRI
PURUSHOTTAM KAUSHIK) - (m
The actual og of cargo at Madras
airport as on ioth July, 1979 wi 204
tonne~s, Government have no 1aforma-
tion in regard to cincellation of orders,
consequent upon backlog of carg»y lying
at Madras airport.

(b) Various airlines incluhng  Air-
India are beng mitted o oprate
extra charter fights to clear the bucklog
expeditiously.

Time limit for declaration of property
in India by Non-resident Indians and
Foreigners of Indian Origia

818, SHRIG.Y KRISIINAN - Will
the DEPUTY PRIME  MINISCER
AND MINISTER OF FINANGE be
pleased to state :

{a) whether the time-limnit fin declara.
tion of propecty acjuired m India by
non-rasident Indians and forcigners of
Indian origin between January 1, I?—F'
and M2y 41, 1979, has been extended
b the Reserve of India to Duocember,

3%, 1979

(b) whether Government have received
representations regarding the difficulties
aﬁdnx from cectain provisions of the

(c) whether a large number of non-
resident Indians who had migrated from
Punjab, having been remitting their
earni to their dependints at home
have facing difficulties in the dis-
posal of their earnings and oprration of
mon-resident acconnts in the banks in
India ; and

d) if 50, the decision of Indian Govern-
st in e regard | i

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
gﬂl SATISH AGARWAL) : (a) and

V. Yes, Sir

ment from the tatives and asso-
ciations of the non-resident Indians and
foreigners  of Indian origin wherdn,
ma_ other things difficulties aﬂﬂlﬁ
out of the operation of Section g9
FERA, 73, which requlates payments,
were cnumerated, These ﬁmldd,
faced by f“i’:-d:uldmt Indians and ff:'
reigners of ian origin with regard to
the disposal of their ief:'nimm and opera-
tions of non-resident accounts, were
examuned by a Working Group and the
following decisions have been taken bv
the Govelnment :—

13) The resident Indians who are acting
on behalf of non-residents have been per-
mitted to collect rent on properties 3
by non.residents provided the amount is
credited within two months from the

te of receipt of such amount to the
account of the non-residents with a
;:i}nrhcd dealer in foreign exchange in

a,

(i) Non-Resmdent Indigns hae been
permitted to open joint accounts with re-
sidents for the purpme of crediting the
rent on the properties awned by them,
pronded the resident is a first  degree
relative .\ resident has alwo been per-
mitted to operate on a non-resident
account provided he has obtained a
power of attorney in his favour, granted
hy the non-rendent account holder and
such oprration 1y as per the existing re-
gulations relating to operation of non-
resident orhinary accounts.

in) Rentals on properties of any kind,
hrﬁd by non-residenty, can now be credited
freclv and there is no need for Reserve
Bank of India's aprro.al for the first
credit to the non-resident ordinary account
or for anv change in the termy of tenancy.

Addition of Jambo Jets for Air India

819. SHRI D. AMAT :
SHRI SUBHASH CHANDRA
BOSE ALLURI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased t1 state:

(a) whether Government propese to
add four more Jumbo Jets for Air India
d.:aing the current financial year ;

(b) ifl?\ what are the details of the
5

THE MINISTER OF TOURISM
AND CIVII. AVIATION (SHRI
PURUSHOTIAM KAUSHIK): (a)
and (h', Ye, Sir. Air India have
placed orders with the Boeing Co., USA,
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for purchase of one B-747 airceaft in re-

placement of the one lost in accident on
1-1-1978 at an estimated cost of Re. 41+%
crores, in addition, have also place

orders with the Boeing Co., for purchase

of three B-747 aircraft at a total estimated

cost of Re. 148- 44 crores in foreign

and Rs. 10'50 crores in Indian

currency, OF the above aircraft, one 1

due for delivery in August, 1979. the

gecond in December, 1979 and the re-
maining two ir March 1g80.

Unearthing of of smugglers
In Gold and WED:EG -ml:ulﬁtlﬂ-
Pakistan Border

820. SHRI SUBHASH CHANDRA
BOSE ALLURI :

SHRI YADVENDRA DUTT -

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCFE
be pleased to state :

(a) whethe it it a fact that a gang of
smugglers wiuch allegedly traded in gold
an- watches worth about ten crores over
the last one year across the Indo-Pakistan
border has been unearthed, .ccording
to news appearsd in Hindustan Times
dated 12th June, 1979 ; and

(b) If so, what are the detals in this
matter ?

THE MINISTER OF STATE 1IN
‘THE. MINISTRY OF FINANCF. (SHRI

Written Answers ASADHA 22, 1901 (SAKA)
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According to reports received by Govern-
mnt,amqinr;angul’wlws indulding
in smuggling of gold watches acros
Indoﬂuun horder has been busted by
the Ofﬁ]cu':“ol' the [h:g;unte of Re-
venue Intelligence. 31-12-19%8,
Shri Pal Singh alias Pala, Leader of tﬁii
gang was apprehended at Delhi along with
contraband goods including  watches,
snahe skins ctc. valued at about Rs. 10
lakhs In the follow-up action, another
important member of this gang, Shri
Kashmira Singh was arrested at Amritsar
while sttemptiz to escape to Pakistan
alongwith Indian currency of Ry, 11+5
lakhs believed 10 be sale procceds of
contraband goods. In this connection,
12 mom have also been arrested,
Of thesr, 4 pervons including S/Shri Pal
Singh and Kashmira Singh have been
detained under the Conservation of
Foreign Fxchange and Prevenuon of
Smugglhing Activities Act, 1974.

Beizure of Gold, Watches, Synthetic
and Electronics Goods

821, SHRI S. R. REDDY : Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE lc pleased
to state the quantity and valu~ of gold,
watches, synthetics and electronic goods
m‘zed“éunn; last five vears ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) + The gquantity/
value of gold and the value of other items
namelv, watches, synthetic fabiics, ete.,
fou the last five years aie indicated in the

SATISH AGARWAL) - (a) and (b), enclosed stasement.
Statement
Year Gald Value Watches Synthetic  Others  Total
Qtyin kgs. in Rs. fabrics
(Value Rs. in lakhs)
1975 . v . . 414 222 391 1209 ab1y 4500
1976 . . 173 83 300 662 2587 9602
1997 . " B 267 162 168 957 1707 2004
1998 . » i 220 153 §71 1018 1552 3004
#5979 {upto May) . 46* 50% 153* 4o6* 719%  1328%

*Pignres provision.
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AND MINISTER OF FINANCE be
pleased to state :

on 1t Julv, 1979 ,

b) wheter 1t 1s a fact that unnl the final
jon  of court, the concerned
ol debarred from future
promotions confirmation agamst
ther ts, 1f s0, whether a copy of the
rdevn?\? :m:ructmm and orders will be
laid on the Table of the House , and

¢) 1if the to b) 18 10 negative,
wlSec).Im Gwnegl:mmp';:&:) any proposal
for the confirmation and promotions of
such employees ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULIAH) (a) to (c h’l’he
information 18 being collected and wall be
laxd on the Table of the House as soon as
posnible,

tment of Nom-Panelled
in the Ministry of Finance.

824 SHRI ARJUN SINGH BHA-
DLPUTY PRIME
MINISTER AND MINISIER OF
FINANCE be pleased to state

5-} whether 1t 1s a fact that service
controlling authonnes of his Mi-
nitry apponted a number of non-
panelled officers 1n preference to
panelled officers during the last two
years, if s0, theirr number, names and
designations as well as the reasons of such
appointment in ecach case

(b) whethet Government arc aware
that there has been consderble resentment
amongst the panelled officers as a result
oféhupmuufollowed in hus Mumstry ,
an

(c) whether 1t 1s proposed to take any
steps to remove such irregulanties in
future, 1f so, the nature thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

ZULFIQUARULLAH) : (a! ﬁ% '}‘bbe.

7Y
m'hﬂe of the House as soon a8
possible.
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8as. SHRI EDUARDO FALEIRO
Will the Minuster of TOURISM AND
CIVIL AVIATION be pleated to siate

(a) whether Japanese speaking Inter-
preters have been pequmitioned by ihe
Awviation becurity Dcpartment at all lour
international airports,

(b) +f s0, detmls thereof, and
(c) reasons thereof *

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK) (a) to (c)
Under the Contingency Plan to deal with
emergencies anisng out of hijacking and
other ta{ron;} threats to ciwl ;wmuon.
a 1ators INgu1ss,
puch:t‘nm ctc 18 required to be kept
ready se that their services nmay be re-

wsitioned at short notice T hus panel was

awn up in consultation with IB and
GabmetkmmSmtun;: and u:u:l]utiﬂ a
person ng t apancse language
There was, however, ni]: occasion (o alert
the panel or to requintion the services of
any interpreter

Representation from Claimants
Assodclation,
826 SHRI SAMAR MUKHERJEE

Will the Mumister of COMMERCE,
CIVIL SUPPLIES ANLD COOPE-
RATION be pleased to state

(a) whether Government have received
representation from Claimants  Associa-
tion, Chlcutt%rcontNmng (‘at‘;:en va.lu:blc
[ 10n8 1mproving working
a:: the office of the Custodian of Enemy
Property for India for speedy disposal of
the pending claims, and

(b) af so, the reaction of Government
to

r

THE MINISTER OF S1ATE
IN THE MINISTRY OF COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION (SHRT ARIF BAIG)
g& and (b) Yes, Sir To expedite veris

tion of claim, a post of Officer=on
Speaial-Duty and two posts of S AS
Accountants  have been
for the branch office of Custodian of Enemy
P at Caleutta The  Officer
on=Special-Duty, 1n addititon to vers
fica of claims will also look after the
work relating to the management of pro-
perties vested 1n thrcunodm an of enemy

perty for India in cutta on
rr:lwu have also been fa%

ASADHA 22, 1901 (SAKA)
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post of Custodian of Enemy property
who will be devoting hus full tune to the
functions and dutus inci leatal to th
post,

GM repngntﬁ: a] mmmr.s;iri‘orm
ustodian my Property (Shri M K
) as Chanman of the Panel as
suggested by the asociation, the matter
was examined and i1t was found that in
regard to the scttlement of financial claims,
it 15 always prudent to appoint a serving
member as Chairman the Panel

The Cu odian of Cnemy Property ad-
munisters the properties vested 1n him,
which are scattered all over the country,
with the aid of State/Umon Gouvernment
officials posted in the arca No special
uffice &t Calcutta for this purposc srems
to be called for Recently, the Govern
ments of State/Umion Territortes have
been adwvised to make all arrangements
to d tect and report ‘enemy properties’,
1f any wlich ought to vest in the Custodian
of Lnemy Property

It would not be possble to venfy the
claims on the basms of collateral evidence
The clams which are substantiated by
documentary ¢vidence direet or indirect
are bang verified by the Panel since the
vertfications of finanral clums without
rtltvant documents could lead to abuse
and open the doors to various objections

Ml‘r“lﬂﬂhmw

827 SHRIMATI AHILYA P.

GNEKAR Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether ~ Government are aware
about the long sufferingy (for the last
seven yers) of Lx Trade Apprentices of
Indian Aulines, and

(b) if so, what steps have been taken
for their absorption into the Indian Air-
lines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTIAM KAUSHIK) - (a)
and (b) Although the Apprentices Act
does not make uﬁllgnm on the part of
an to absorb the apprentices
trained by him, yet Indian Airlines extends
the following concessions to apprentices
in the matter of employment —

1) Appientices are permutied  to apply
()rou'puumludnnmmmm t

m: 'Il?'.excban'e.
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(ii) Other things being equal, the

prentices are given prd‘rmcr‘?;
the matter of e t over
outsiders if found suitable.

(iii) Relaxation in age is permitted
to the extent of the period of train-
ing undergone by in Indian
szrlinec.

Relaxation in rules regarding Inner
Line Permit System

828. SHRI K. B. GHETTRI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what is the existing regulation of
inner line permit for foreign tourist who
wanis to visit Darjecling and  Sikkim;

(b) is it & fact that the existing regula-
tion of inner line permit iy acting as a
dsterrent to the flow of foreign tourists to
Durjeeling and Sikkim;

(¢) if so, what steps the Government
opose to take in order to relax the inner
li?nc permit system P

THE MINISTER OF TOURISM
AND CIVIL  AVIATION SHRI
PURUSHOTTAM KAUSHIK) :
(a). Foreign tourists travelling to Darjee-
ling by surface route are required to
have permils. These are granted li-
berally for a stay of 7 days by the Indian
Missions abroad and the Forcigneis Re-
ional  Registration oflices at New

:lhi/Bombay/Madras/Calcutta  as  well
ai Immigration Officers at the four
international airports. However, foicign
tourists who travel to Darjeeling by air
(upto Bagdogra) and back are allowed to
\gllit Darjecling without permits fo 15

ys.

As regards Sikkim, individual fureign
tourists can now visit Gangtok for 4 da
including visits to Phodang and Rumtek,
Forrign tourisis travelling in  groups
of 20 conducted by travel ugents
recognised by the Department of Tourism
arc also permitted to trek in Zongri
arca, Western  Sikkim for & period of 10
days including journey lime, provided
they travel upto Bagdogra by air and follow
the prescribed routes for trekking.

ﬁb) and (r), Restrictions on the entry
of foreign tourists to Darjeeling and Sikkim
have been liberalised resulting in larger
flow of tourists traffic to these centres.

Aler Unk bstween Ahmedabad and
other Atrports in Gujarat

849. SHRI F, P. GAFKWAD : Will
th- Minister of TOQURISM AND CIVIL
AVIATION be pleased to state:

{(a) whether Government are aware that
Ahm:dabad, a virtual State Capital, is

JULY 13, 1878
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not linked with other Airports within ile
State of Gujarat, viz, Vadodara, Bhava-
nagar Jamnagar, Rajkot and Bhyj, etc;

(b) if so, whether Government intend
to link these ai with Ahmedabad
by suitable flights in view of the industrial
Bl:g omt:'ldmercial importance of Almeda-

s a

(c) if not, reasons thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
;UR;;SHO‘I‘IAM KAUSHIK) : (a)
es, Sir.

b) and (c). Present aircraft fleet of
Indian Airlines is fully committed for
the operation of the existirg rehedule.
It is, therefore, not ible 1o consider
extention of air services within the statr
of Gujarat to link Vadodara, Bhavnagar,
Jamnagar, Rajkot and Bhyj, ctc, with other
cities,

Foreign Trade in 1980's

8j0. SHRT A. R. BADRINARAYAN :
SHRI NTHAR LASKAR :
SHRI M. V. CHANDRA-
SHEKHARA MURTHY :

Will the Mumister of (OMMIRCE,
CIVIL SUPPLIES AND COOPFRA-
TION be pleased 1o state:

(a) whether Union  Government have
decided to sct up a Group to prepare a
blueprint of the target and mospeets of
foreign tiade in 1g8o"s;

(b) if so, whether this decitien was
taken on the recommendation of the
Northern Region Section of the As=ccia-
tion of Inchan Engincers;

(¢) whoate the Mcmbers of the Group;

() when the Group is likely to sulmit
its report; and

(¢) what are the details of the
caenined by them S ’

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CCOPERA-
TION (SHRI ARIF BAIG): (a) Yes,

Sir.

(b) No, Sir. In the context of current
oy, nd. expecially she. new” compicxicia
nomy e new complexities
that are emerging in the world ~tradi

, 1t has been th.
necessary to undertake an in-depth stu
of the future Indian Export mu:f’.
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The Committe i ised of the
i‘aﬁq} is compri

=%
8hti P, L. Tandon, Chairman
Director-General,
Shri G.V.K. Rao, Member
Member,
Planning Commission,
Dr. 8, Krishnaswamy, Member
Deputy Governor,
Reserve Bank of India,
Bombay.
Shri Mantosh Sondhi, Member
m'
Deptt, of Steel,
8hii Romesh Bhandari, Member

Additional Secretary,
Ministry of External Aflairs

Shri Rahul Bajaj, Member
President,

Association of Indian

Engincering Industry.

Dr. D. K. Rangnekar, Mimher
Editor,

Business Standaid,
Calcutta.

Prof, Amit Bahaduri, Mrimbe r
Chairman,

Ceatreof Devel ent Plan-

ning, Jawahailal Nehru

Unaversity.

Shri Mohendia G Mehta, Member
Chairman,
Gem & Jewellery EPC.

Shri Brij Nehru, Member
Managing Director,

Tata Exports,

Bumbay,

Dr.N C.B, Nath Member
Shr A. Hafizur-Reliman, Member

South East Tanning Co.,
Madras,

Dr. Vijay L. Kelkar, Mimber
ic Adviser, Secictary.

{d) The Committee is required to sub-
mit ils report Ly the goth June, 1cBo, at
thr latest,

. (e) No report has been submitted so
ar.
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Foreign aid

833 SHRI YASHWANT BOROL1
Will the DEPUTY PRIMC MINISTER
AND MINISILR OF FINANCI be

pleased to state

{a) what 1s the total foreign aid Inda
reccived during finangal year 1978-79,

{b) how much of 1t 1s hy way ot gt
loan with and without intirest, and

() 13 the gt amount cncwuscribed
with any conditions ?

THE MINISTER OF STA't IN THF
MINISTRY OF FINANCE (SHRI
BATISH AGARWAL) (a) and (b) [he
foreign aud disbursement duning the -
nancial year 1978-79 amounted to Rs
1266 crores, includes Ry 42 «rores
as totally interest free loans and R« 173
crores as grants,

(c) Grants are normally to be utihisd
for the speafic puposes for which they
are given In certain cases, granis abo
bem the condition that commodities to

out ol the grant amount
mml:mtfd only from the dmor

countries

Alr comnection of Pathankot for
H‘!thm't‘:mln Kangra Kulu

gy SHRI DURGA CHAND Wil
the Minister of FOURISM AND CIVIL
AVIATION be pleased to state

(a) whetherthere tvany propnal und ¢
Government's  conuderation to connect
Pathankot with air for develop tourism
in the Kangra and K.ulllm%allrys,

(b) 1f 30, what are the d*ails thmedf,
and

(c) By when Pathankot will be put on
the air map of India ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI

(%) s sAfgx waerr W e
v ¥ o7 w§ & Wy afy gh, dr e
e owmr o, Wi

(o) gfgaf o orRag } fawrer #
ORI

fee wammn & e WAt (st yfewwre
IFE) (%) o, &r 1 wifma
Lt O o
1o 99, 1979 % svdg st faww &
wray % ey PR vl e g ferr-
o § frar mar g

(7) a8 ww yaferr A @

x) gft g, av TAwr Feror e
b

(m) afy af, o fawes & o wTCH
»



115 Writien Answers ASADHA 22, 1801 (SAKA)

oft dwdwre dwe qu aiw (write) farfeds,
fn wgt oo v 0 wnedy
oftcew ot iy wruae ¥ awEn Tfn

(%) wr wifar w[AsY s AW
owfay & & af ¥,

(w) aft ar a1 3980 =tw oo

(n) afe af a1 o & faseg & W
v § 7

faeer darery & wow Wit (ot wfewwre
) (%) W (@) W@ g s
wdn gt ove avdm (wr0) fo, farem
wg A wEr fed wd gAEA weE AT
e & I F A oawr d @ w

fwo, foer w3 § swrdt mf % art
we gwr ¥ g3 %@ T "o
3500 ® Wm (W) & WOW wr wh
ww, fasaamrl —
frrefifa ardrer w1 AR wew Qv
G w1 AT (v sy )
10-4-1874 0 56
31~-3~1975 . 6 43
31-3-1876 . 14 49
31-3-1977 . 19.63
31-3-1978 19,63

() g wvr Ay deww |

Written Answers 114
e wdem whey @ firld wrere g e

i
5‘(
.-
.1z 4
:35 1
.2} 7

23
i3

]
23

1

g

k)

2
113

ek
:EF §
i
233
£

P
11
ﬁgﬂ giﬂ

Weekly flying hﬂu{u&of Pilots in the

839. SHRT C h CHANDRAPPAN ;
Will the Munster of TOURISM AND
CIVIL AVIATION be pleased tostate:

(a) how many hours a pilot 1n the TAC
11 flying on an average in a week and what
18 the average number of landing and
taking off involved duting his fiying hours
in a week,

(L) what 15 the aclatne figures of do-
mestic faghts 1n some other countries;

(c) whether over work, fatigue, mo-
notomy and boredom of air pilots lead
to mir accidents and inefficiency, and

(d) what 18 the reaction of the Govern-
meat on this problem ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a) The
average utilisation of Pilots in the year
1978-79 was as follows:—

Commanders/{Captain 14 hours per

week approx.
First Officers 15 hours per week
approx.

The average number of landings and  take-
offs per week varies between 10 and zo
depending on the type or sectars flown.

{b) The average statutory requirement
is 100 hours in any calendar month for
several esautries engared in domestic
operations. Though exact figures are
not available, th-average would be in
excess of Bo bours per month.

tc) While the human factor cannot be
over-ruled in the case of air accidents,
ineficiency is not allowed to creep in as
there js  verytharough system of training
;r_n]:!m periodical checks for proficiency of
[} 8

(d) To ubviaie such problems, Go-
vernment have specified Flight Time
Limitations, vide Aircraft Rules 42(a)
which reack ns follows:

“Pilot not to flv for more than 125
houns du'in; any period of 3o consc-
cutive days.’

Demands made by All India Grindlays
Bank Employees Federation

8.%. SHRI R.X* MHAGI : will

the DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE be

{lluledtord'er_ to the reply given to
nstarred question No. 11281 on 18th

Mo g Ceribe s B b

n ys Ban
Federation and state: J

(a) whetlier the Reserve Bank of India
hag received the comments from Grindla
Bank on the points raised by the Alllndr
Grindlays 1 ank Employees Federation in
its memorandum;

a:) what is the nature of the comments
i made by the Grindlays Bank;

(c) if n® comments are received by
Rererve Bank up till now, the reason
there of ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUAULLAH) : (8) Yes, Sir,

JULY 13, 1979
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sb) The comments received from the

Bank Ltd. were examined
by the Reserve Bank and some of the
contentions of the All India Grindlays
Bank Employces’ Federation were found
o be without hasis, Where, however,
the bank’s tices were found to be dut
of line with the national policies, the
Rescrve Bank have issued sdvice
to the Fank and the bank has cor~
rective action, thl: i.thm stated w:d:r
Reserve Bank t the managemen
the Grindlays Bank had since resumed
dialogue with the Federation with regard
to their demands.

(c) Does not arise.
Import of inferfor quality of edible

841, SHRI M \DHAVRAO SCIN-
DIA : Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOFPERA-
TION be plrascd to state:

(a) whether it isa fact that a huge
quantity of ed:1de 0il imported from USA
has been found unfit for human consump-
tion in some paris of the coutry; and

(b) if so, details thereof and his reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
SHRI KRISHNA KUMAR GOYAL) :
g:& and (b), The information is | 5

lected and shall substquently be lai
on the Table of the House.

Expenditure on Foreign Tours of
Central Ministers

842. SHRI ANARDHANA POO-
ARY: Will the DEPUTY PRIME
INISTER AND MINISTER OF
FINANGCE be pleased to state:

(a) the amount spent on foreign tours
on each Central Mmm during the last
tix months; and

(t:l the names of the countries visited
by them and the purpose of visit ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH ): (a) and (b),
The :equjued information for the period
from 13t January, 1979 to goth June, 1
is being collec ..g?will be L‘d on
Table of the House &s soon as possible.
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Delay in Depariure of IA and Al
Flights

. SHRI JANARDHANA POO-
JARY: Will the Minister of TOURISM
QN:; thL AVIATION le pleased

1

(n) whether itis & fact that delay in the
departure of I.A. and AJI. flights has
become frequent;

(b) if s0, the number of times the flights
were delayed during 1978 and from
January to June, 1979;

(c) the reasons for delay in the-
in each case; and

(d) steps being taken by the Government
;o ‘g?;u;e puneﬁ‘.ulatv in the departure of

THE MINISTER OF TOURISM
AND QCIVIL AVIATION SSHRI

d). The information is being collected
(0 will e T o the bl o the Suhs

Top ten Income-tax payers in Punjab

SHRI G. S. TOHRA : Will the
D PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state :

(a) the names of the top tncome-tax
payers in Punjab ;

(b) the amount of income-tax due in
cach case during the last three years,
year-wise; and

¢) the amount of income-tax paid in
m(h casc during the above period ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
zULFIQUARULL;HlJ : (8) to (c). The
information is not ily available, Itis
being collected and mill be laid on the
Tabfe of the Housc as soon as possible,

845. SHRI 8. 5. DAS : Will the DEPU-
TY IME MINISTER AND MINIS-
TER OF FINANCE be pleased to state;

(a) whatis the ty and income-tax
dues from the Directors of M/s Pure
Dripks Private Limited, New Delhi due
to loans taken by them from the company;

(b) was the company required to take
Centra]l Governments® before
ikl i permission
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f‘; do these logns fall under Section
2(2m)(c) of the Income-tax Act, if 50, what
is tax due from the directors and what is
the penalty, if any;

d) what assets have besn ased
wn(s’muum- and how are :hgmduum

going to repay the loan; and
(c) what action is proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARUALLAH). (a) to (¢), The

site information as being collected
will be laid on the Table of the House.

Protest over method of examining
Adrcrafts

846. SHRI K. MALLANNA : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(») whether it is a fact that General
Coyncil of All India Aircraft Engincers
Amociation has protested against the
‘overall' methodt used in  examining
aircrafts and certifying them if fit, flouting
all norms of safety; and

(b) if so, the details regarding their
grievances In this regard ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (s\'
and (b). General Secretory and Jont
Secretory of All India  Aircraft Enginecrs
Association are amongst the six petis
tioners who have filed a writ petition in
Delh; High Court requesting that the fourth
amendment to the A:mn({: Rules, 1937,
as far as it concerns introduction of
proved Maintenance System under dele-

ted of Airworthiness Control is
Seclared illegal and  ultravires and

euter maved 1o he’ High ‘Coors in

! to the Hi in

me{r peli!%’:ly that oerhfn ified
ded Afreraft

141
India, tor General of Civil Aviation
and Ministry of Tourism and Civil Avia-
tion) ronsequent to the introduction of
revited iness Rules. 7The matter
is pending in Delhi High Court.

N e vy
mw{um ey ey
gy o, (fem o ar
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Selection of Income-tax Inspectors

VASANT SATHE: Will

EPUI‘Y PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state:

(8) the number of persons selected for
the post of Income-tax Inspectors dunn
:977-78 and :333 79, State-wise in genera

Maharashtra State in particular;

b} the a lditional number of Tnspectors
avked for by the Maharashtra Income-tax
Comnmissioner and the action taken by the
Government in this regard; and

{u) estimuted number of posts of
Income-tax [nspectors likely to be created ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE : (SHRI
ZULPFIQUARULLAH) : &) and (b).
The information s be-ng ¢ dlected and
will be laid on the Table of the House

() ts of Incom -sax Inspectors
have i-eanp:nc oned for survey work.
Ouat of these 500 posts, 75 have been
allocated to mmissioner of Income-
tax located in Maharashtra State

Sale of !ht by Shrimatl Padma Desal

853. SI-IRJ VASANT SATHE : Will
the DEPUTY PRIME MINISTER
AND MINISTER

OF FINANCE
be pleased to state :

(a) whsther Government have looked
into Shrimati Padma Doaai’s (Prime
M auster’s daughtersinalaw) Ghitrakut
flat sale dsal at Bombay as promised
daring the last Semion of Parliament ;

(b) if 20, details of
in im tion and action
taken on the basis of findimgs; and

(& \l!lltu dnhclnll position in regard

e 1 listed in the mews

story
app ne\n weehly ‘Curreat’
‘wﬂn‘” page 1
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH} {a) and (c). The
view th ""ﬁ fven ""E“""Sr”u"‘
view the repl gl to part (¢) ne
starred No, snswered
on 6-4-19%9 m the last Sauwn of Lok
Sabha Investigations in the matter
are ytill 1n progress, Details of the in=
vestigationt  and the factual position in
regard to the 12 points listed in the
news mfk!y ‘Current’ cannot be divul-
ged, as it may hamper  the progress of
the investigations.

Bombay =as vegetable market

for foreign des

853 SHRI MUKHTIAR SINGH
MALIK :

SHRI G.M. BANATWALLA
SHRI CHIMANBHA! H.
SHUKLA :

DR BIJY MONDAL :
SHRI NKER SINH]JI
VAGHELA :

‘Will the MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERATION
be pleased to state

(a) whrther there 13 anv  propoal
und=r consuderation of Government to
z:-omnte Bombay as Vegetable market

r Dubat and other Eurnpean countries;

(b) if s0, the d=taus theieof; and

(¢) the tim~ by wluch the proposal
will b* implem~nted ?

THE MINISTER OF STATEL IN
THE MINISTRY OF COMMERC(E,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG) : (a) to (c).
Export of wvegetables 13 allowed only
through Central and State Corporations
and Marketing Federations, Mahg«
rathtra Agro Industries Drvelopment
Corporation have been allowed to une
dertake export of vegetables from Bome
bnr to all destinations within a ceiling

tonnes per month subject to the
coanan that the gquantity exported
will not more than 5072 of the additional
uction to the undenakm by the
arashtra  State The
State Government will be luvmg cone
tract cultivation of vegetables shortly
for exports.,

Liberalisation of seed ocapital
scheme in IDRI

8s54. SHRI K. A Will
the DEPUTY PRIME MINKS
AND MINI R
be pleased to state :

(a) whether it is & fact that ID.I.I.
has fibwalised the sced capital schem
receatly;
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(b) if 0, to what extent ;

(¢} thz d-tals regarding the new en-
trepreacurs ae gung to asssted 1n
settng up an L utries 1o the med um scale-
sections; and

(d  the d-tails regarding the d-fimtion
of the term niw entieproneuts for purpose
of eligubility und-r the Scheme P

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Tn* IDBI has Lib'ralised the Seed Capie
tal Scheme with effect fiom  24-5-1979
T'ne wheme seeks to provide assistance
to new entreprencurs for setting up me-
diun wuzed inlistries with project cost
upto Ry 1 crore by supplementting the
p[ull{l If.t‘ﬂ;.kt.. mtribution ttjtn the extent
of Rs 10 lakhs or 10% of thr project cost
whiuchever 15 less The man lt‘::rlhnp
tions mad under the Scheme to help
nw intrepreneurs to wt up industries an
the m dium sector are as fullows —

(1) The drfin ion of the term ‘new
fentiepreneur’ has Letn broads
encd for purposes of (higibility under
the Scheme ;

(1) The Scheme 15 no Dinger 1estricled
to p-njects Dicated in barkward regions
or t) projects in the priority s ctors
All projects, whikh are cagil le for finan-
cial awmstance from the IDBI, eunher
directly or through relinance, have now
been made eligible,

(i) the requrement of matching
eratubution 13 no more  related to the
emt ibition which the Emmator him=
sf mikes The cowmtnibution mobie
lis*1 by him from relatives  amociates
rm:u:l fi1ends w;]rl nowh also be rudnmbu ed
or p irposes matchin ¢hntribution.
I-Icmgwr, r's o'Em contribu 1on
should ordinanly form atleast 209 of
the arcepted minimum  level of the pro-
mator’s contribution, and

(1v) succesful eatreprencuts n  the
smallscale sector, who propose ua-
ting into m-~dium scale industrial sector
for the first ttme have alo now
been made elhgible wicther they d»
0b; s:ttmg up & new  enter-
pus aor by undertaking
diveiufication Sc.hemrrf

(4 The d-fimtion of ‘new entre-

mw-ur'hubuubrmdﬂnedlouto
ude an entrepreneur ;

(i) who 18 technically qualified or
otherwise comsidered  suitable;

) who hat a worthwhile project

wcelly feasible and ecconomically
H

{111) who should posess or has acquired
or secured technical knowehow; and

(1v) who has the ability to set up and
run the enterptise, hut who lacks ree
sources to bring 1n ¢ven the normal pros=
motot's contribution

wrew dare o T e
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Refrsher course for mana-
gerial cadre of publie secto:
undertak

856 SHRI DD DESAI Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE br pleas d to
state

(a) whether 1n view of the receni
unsatisfactory  performance  of public
sector undeitakings. Government propose
to exposr the managerial cadre to perie
dical refresher courses as 18 the practice
in  reputed compames 1n India  and
abroad ;

{b) 1f sn, the details thereof , ard

(c) «f not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) : (a)
and (b). No greralisatun can  be
madr about the unwmtifaciory pefors
mance of the Public Enterprises as scme
of them are fawring well and have shown
continuous profit over the years Howe
ever, exposure of the managenial oadre
te periodical refresher courss 13 & contie
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huous prooess in which all Public Entre
prises Wrndﬂﬂr It may be added
that on their specific training needs,
as id-ntified by various public enterprises,
the government have bren organising the
participation of the managers in various
training programme=s including refresher
courses in ier training and manages
ment t institutions both in=
sid~ the country and abroad. this
\;}11 hle1 uot;::ndnrd Details of ?;L":‘E
the \ng programmes

inside the country and abroad are laid
on the Tableof the House. [Placed 1n Lib=
rary. Se¢ No. LT-4616/79]

Oil Import Through Ports Other
\than Bombay

857. SHRI D.D. DESAL : Will the
Minister of Commerce. Civil Suppliet and
Cooperation he pleased to state:

(a) whether Government
to consider import of oil throug
otber than Bombay;

(b) whether any official Commuttee
has recommendsd wich  re-organisa-
tion of oil imports through ports other
than Bombay; and

ropose
Pﬂl’tl

(c) if so, what steps are contemplated ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
GIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG) : (a) to (c).
V. R, Mehta Committee set up by the
Muistry of shipping and Transport
had made certain recommenaations for
wmport of edible o1] cargo through various
ports in India including Bombay, The
recomm tions have been accrpted
by Gov-rnm~nt, and the State Trading
Curporation, who are the canaliung
agency for importing edible oil are al-
Mta’.hlﬂdu imported edible o1l cargo
at ndla, mrbn, Vithakapatnam and
Calcutta in addition to Bombay, They
art alsy popring to vide storage
tanks connc:tl:d with pi Prl?mftw direct
discharge from shipy at New Kandla Port
and al requisite  storage tanks and
railway viaing facilitirs both at Haldia
and Budge-Budge.

Execution of Orders Under Cofeposa
by State Governments
858. SHRT JANARDHANA
PQOJARY :
SHR1 JAGDISH PRASAD
MATHUR :
SHRI EDUARDO FALEIRO :

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
plensed otntate :

(a) whether some of the State Governe
memtt have refused to execute arders under

JULY 18, 1079
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the provisions of the Conservations of
Foreign Exchange and Prevention of
Smuggling Activities Act 10%4; ard

(b) if so, the names of these States ard
G jvernments reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) 3 (a)
and (b). The State Governments of
West 1and Tamil Nadu have commu-
nicated ir decision not fo irtue any
orders of detention under the
tion of Forrign and Prevention
of Smuggling Activities Act, 197¢ . In
view of thiy, 1t wms decided that
future detention orders in  rerpect
of persons  within there  Statrs
would be iuuft!‘lb‘}’: the (‘m‘l?dl’ Gt‘;m-
ment or ity sprci em « ficer.
These detention wderlpm::e. huwever,
bemg duly executed by the concerned
State Governmentn,

International Tourist Centres in
each State

850. SHRI  JANARDHANA
POOJARY :

SHRI MADHAVRAO
SCINDIA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government
develop two  international
centres in each State ; and

propose 1o
tourist

(b) f s0, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL  AVIATION  (SHRI
PURUSHOTIAM KAUSHIK) : (a)
and (b), Yes, Sir.

A statement showing tourist centres
selected for cdevelopment in the Central
Sector 1n the Sixth Plan is attached.

Detail of development to be undertaken
and the quantum of resowrces to be made
available for each stheme within the
overall Sixth  Plan alleeation 2re leirg
worked out in c¢onmuliation with the
Statr Government. In  addition, in
centre  already developed in  various
States/Union Territories further facilitics
will continue to be provided in the Sixth
Plan peried Also the Central Depart-
ment of Tourism willcontinue to publicise
and project abroad otlcr places of fourist
:::rm in 'huch Sl.n:eiUniog; Jectitwy

uding those developed tes
or by the Centre, k
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Siatement
State Centre Scheme/s
Pradesh 1. H bad ment of  Water s at
Andhra ydera Develop: ] Spor
2 Visakhapatnam Youth  Hostel,
Amam . 1 Knaziranga Provimon  of 'Ihupoﬂ facilities at
Kaziranga and Manas
2 Gauhat1 Youth Hostcl at Gauhati.
1TDC Hotel at  Gaubati
Bihar 1 Bodhgaya Travellers Lodge-Expansion programme «
Master Plan of Bod.h a, Ragn-
Nalanda 18 !“ orrrpu:llsllonf
1688 Dcpuunem Tourism
gmguk' up some scheme on the
- basis of the recommendations made
in the Master Plan by Town &
Counuy Planning Organsation.
< Rajgnr Hotel by the Hotel Corporation of
India.
Guyarat 1. Ukka laciliies at Uklai Resavior  Asca
= (Boats)
2 Ahmedabad e,li Star Hotel at Ahmedstad by
TDC
Haiyana 1 Badkhal-Suraj-Kund Tounst  Villuge,
Area
2 Kurushetra Improvement of Dharamsalas.
Himachal Pradesh 1 Vaustha Development of Hot Springs.
2. Manali Club House at Manali
Jammu and Kashmu 1 Srinagar l-l.t:::fe'l1 n:lt“S.nnagtr by Hotel Corporation
2. Gulmarg . Development of Winter Sports Resort.
* Hotel by ITDC.
Karnataka 1. Mysore Complex. Forest Lodge at Bandipur.
lhgmmn of the exising ITDC
otel at  Myuore.
Youth Hostel at  Mysore.
2. Hospet (Hampi) ITDC Travellers Lodge.
Kerala 1. Cochun Development of Backwaters,

2. Kovalam (ongoing Construction of Yoga.cum  Mamage

Periyar Wild Life
Sanctuary. '

Construction of Beach Service Centre,
Further Deulqmmt programme at

lmm of the existing Hotel
Nivas,

x40t L85




131 Written Answers JULY 13, 1979 Written Answers 133
State Centre Schemefy
—
Madhya Pradesh § . 1. Kanha Tented Accommodation.
Forest Lodge

2. Bhopal ITDC Hotel at Bhopal.

3. Orchha Tourist Village.

Maharashtra . 1. Bombay Facilities (landscaping, improvement
of jetties, restaurants, toilets, drink-
ing water etc.) at Elephania.

Youth Hostel at Bombay,
Janata Hotel at Bombay.
3-Star  Hotel by ¥IDC
Hotel by the Hotel Corporation o
India.
Manipur . 1. Kaibul Lamao Provision of Mini  Bus.
National Park,

2. Loktak Lake Developnunt of lokiak Lake by pro-
viding sailing boats or  beauufica-
tion.

Meghalaya . 1. Shillong ‘Youth Hostel

Development  of  Spoits  facaluties
(Golf Sports),

Nagaland . Kohima Youth Hostel.

Orima . . 1. Konarak Expansion of ITDC existng Travelleys
Lodge,

2 Bhubaneshwar Converdon of ITDC cxisting Travellers
Lodge 1nto a  hotel

4. Similipal Forest Lodge.

4. Puri Travellers  Lodge

Punjab . 1. Patiala . Youth Hostel.
2. Amrisa Tourist Village at Beas near Amnitsar,
3. Hari-ke-Pattan Mini bus.
Sanctuary.
jasthan . 1. Mewar Complex- Preparation of Master Plan is unde!

e Haldighati g progr which are to be
taken up at Haldighati or other
places under Complex will

the Master Plan.
2. Jaisalmer Travellers Lodge by 1TDC
3. Jalpur
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State Centre Scheme]s

Sikkim « & 1. Gangtok Youth Hostel.

Trekking facilities in dhe Himalayan
Ranges in  Sikkim,

Tamil Nadu . 1. Madras Janata Hotel.

2. Mahabalipuram Beautification of the erea around
Mahabalipuram  Archaeological

Complex.
Bxpansion of Beach Resot.
. Madurai Bxpansion of the  existi ITDC
§ Travellers Lodge. ke
“Tripura . . + 1. Tirathmukh Boating/Sailing  [facilitics at Dumbur
Lake.
2. Agartala ITDC Hotel.
Uttar Pradesh . . 1. CorbettNational Park Forest Lodge.

2. Braj BhoomiComplex M Plan 1s under Work
has been entrusted to NID on the

basis of their recommendations in

the Master Plan, scheme will be

taken up.
nmﬁw hlb-:c:’:cpued MM‘lm lanni
st ex. wve 1cro-pla
is under progres, Dnthrp 3

the recommendations in the Mlm-
Plan, schemes will be taken up.

Development of Kushinagar.
4+ Develupment of Yatra Routes,

West Bengal : . . 1. Darjeeling Development of Trekking facilities.

2. Calcutta Janata Hotel

Sunderbans Motar Tpunch at Sunderbans.
UNION TERRITORIES
Andaman & Nicobar Islands 1. PoatElair Youth Hostel.
Maotor Lunch

Chandigarh . . . 1. Chandigarh Hotel by ITDC.
Delhi .+« + . Dehi Janata Hotel,

ITDC -3 Star Hotel.
Tourist Village a1 Mehrauli.

Goa . . . 1. Goa ITDC  Hotel at Candolim  Beach
Development of Goa.,
Pondicherry . . 1. Pondicherry Hotel by ITDC.

Misoram . . . . 1. Azl

Dadac-Nagar-Haveli . 1. Dedar-Nagar-
Hhgae Tl Havelie

The schemes at these places are
out.

Arunachal Pradesh . , 1. Itanagar
!' being worked
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Restrictions Hestesses regard- when is the ementation of these
u.-“ufmm ndfg}nnlihlytnb':nzlkmlp ; and

960, SHRIC. K. CHANDRAPPAN :
Will the Minister of TOURISM AND
crvn. AVIATION be pleased to

m& i whether itis a fact that Air India
ndian Airlines imposc some king of
restrictions m the Air I::lm in
regard  to ir marriage child
bearing

(b) if so, what are the details, and
what is the need and rationale behind
this stipulation ; and

(¢) whether all the airlines all aver the
world hawve such restrictions ; af so,
details thereof ?

lu
THE MINISTER OF TOURISM AND
CIVIL AVIATION SHRI PURU-
SHOTTAM KAUSH : (a) Yes, Sir,

1b)  Airhostesses required
to retire from the service oflhr Curpwa
:fom if they ﬁmm within fo;:ur hy::rs

service or on pregn whic|
occurs earlier. The nmalc behind
this stipulation is that after marnage
due to increase in the domestic responsi-
bilities airhostesses arelikely to experience

difficulty iu maintaining larity
and efficiency in their job and will have
difficultv in  maintaining the medical
standards required for flying duties,

during and afler pregnancy.

c) Itis understood thatsome fi
sirlines piz. Japan Airlines, Svu
i Airlines, ctc, terminate the ser\ncu
of airhostesses on pregnancy.

Kerala's Potential for 'ranln;
Development

861. SHRI C. K. CHANDRAPPAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
mlherepty giwn to Unstarred Question

8gz7 on the 27th M“l‘ll, 1379
reptdmg air connection for
region in Kerala State and state :

éﬂ_ hntbercmddmngﬂw fact that
- mmendnul

potential
for tourism dwelopmmt" canceded
jnthe above reply, the ﬂmu-nlam-
ment propose to undertake & comprehen-
sive study on this aspect, asthe
ments of tourism development in Kerala

\b) if not, the reasons thereof ;

(¢) what the dostails including the
ﬁux}ddnrdwdapmtmof
the three schemes proposed by the
Kerala Government to be token up
in the Central Sector ;

"

(e)umelheradedimhubemuhn

the financial sanction of the con-
Mmof acrodrome at Calicut for
the STOL openﬁam.n.fln, when will
the work start ?

THE MINISTER OF TOURISM
AND CIVIL VIATION
PURU&HO'ITA KAUSHIK) (a
and Gmment itaelf

Admnumuw Collrg(. Hydrra!‘ld

} (d) . It has been derided to
devel facilities along selected  places
thr.' backwatery in _Kerala and at
Peﬁysr Wild Lifc Sanctuary.
details of the schemes including the costs
have yet to he worked out in consultation
with the State Government. Imple-
mentation of the above schemes will
be taken up dunng the Fwe Year Plan

UP“‘“S depending upon the availability

(e} There was & proposal to construct
aerodrome at Calicut for STOL
«per:tmns at an cstimated cost of Ras.
58' 89 lakhs and the plans and estimates
were  under  preparation in the office
of the . DGCA. Later on, however,
Indian Airlines indicated their mlhns-
ness o ate a scheduled service
to Calicut with HS-748 aucraft, The
plans to construct a STOL airport at
Gnl‘:::it are, thﬂet‘m.r being ;(evmd
ude & runwey o 45«1‘ 1
with the following facilities,
costing Rs. 1*5 crores i—

(x J\ wm'unll blaldans suitable for
han HS-748  aircraft

(2) A technical block.
{3) Apron 300X 200’ with connocting
taxj track.

(4) Four garages. ‘
(5) Some residential units.

A road, car park and provi-
aiosls)o!' clectric and water supply.

mrgbm\-m estimates exclude 'hai
ost providi io, navigation
:idsod nkty?;'neu equipment.

Alr Taxi Services
8da. OY MONDAL ; Will
ummdngoum GviL
AWHONthm

‘whether there is propomi under
‘.duﬁunorcwe:gnuom air
taxl service in the country ;
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(b) if 0, the details thevoo;
the names itan cities
§Mﬂnmih avaifibile;

(d) the financial implications thereol?

OF TOURISM AND
AVIA (SHRI PURUSHO-
TTAM KAUSHIK) : (a) to (d). Govern-
ment have been considering for some time
the question of operation d'ehird level air
seevices in the country, on the basis of the
recommendations of an  Bxpert Cominittee
which, inter-alia, saggested the linking of
50 pnpu]nt:m centres all over l.he
in the first Keeping in
view ficet b of Indian Airline
and the recent trend in the price of avia.
tion fuel, it is now proposed to limit the
gmm of such third level air services ¢,
North-Eastern  India. ‘The

h
Behar, Along, Pasighat, llamgu- Zi
Tezu, Daborijo, Sndq;: and NM":;
the north-castern region. The financial

implications of the project is being worl
out by Indian Airlines. o =

S’Dfal‘lilhl‘l'ulﬂrﬂlemun‘tfy“
concerned, applications have been received
for uprm:un of such third level air ser-
vices from State Governments and privaie
parties. ‘Thess are under consideration.

Import of Capital Goods

863. DR. VASANT KUMAR PANDIT:
Will" the Minister of COMMERCE,
<CIVIL SUPPLIES AND COOFPERA-
TION be pleased to state :

{a) whether it is a fact that in the I
announced for

year 197 79

8a it Tocians  retarmin
para B2 for non-res lans returnin
to India to import ital goods w,ﬁ

25 lakhs “without m‘;Pm clearance”;

(b \d::d:ﬂrimulﬁctlhlt:hmtn_;
applications to import Texuriting Machines
wel received under the N

Ei%
q &E
Ei
i

MINISTER OF STA
MINISTRY OF CO
SUPPLIES AND COO!
TION (SHRI ARIF BAIG) : (s) Yes,
l'

of
O et
proo:md I:ythe!imt. inr Industrial

Approvals, Depulmm Industrial

I:d'medr&pml
bwdn{Mun)Oommmalmﬁuﬂlmng
under that Department. 18 apphu-

tions to import Texturising
mwsmncfwmmdmtln&m
xm:mwlndllwrmved bythe

Sectt. b:r‘ Inadmu{ll !

Decem! 1g78. Out a

tions were approved by 1 'PBLna.
(Main} Gnmmnm md u:npon liceniors
med n

The rernaining ications of 1rgyB

were unui&:m‘l in the subsequent
Committec meetings and cleared in prinei-
ple subject to varification of usual condi-
tions. uently, in its meeting held
on 9-3-1979, (‘.ummmue drcided  dhat
the entire policy for import of Texturising
Machines should Le re-considered ke:m
in view the indigenous availability of
machines. The matter is being cxamined.

(d) Broadly, the e pohr;f (i
1978~ continues to be effective in 19
9? ﬁ' of non resident nﬂ
hnme for settlement, with the
ﬂ)llmng modifications :

(i) the limit of Rs. 25 lakhs in value is
upplicable to a single pemson, If
two or more ]mnutd“ u{:
an mdtnh-y mit wou y

lﬂ d'
k Glﬂ. ﬂl# hxmt m:.y
Government for

an mchvid:r

(1) In case of second-hand machinery,
the limit of m. 95 Iakhs will apply
to purchase price of the new items of
more or less the same typefspecifi-
cation,

(¢) Thereis no diserimination as ex-
plained in (b) to (d) above.

Will the Minister of TOURISM AND
CIVIL AVIATION be plessed to siate :

whether the attentioa of Govemn.
#(:Zﬁﬂlﬂl&mlo the editoridl mote



(d) if so, what sre the remsons for the
fame ?

THE MINISTER OF TOURISM
AND QIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (3) Y,

b) A the records ilable, 178
G\tln')ent.gnmacial Pﬂm Licr::::t
holders are unemployed.

.‘lnumbnru(‘rbcpl‘hmbmtahmm

the 3
trained pilots. They are :

1. Employment of unempl i
as Amistant Aﬂodmn‘:emog:
in the Civil Aviation Department.

2, Recruitment of additional Pilos by
AirIndia, Indian Airlines Direc-
torate of Agriculiural Aviation and
Internati Airports  Audhority
:fmlindi‘ by appointment on ground

L H

g. A proposal for sctting of 2 mud
lef:lonirmicew - feeder
lines is under the consideration of
the Government, which will gene.

rate more opportunities

other operatoms.
{¢) Theline Pilots are required to under-
wke ts in th Flight and

ing i of 850 hours i month is
ﬁ;::'lnme;, 50 “‘na
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{d) Does not urise,
Ralds Inconae
" Procsives of Deati Dlscem '
sing Firms
865. SHRI R. K. MHALGI : Wit
the DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be plessed
to Marc:

t-)wmti-t&m'm;m'u
around 1979 premises variuos
sbrofis and drafl’ ting firms were
by the income (ax depariment;

;

(b) what are the names and Head
Offices of firms involved in these raids;

mﬁ? what was the ouicome of these raids;

(d) what mi;:eﬁmnmez; have taken
or ‘propose to against concerned
persons and  firms?

THE MINISTER OF STATE IN
g'ﬁ Ml‘l:IIIS'I‘I-‘.Y OF FINA(N)(X:} {Slg.l
ARULLAH) : (a) Yes, Sir,

g of ﬂﬂ.‘l)l shroffs and draft

demand
drafts cmanating from several pars of
India and treprescniing large suspecied
unaccounied ransac ions were  searched
by the Income-tax Authorities on 7th
May, 1979.

d) Necesary action, as  warranted
hs&,)will be taken in these cascs. b

by the

carrier a8
be is not = H
if s, what are the ressons for
) vehe yer  from the
benefis of the pilicy of the
carrier; and
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whather the Government  propose
rm(;}lik pdtimnﬁtnmo:z
u-edumlrlwl'

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE : (SHRI
ZULFIQUARULLAH): (8) to (c).
Motor Insurance Policy for. Publrt Carrier

Issurance Policy for Public Carrier
covers the Iepl?abihty to third parties
and liability to certain categories of cm-
under the Workmen's
O eaplovecs, 1t ot therdoe,
or eet, i1 not
madm under t O:Pohcy Owner-drivers
can, if 80 desire, purchase Personal
Amdm‘gqmuce under different bene-
fit plang, The podbul:tlyhd' offering such
cover a4 An extension to Motor Insu-
rance Policy on Payment of suitable extra
premiums, is under examination.

Essential Commodities shops
867 D%I %’ASANT KUMAR PAN-
SHRI ROBIN SEN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to astate :

a.] what iv the total numher of Essen-
tial Commodities shops opencd from st
ﬂy, 1979 1n the countty; siate-wise ;

{l:g which rommoditics arc benrg sold
in in the rural areas and how
the :\rul w of these commodities wi ll

for rural areas at fair prices ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES & COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
%g Information is being collected and will

laid on the Table of the House,

(b) Besides cercals, kerosene oil, soft-
coke and controlled cloth which are
al being sold through the Public

m System, now tes, coffee,

exercise notebooks and toilet
soap will -Jso be available at the fair
ce ents  have  also
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Filling wp of posts of Income-Tex
Inspecters

868. DR, VASANT KUMAR PANDIT:
Will the DEPUTY PRIME MENISTER
AND MINISTER OF FINANCE

ensed to refer to the repl Ggw.n
m-red%imNo.s on il,
1979 regardi nugmmtaum
tor's m;thngml

mﬁa) whether Government have allocated

500 “posts of Imcome n:
Inspectors to the various Cha
missioners of Income tax ;

(b) whether the meetings of DPCs
have been held and posts filled up ; and

m‘ifnot, the reasons therefor and how
time Gomnmmtmll take to fillup

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE. (SHRI
ZULFIQUARULLAH) (a) Yes, Sir.

(mmi(c) DPCharctlfemgbddby

pecwdt be filled Inder the
f{ulm meotlmd ol'u&: varamm is o

befilled wp by direct recruitment.

Promotion to posts of Head Clerks
in Income-Tax Depariment

BGg. DR. VASANT KUMAR PANDIT:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be

leased to refer to the reply given to Lok
gllxha Unstarred Question No, 6342 on
6th April, lq79 rl:gudmg _promo to
the posts of Head Clerks in Income-tax
Department lnd slate 1

(2) what advice the Department of
Personnel has given in rri?d to the
promotion 1o the posts of Head Clerks
on the basis of seniority in the posts
of Tax Amistants in the Income-tax

t.

(b) whether Goverrment have taken a
deciston on  the advice given by the
E‘elrmmmt of Personnel in (a) above ;

(c) if not, what are the rcasons for delay
and by which _time decision is likely te
be taken and implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE smu
ZULFIQUARULMH H (&g"w (c)
matter is still under ation ud a
decision is tcd to be taken soon afier
d.lmmun with the Inccme-tax Employecs
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mﬁﬁhwmtnxﬂu} News Ltume | “DaddhCrdves

W Wk ook, T
wrew sifiet farsor g o b @
fyrer g ?

(s weiim

872. SHRI BR.LP. VERMA 1
smmn PARVATHI KRISH-
]

Will the Minister of
CIVIL SUPPLIES AND %
whether n

Bank apart from other irregularities and
selling the imported o1]1n black muritet;

(b) if so, full facts of the rasc;

(c) the particulars of offic1als of Indian
Bank and the Officials of the Commerce
Ministry involved in this scandal;

(d) what action have Government taken
n matter ; and

(¢) whether Government piopose to
get this matter investigated by a Central
agency?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES  AND COOPERATION
(SHRI ARIF BAIG) : (a) Yes, Sir.

s i Anil Kumar,
fmud(b) thc?rin t&] mgwwmmhndni:lmmd :
import licence in March 1977 for import
d&&?&mlricmmdr% cocsnut
oil, refined rapeseed oil and refined palm
oil valued at Rs. 20 crores. In accor-

dance with the chamﬂn ufcmnm

Public Notice No. (PN) -122/

the g7th Dectmber, 1979, the 7@&«
t licence only

of irrevocable letiers of credit had been
on or before rrth Qctober, rgry.
firm imported five consi

LB T
;t‘w.’gg?a,‘gmcj.tdﬂngw!ud

The customs awthorities declered the
ey mﬂm‘;fﬁ e
Seprenaber, October, 1.
g u-gd by h:tu

e Sond Juperisi v wedingy
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tebeaped of amoiting
ﬂh:’gm sty "

Baides Ewuﬂmp inst the importer
under the Imports T[Emol) Order for
consequential penal action. are in hand.

(¢) The matter is already under investi-
gation by the ITC authoritica.

eiagn det § wid

873, it Y@ WO :
sftvm Wit gy

W I W wolt e faew welt oy e
¥t g WG e

(%) wiw, 1078 R uw a% &AW # Faforwr
yaie Ty dwr @ el el o
ufw ¥t s & gf; wear I widh o,

(w) fert arawt & gm faR & Wi
font wmt # &v w whwtw w1 g A
qray T

(7) drer wfval & fowg W srETdy

874. SHRI D. D. DESAI : Will the
DI PRIME MINISTER AND
MINISTER OF FINANCE be plesscd

coment have contributed substantially to
the inflationary H
(b} if so, what it is taking to

c) whether there is an proposl
D g Bl o B
structursl facilities owned by Government
are met from their own resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) :(a) The Wholesale
Price Index (1970-7im=100) has risen by
5'Q cent between March 31, 1979
and June 23, 1979. The contribution of
steel, aluminium and cement to this rise
has been about one-ninth, It is mot

ble to quamtify the i t of an
increase in the cost of services like 1ailway

freights, etc.

(b) 1t is Goveinment’s endeavour to
ensre that the prices of ciutical 1nputs
are kept as low as psuble and it permits
increases only when they Intome n-
evitable. Even then the inecieases are
sought to be kept to the murimum justified
bv rise in costs of production and the nerds -
of development of (he particular industry,

(c) While Goveinment do expect public
secton undertakings to rely on their own
resources and not 10 depead on the Budget
for support, 1t 15 not possible for this to
be achieved 1n all cases brcause of  the
social responsibiliies which  arach 10
their operations

Logses to Public Sector Bamks

B75. SHRI D.D. DESAT w.ll the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE hc pleased
to state :

(a) Whether Government has seen a
1 wa-tem in the Financial Express dated
June 2 where it was stated that public
sector Fanky mav incur losses 1f they are
asked to continue to lend to sick indust-
ries and also expand rural branches,

(b) if s0, Gowvernmenti’'s rcaction
thereto ;

whether rural branchesof public

uéﬂr b‘:h #tWFsing heavily ; F‘md

(d) if s0, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Yes, Sir,

b) Banks have been advised to0 nursa
!'Ii units are considered orhmh.lly

viable, Though such puriing of advances
pmmg.dmpuesuﬂnmhnk'-

ot o, M iy

recovery of moséy |
ﬂmﬁﬁwm:m;
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ap!tllﬂm, 'éming tvolduoel of “o'r
Ooyment consequent upon clOsure
industrics ctc. ly take care
to sec that in granting thesc advances
their profitability is not unduly eroded.

(¢) and (d). All new branches of com-
banks includlnﬁ; wt;‘l,dhunmdﬂ;:
ire a certain on

W»metime to bre-fm-eun is period is not
uniform and varies from branch to branch
depending on the potential of banking
butines in the area of its operation. The
banks aleo usually draw :lp;hthcir h.t:ach
expansion programme in a way that
while meeting the iocial objectives of
reaching the rural areas, thrir initial

losses are minimised.

Unemployed Trained Pilots

876. SHRI R, MOHANARANGAM:
Wwill the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) tht number of fully trained but
unemployed Pilots in the county

(b) the periods for which the Pilots
have been idle ;

c) whether it is a fact that want of
tr Pilots has been" adduced as
one of the factors for disruption in the
flight schedules of Indian Airlmes ; and

(d) if so, how do Government reconcile
this factor with the existrnee of a large
number of trained but unemployed
Pilots ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (a)
As per data available, the total number of
unemployed Pilots is estimated to be 178,

(b) Precise information is not available
in this regard.

(e) No, Sir.
(d) Does not arise.

Creation of Disncy Wonder land in
oa M;’}%

the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

8y7. SHRI R. MOHAN RANGAM :
wil

ticulars of the proposed scheme
in‘l-Jmp?ernlu to create ﬂ)imcy ‘Wonder-
land in Madras ;

(b) the potentialities of the scheme for
tourist attraction ; and

£ s st s i
. e or
?ﬁpmuﬁn of the scheme ?

JULY 13, 1979
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(b) and (c). Do not arise.
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Directions to fair price shops to” rell)
commeodities

881. SHRI K. MALIANNA ' Twill
the Mumister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION
be pleased to state :

(s)* whether it is a fict 1lat Coran-
ment have recently issied dircct'ers to
the Fiar Price’ Shops to sell nore ! come
modities

(b) if s0, the detaill ngircsg the
additional artieles geizg to Le sold

{c) whether any concemion has besn
given to the poor profle particulorly in
the rural areas regardir g the contielled
cloth ; and

(d) if so, the deterls regridng e
policy of Govtrrmemt in this negamd ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL) :
(a) to (d). A Production-cum-Distribu.
tion scheme has been launched from 1-7-'19.
This envisages _ strengthening of the
existing system of Fair Price Shops and
adding the following additional essential
commodities, namely ; tea, coffec, match
box, toilet and washing soaps, cheaper
varieties of cloth and exercise books.
The policy of the Government is to ensure
that the benefits of the system flow to
the rural areas and the sections of
the community.

Central Air to States

88z. SHRI AMAR ROY PRADHAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state :

(a) whether it is a fact that Central
:::l to the States has been drastically cut ;

(b) if so, the rearcns therefer 2

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) and (b).
The Central assistance towards the
States’ Plans (1976=—83) has been taken
at Rs. 10,350 crores, which is & much
larger amount than what was set n[art
when the Fifth Plan was finalised. '
States will also receive larger dewlmim
of Central r ces on the recor !
tion of the Seventh Finance Commisgion,
In other words, the total reasources to be
transferred to the States by way of
in Central taxes and duties, grants-in-ald
and Plan assistance will be much lasger
during 1978—83.
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JULY 13,

884. SHRI KANWAR LAL GUPTA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased o refer to the reply given to Unss
tarred Question No, 868 on the z1st July,
1978 regarding expenditure on fomx
tours of Government and private indi
duals and state :

éa{wthe details of cxpendiwre incur-
re the Government on_foreign tours
of private individuals during 1st April
1977 to gist March, 1979 ;

b) what was the ofthe e -
di&u?e incurred byptuh?o (;;wmmm?:
these individusls; and

(c) the address of cach individual om
which Government made expenditure
during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI
ZULFIQUARULLAH) : () to (c).
The information is being collected and
will be laid on the Table of the House
as sgon as possible,

Ald from Aid India Consortiom

885. SHRI KANWAR LA L GUPTA :
SHRI DHARAMAVIR VASISHT:

SHRI D. AMAT :

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANGE,, be
pleased to state @

(n) is it & fact that Aid India Consor-
tium has pledged 3 billion U.8. dolars
aid to India in its _held in Paris
in the first week of June this year ;

b) what is the increase, percentage-
wi(n approximately of the "aid given by
the Consortium this yeat, Over the last
four years ; and

{c) the names of the countries the

organimiions, which periipated i tire
st Parls and the of sid

made by them vely to this
m,uwgﬂudﬁ?ﬁahtm yougs ?

THE MINISTRY ~ OF °FINANGE
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SHRI SATISH AGARWA{.I{‘:’S!}'I&: total
;M! ph:lp];l el.d.t ze PA:: ad a Consor-
um metng is une, t
is US § a million, Thiljdoel sn?e’t
include pledges by the United Kingdom
and Oanedn whose re tatives could
mot indicate the level of their commitments
as new governments had taken gver in
their countries recently.

(b) The Consortium assistance promiged
irll 1979-880 as indicated at (a) above is
higher 68.69, over 1975-76, 8 gm=
over ¢976-77, 42 4% over 1977-78 and
28-4% over 1978+70.

¢) The Aid India Consortium meeting
held under the Chairm anship of the
World Bank was attended by the Represen-
tatives of the Governments of Austria,
Belgium, Canada, Denmark, France,
tederal R;fuhlic of Germany, Italy,
IFE:n. the Netherlands, Norway, Sweden
United Kingdom and the United
States, gentztives of the  Inter-
nationl etary Fund, the United
National Development Programme, DAV/
OECDs the Commission of the European
Commuruties and the Government of
Switzerland also attended the mecting.

The pledges of aid made by these
countriesfinstitutions at the Consortium
meeting are preliminary and tentative
as all countries have requirements of
leguslative approval, budget appropria-
tion etc.,, an are therefore unable to
ive firm and ise indications
Emei: legislative and government procedures
are completed. It would not, therefore,
be advismable to disclose the country-wisc
break-up before the countries themselves
ive us a formal indication about Tthe

vel of their commitments of aid.

Exodus of Personnel from Air
India

886. SHRI S. R. DAMANI : fwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(s) whether there has been any exodus
:Ierlonncl from the Air India recently ;

(b) if s0, the detils of the remedial
measures proposed by Government in this
regard ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURLUSHOTTAM KAUSHIK: (a)
Ycs, Sir. Some trained personael from
AirIndia have lcft the services of the

tion because more attractive

torma - .
§ in all resi

(b) Following steps have be
prevent this mgdusp: TSR B R

(i) Ak-lndflol;we canuetig the mana,
sirlines to ucerdt-i.n their actual
equirements and suggested that
they should minim“eu;:d spread

out their intake of
‘Air-India. ngloyees Ao

(i) In the case of pilots and other flying
csrew theuhi?lhmcu to meet
expenses while on flying dut
abroad have been reviu-r; Epwlrd‘:
to meet higher costs,

(ni) Other incentlves such as raising
of retirement age of Licensed catego-
rics of Air-India upto sixty years,
supcranpuation and group nsu-

rance schemes etc., are also being
considered

Vaidys °  Committee Report  for
reduction in premium rates of LI.G,

887. SHRI S R. DAMANI : Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased 1o
state

(a) whether the Vaidya Committee
sct up by the Lifr Insurance Corporation
for reduction in the premium rates has
subniitted 1ts report ;

(b) if s0, the findings thereof ;

(¢) when were the premia rates revised
last ; and

(d) the decision of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) to (d).
On the nationalisation of insurance
business in 1956, 1t was decided to adopt
for future new business the premium rates
of the Oriental Government BSecurity
Life Amurance Co. Ltd.,, after reducing
them by rupee one per thousand sum
assured or 5 per cent of the premium,
whichever was lower. Since then there
has been no change in the premium rates

peveral  “‘without-profit”
plans of the Corporati on have been
re from time to time sigce 1970

The Committee of Actusrics, hended by
Shri 8, N, Vaidya, which the LIC had
appeointed, was required 19 examine the
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{remium rates currently offered by the (b) what is the their total value and
10, to consider whether any revision is whether mcrruper accounts have been
called for and 1f such revision is warranted maintained;

to advise the preruum bases and  conse-

e oty Mok The e e e Ly
wty amon : e t X
Zﬁtm; "ﬁf“‘m submitted its deugeed i -
r t and the same i at present under
consideration 1n the LIC. ' ' il hether dny tomand proceduco e
goods 18 under the consideration of Geo-
Reslrz2nrat of Sales Tax by | Gentral vernment ?
Excise
THL MINISTER OF STATE IN
888 SHRI S R DAMANI , MINISTRY OF FINANCE Ef
SHRI BENDABRATA RARUA - SATISH AGARWAL): (a) Yes, Sir. Ac-
SHRI BHAGIRATH cording to reports recened by Govern-
SP?!%AE!{V{EF“N =SINGH Eﬁ"w mm dc:m“*d m
n has
BHADORIA : bren conducted periodically during the
last threc years.

‘Will the DEPUTY PRIME MINISTER

AND MINISTER OF TINANCE { be (b) Yes, Sir The towml value of seured)

pleased to state : confiscated stored in customs go-
(a) whether Government are conmdering 59..‘,5‘“::‘.0" 31-3-1979 was about Rs
a proposal to replace the Sales Tax
by Central Exase ; (c) Yes, Sir.
(b) +f so, the sahent features of the (d) The procedwe prescitbed 1n 1061
scheme ; and n 1rt-‘p.ala-:]d tu Fﬂﬁ E::q}- of uwﬁf
confiscated goods ound to be
{¢) whether anv commonly acceptable adequate  However, the mocedures for
forn i1la hat ben worked out with the dispusal of these goods wire reviewed and
State Governments ? revis d instiueions jegarding the manner
of disposal of difl rent categories of these
THE MINTSTER OF STATEIN THE gods wure lwued in May, 1978 In
MINISTRY OF TINANCE ISHRI orchi to scctladtmg the puc of dispossl
SATISH AGARWAL) - @) to (o). of rereadfeonficated moods npe for dis-
The question of extending the scheme of pusal the following o lhitional measures
replngcrnmt of sales tax hy additional wae intiaduced  recently
excise duties t0 some essential commodi-
ties like cement medieines  vansapat (1) Sale of wome 1ems like syuthe tic
and petroleum products, as recommended tratiles  electrome  goods .m'-?’ vther
by the Indirect Taxation Coquiry Comma- musee llanwous atems  to e National
ttee, wis last convidered at & mecting Conwmers Couperative Pederation for
of Chief Mimsters of States held on 1gth dh posal 10 wonsumars thiough Conpera-
and anth Mav, 1979 The prop osal tive Comsum rs Sonieties Super
was objrcted to by a large majority of the Bwws tte
States  Aslevy of tax on sales or purchases
of goods taking place wathin a State 1s {n) Sale of the above 1iems to the
a Statr subject of taxaition under the mulitary and pua miinary organimtion
Consttution, 1t cannot be replaced by for use of then personnel

excise duty without the concurrence of the
State Governments

ok dw wrs ffear @ el Soit & wfe

Perlodie Stockaking of confiscated wifcat grey frawmare wrd feun wen

§00. W WA UW WIAWATH : RN WY
SHRI S. R. DAMANT-
889, SHRI SHAMBHU NATH fa;nw‘iimhwﬁrnmwﬁmﬁ
CHATURVEDI

Willthe DEPUTY PRIME MINISTER (%) war oqn # oid @ drer Pk &
Al:l'D MINISTER OF F[NAV‘GEEEplm- LU Ll -i,g-m‘r svy & whafat g
sed to state: ?’:ﬂﬂm‘( s ¥ & whvr § w%w
whethe toch-iad W OWAH AU ST GRS @ v
ﬁiﬁméﬂfo}lmp& ot firady wifored, smare Wik ad WY wrd

E

FoIM0 92T,
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fe ftafr s 19806 gt &

w71 o wiafeer  fawmmee
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Tt A Wy AR Ty 4wy

anar g@ 9w (F) 7 (1) aw R
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Export of Race

f)2 SHRI P RAJAGOPAT NAIDU
WVill the Mumsta «f COMMFIRCE,
CIVIT SUPPLIES AND COOPERA-
TTON | plrwed to state

i

% 3

(4) whether rice has been eaported to
other countirs this vear,

(b) 1f 33 how much, wd
{c) [ om which States?

[l MINISTER OF SIATE IN
THE MINISTRY OF COMMTRCE,
CIVII SUPPLIES AND COOFTRA-
IION (SHRI ARTF BAIG) (4) Yes, Sir.

{b) During 197879, G780 MT of
Batmats Rice was ex[mwdTDurmg 1l-
May 1979 a quantty of 3,352 of
Basmati Rire was «xpurted 10000 toanss
of mu other than Basmati have besn
xpotled and 30,000 tonnes were contracted
for export
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(:;Bnnﬂi Rice was exported from nationalised banks to amall seale industries
and Uttar Pradesh. i 3
Rice other than Besmati is from SIS -l
Tamil Nadu. wnd (ianithe !
Py Yo} THE MINISTER OF STATE IN THE

. SHRI P. RAJAGOPAL NAIDU:
Will the MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-

TION be pleased to state:

a) whether is bei ed
kl(o?.hcr 1:\!»:.::“'-{3&,r * .. S

(b) if so, to which countries; and
(¢) the quantity exparted this year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES  AND  COOPERATION
(SHRI ARIF BAIG): (a) Yes, Sir.

Cane | Was ted chirfly
10(;)11101::3. Mong, ysia, Nepal,
Singapore, UK., Yemen Arab Republic
during April-September, 1978.

(c) The quantity of jaggery cxported
during Apri , 1978 was 1200
tonnes. Export figures for the full year
have not yet been compiled.

Expors of Sogar
8g9¢4. SHR1 P. RAJAGOPAL NAIDU:
Will the Minmster of COMMERCUEL,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(») whether Government have exported
sugar to other countries this year;

(b) if so, how much; and

(c) at what rates it sold sugar to (hese
countires?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES COOPERATION

AND
(SHR1 ARIF BAIC): (a) Yes, Sir.
(b) 4,58.500 tonnes (upto 3-7-79).

L’El.e 1ates have bern settled on
is of average London Daily Pricc.

fn mlhn- byl'kthulhd
to Industries

£
e

Bank
Banks Smajl Scale

Bgs. SHRI Pp. PAL NAIDU:
Wiil the DEPUTY PRIME MINISTER

MINISTER OF FINANCE be
to state:

(a) whether the Reserve Bank have
placed restrictions in giving loans by

MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) No, Sir.

(b) Does not arise.

Suggestions made hz Swxrnkars
. SHRI S. 5. SOMANI: Will the
PRIME MINISTER AND

MINISTER OF FINANCE be pleased to
stated

(a) whether any deputation of Swarn-
kars Sangh have recently met him re-
ing 5:: Gold Policy Committee and
Eun:mal matter in view of the failure of
the gold auction policy and made
certain  suggestions;
(b) if so, details regarding the sugges-

d
tions and the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AG&RWM’_?: (a) Yes, Sir. Rep-
1esentatives  of Bharatiya Swarn-
kar Smﬂ:, Delhi recently met the Deputy

Prume Minster (Finance).

(b) The Swarnkar Sangh in 1ts Memo-
randum submitted to the Deputy Prime
Minister and Finance Minister have infer
alia made the following stions with
regard to the Gold Policy of the Govern-
ment :

(1) Ornament industry be recognised
as & cottage industry;

of gold
o Rl

.:;Eﬁ) The institution of dealers msy be
ished.

Certified  goldsmiths be
p&l}l the sole right wmlmm'c
orpaments,

certified goldamith e
i “cenied

wﬂ@d&-wmﬂww
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‘lb'uldpnliqulmqmieweda}bfm:

com] <higeon. for Exgort o Eapert o S

8g7. SHRI S. 5. SOMANI:
SHRI SUDHIR GHOSAL:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

Qwhﬂh&itisu[x&ﬂaﬂr&uﬂl to
fulfil contractual commitments by a num-
ber of Indian firms for the export of various
steel products and building materials to
Aready oponed thecatens 1o deapt som.

tens to di com:
mercial relations between Indm-mugt&udl
Arabia; and

(b) the details in this regard and the
reaction of Government?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEIG): (a) and (b),
A few g ane been received fiom
some Arabian parties regarding
non fulfilment of contractual obligations
concerning supply of steel products On
receipt of these complaints, the Engincer-
ing Promotion Council has been
m the Government to mm:l:

atel action nat t
defaulting Tndian firms, The ﬂmm

has alio advised the Council to |m¥rt-
upon its members that the Government fer

most ltml&lm the n:o:d-:'mﬁ!m: of
i an ers
of engh “ggum!xy export
ma are not uncommen in
i i trade. It is not expecied that
such individual mu will have any ad-

verse effects on India’s overall trade with
Saudi Arabia.

Deminant Congrol of Multinationals

V. ARUNACHALAM :
5. %A.MPMANOR:
Willthe DEPUTY

PRIME MINISTER
AND MINISTER OF FINANCE be

plomed to state
whether despite dilution of share-
lﬁ” Huﬂﬂnﬁwum

EP‘;‘HMI mdu::n
Muhﬂdiw by mdmdml%

b) whether it is also & fact that the
m tmntioml- coritinue fo extort from

a variety of concesions at
cost of national interest ; and

c) il so, the steps l to %
concerns responsive to nati
needs ? 4
THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCR
gﬂlﬂ SATISH AGARWAL} T (a)
companies under the Cnm-
panies Actis primarily determined by the
voting power flowing from the cxient
of equity holding i m tbe company. In
em:‘tdnud % the
is to or 51 con'
will be W'llll?ﬁt ore'?p\%
In casws wheie foreign sharcholding
is reduced su 40%. the control  will ha
actual  distribution
of the n:mm

m shares in the Indian
hands. Ifriu: a‘hlrt is widely distributed

unnn% wlwumot combine,
ective remain in the
hands of I'ocrenp shareholders.

(b) No, Sir.

(c) Government's policy with regard
to parucipauon of foreign investment
and forcign ~companies in the countrys
industrial t is set out in

? to 26 of the Statement ca
P“&u.

ment is concerned, it is peﬂnit only in
a)hutluled leclmology or m)oﬂ-

ented areas on such terms as
determined by the Government to h
in national interest.

Income tax and Wealth ¢tax arrears
against match mannfacturers -of
Sivakas!

&{g K. RAMAMURTHY .
W the DEPUTY PRIME MIN'!S'IT.R

MINISTER OF FINANCE be
pl:-rd to state:

the amount of wealth tax and
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steps  proposed to be  taken for
ds‘-}ﬁ- theso arrears at the carliest ?

THE MINISTRR OF STATE
THE MINISTRY OF FINANCE (SHRI

muwmmm

The information is not nd(.l.l)

Kis being colleced and wu\'umm
the of the Hmn:umnu
pomible.

VENUGOPAL
w‘ﬂh BRPUTY PRIME MINISTER

MINISTER OF FINANCE be
plenui to state ¢

)whuhe it is & fact that theee
hkL mwbohwe mtlo

ﬂlen into the met of income-tax
cnl.lemun.

f»o, the nature and magnitude of
o 'o'N.em and

the proposed to in the
& ﬁan: tributing ::penltimnl

JULY 13, 1979

Y

U AND COOPERA.
TION (S8HRI ARIF BEQ) :
g g ¥ BA) 1 o

& week
SHRI P. K. KODIYAN :
1the Minister of TQURISM AND

90s. SHRI P.K. KODIVAN : Wil
the MINISTER OF TOURISM AND
CIVIL AVIATION be pleased to state :

(a) \\h’eiﬂr I Comnhlttée has been set

anhc hﬂ;ﬁpﬂ-

bﬁmhdﬂhﬁbnﬂw’uk
Gﬂ‘ic)ﬂﬂd Mﬂlm "

B *""WW@E

meqm.fmua
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hotel industcy. Hawever, the matter
is under reivew in the Department of
Tourism. .,

Censorship om Aviation News

go4. SHRI P. K, KODIYAN :
SHRI YASHWANT BOROLE :
SHRI RUDOLPH RODRIGUES:

Will the MINISTER OF TOURISM
%ND CIVIL AVIATION be pleased to
tate ¢

(a) Whether Government’s attention has
been drawn to the news-item appeared in
Indian Express, New Delhi Edition dated
June 15, 1979 under the caption “Cen-
sorship on Aviations News”; and

(b) if s0,the details thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK) : (a) Yes, Sir.

(b) No instructions have been issued
prohibiting officers of the Departments/
Public Sector Undertakings under this
Ministry in regard to communication
with Press. According to procedure laid
down by Government, official information
to the Press and news media i.e. radio and
television, will normally be communicated
through Press Information Bureaw. Only
Minister, Secetraries and otheér ‘officers
spscially authorised in this behalf miay
give information or be accessible to the
_representatives of the Press. An¥y -other
Official, if approached by-a representative
of the press, will direct him -to the Press
Information Bureau. This procedure is
being followed in the Ministry.

Persons Asrrested Under Gofepo;a

903, SHRI PK: KODIVAN = Will
the DEPUTY PRIME MINISTER A
MINISTER OF FINANCE be pleased
to state :

.. o

a) the number of persons’ arrested in

different States under COFEPOSA in
1978 and 1979 so far ; and

(b) the number of warrants pending and

N

persons concerned absconding ¥

THE MINISTER OF STATE IN
THE MINISTRY: OF FINANGE (SHRI
SATISH AGARWAL) .: (a):During: the
year 1978, 234 persons had been detained
in pursuance of orders of detention isaued
by the Central Government and various
State- Government's/Union  Territerjes
under:thie provisions of the Conservation
of Foreign Exchange and Prevention df
Smugeling Activities Act, 1974, The

number of persons detained during )the
year 1979 so far (i.e. 1-1-79 to 1-7-79) is
100. %‘he details are given in the attached
statement,

‘(b): As on 1-7-79, there were 103 persons
against whom orders of detention had been
issued by the Central Government and
the various State Government’s/Union
Territories under the said Act and who
have not yet been detained.

Statement

Persons detained under the Conserva-
tion of Foreign Exchange and Prevention
of Smuggling Activities Act, 1974 in
various States during the years 1978 and
1979.

SI. Detaining No. of No..of
No. Authority persons  persons
. detained detajned
during during
1978 1979 so
far

(1-1-79

to-

1-7-79)
1 Dehi . . 12 9
2  Gujarat , . . 54 23
3' Karnataka . 3
4 Maharashtra , 92 48
5 Kerala |, . 16 ..
6 Punjab , . 20 4
"7 Rajasthan . 2 ..
8 Tamil Nada , 16 .
9 Uttar Pradesh, 6 4
10 West Bengiﬂ . '
11 Genrtz;l Govt. 15 ]
ToraL . . 234 100

Y

v e M OF e wmcpe caynd e
Gearing.of Public Sector Agengies for
. ew Distribution Scheme

) ,",-'_.’,’._: VA ™9 b L. 'H'?I R

.SHRIM; RAM: GOPALREDDY:

1 ih‘.'.~ ,mw of mMMERm,-
CIVIL SUPPLIES AND.. COOPERA-
TION be pleased to state :

R NPCH LPRE I LS IR SR UL PV 28 (L i
{a) whether thﬁ-.Publip:i'S!euors ag\nnnrios.
like Food, Corporations Nationak C
tive Consumers Federatiom and Khadi
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Commismion their surplus in 1977-78 was lem than
i vm;"w to mect their atlotted anticipated;

(¢) whether any mechanism has been
created to m&t&emm
of the requisite standards uality
and the efficiency and vilbel.ilf ul' the
retail outlets; and

(d! ifs0, :hedmihoﬂhe arrangements
in this regard

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, QIVIL
SUPPLIES AND COOPERATION

SHRI KRISHNA KUMAR GOYAL):

) Yes, Sir.

(b)'l‘hel?{:llwbeonpmcunngwuh,
buffer stocking and trans-
fu-:hepubllcdumihmmnm-
ﬁo"&‘p’ﬁ““m‘“ e gt tresspott
transpo
:nceanuolledcod:forpnbliediwlbum
mm. It mll also now procure and
bute, and Cheap varicites
of cltoh, Ktndi and Village Industries
Commimion has set up match manufac-
turing units in vﬁm%ﬁeu{dm
Bm ius-
mW willml:hentlprod
tion of match boxes through the
distribution system in the various
Union Tunmuuuuderthemadume.

(e)uui{d) Yes, Sir. The Scheme takes
to enpure the quality of consumer
uﬁt..lu and viability of retail outlets to
the extent posible. has been
given to increase the number of additional
ies with suitable margins for
the retail outlets to ensurc reasonable
income to these outlets Arrangements
s ing-points ot postg ehps s postay
ts for stemps
stationery on commission basis. Acrange-
ments han alw been made to distribute
‘nirodh * through these ocutlets, These
: aarl measures will ensure the
vinhility of the retail outlets.

Investment and Profit and
“b!fﬂlbm
wﬁq. ANANT RAM JAISWAL:

the PRIME TER

1
AND MINISTER OF FINANCE be
pleased to sare 1

(a) whether it is a fact that a eapital
investmant of Rs, 10,000 crores was
mads i» public whereas

if 50, the capital investmiont ngade
(b) i.:' reak separately, till
M June, 1979; and

{c) the amount of financial amistance

%‘fm%ﬁm gy B 24

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
s%m AGARWAL) : (a n}hc total
ca) investment uulllmu equity,
loan and deferred credit of 153 enter-
prises as_on g:q-rgrﬂ was Rs. 12,851
crares. Of t terprises, '3:1
nnmlngemerpmawhu ared balance-
nheehdw;ndproﬂu& Lo.munh. Out
terprises, 79 enterprises
showed a ftmﬁtoﬂh 37807 crores
whi ¢ 63 en incurred a net los
Rl. %m It may also be
stated that the total internal resources
amounting Rs. 731 crores generated
96 public enterprises the expec

of R mmwbegmemed
mc mt:rpmu n the Central Sector .

during the year 1977-78 .

(b) The mformamn relnu for-
mance of the Cen ic Ec(
enterprises for lhe 176-79 is not
readily available. lt would placed
on the table of the House when awiable,
As many companics do not even
provisional Balance Sheet at end of
each quarter, itunotpomsible togive even
provimonal figures of investment as on
30-6-1979.

(¢) Usually, Government do not extend
any fin mera] mmm:e to public sector
lomes, However,
provided by lhg: Goyernmen oul
t to
those enterprises who have incurred
lomes. This information w:llhe avilable
ulll after the annual of 1978-79
Central Pul hl:.: Sector Enterprises
ueﬁnlindmdmdmdwhich upeau!
after a more manths,

Rapee in Relation ¢to Peund
m

llﬂﬂa MIIMM %

MINISTER OF
mn:aum to sate |

(a) whether rupes curemoy has been
WW“MMMS
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{b) if s0, devaluation in percen iu

m muﬁm on mmne

THE OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH mwm (a) and (b) :

With effict from asih Seplember, Ig?e:d

mmquulemdn of
currencies

Indian rupes wire-sls stecli
was fixed at Pound i=Rs, 17'75 wi
effect from the 6th ithf, 19
shows a downward
centin the value :he rupee
pmmdmli as conmtpared anthemrlier
I-Ra. 17 55. The
m:m q:m buying and selling rates for
od Sterling are £ I-R.l 17-70 and
£ 1=17"80 respectivel

The earlier ions of revaluation
and devaluation have lost their t:ll!\unoe
in the context of the Aoaty
rate. mmwt-"ﬁn
rate of rupee in terms of Pound Mbg
takes into account the inisr-sr movements
in the exchange rates of

such changes
cant impact of India's balance of pay -
ments 18 expected due to these variations:

Fllling of vasant posts of Plloss
- in I, A.

9%9. SHRI M. RAM GOPAL REDDY:
SHRI DINEN BHATTACHARYA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Indian Commercial Pilots
Asociation has alleged that there had
been no recruitment of pilots in Indiaa
Airlines during the last number of yean;

(b) if s0, the number of vacancies;

[c the number of uymemployed pilots
country ; and

id)tbcuepuuhﬂbyﬂowment to
fll the vacant posts 7

THE MINISTAR OF TOURISM
AND CIVIL AVIATION (SHRI PUR-.
ErEOTI‘AH ): (s) No,

(b) Docs not arise.

© A recorch  avai 178
Clurcemt Oznmhl Pilet’s
uncsployed,

holdes are
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uhlpg strength of pliots
m meet npm&hni-.
e
has already ini recruitment action.

!uh::uﬂidhn!dildiiﬂvndlhqn
wresw wont sl gk syt o frnfy

910, wft Ttar v wed < vt wder ol
wrre feery sofr ag ek o war WO fr

(%) dapdfy sroar o wefe @
o o & fer fier ag v q¢ fmmr
:::ruhaMhhlﬂtqmintf!lhwhthT

‘4;) ¢ ot qx femast Akt w1 R

(w)ﬁhrﬁwvmmﬁ:tlw!tt & firwrr
g wreew o ol ?

nﬁwdtmhmdﬁ&mm

l’!ﬁw) (!f} ¥ (w)m

m&niwﬂﬁmwhwm ui-r
wemy § | @ afaar 0T 1L s iy Wt o
®TT W LER L LR LR
hﬂhﬂgt?

et swrwn ¥ whivforr vvew WY
Veta
911, st sty wer fleyg : T ey e ofelt
ww farw ol wy WA 6 T W O

.irézeluziﬂﬂ? uﬂi;plqwﬁ:ri
WY T AT
tln;;i!u tnn:qg:rdiignn .6

(q) w1 wiiforr ww w1 wpnr

fiear 7 §; Wi

() v ww % o
-txuumliglmti1iw!u[ﬂnﬂtt¢1'thmv
woerc A wr Iug feq 7

faw dimn:;:w:l; sole (ot
c% s
"“')un& (1;t:rqifﬂnn nnrlr
g;::;:::g:g 1%6?1!*'|~NW11!‘!
1798, 1879
* griwr W :a?

ditﬁ.uwsunﬂatant ,::nm INI
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Gujarat State have reprosented to  the

Governmens of India for inadequate staff

in their office 3 also pointed out
1l.l!ﬂlti:ﬂ:e;

. (b) if o, whether they have stated that
in  compariton to  other  State
Governmenty, s their State has less staff
than, although the workload is a
much in comparison to other

g

|
é

Abolitlen of Octrol Duty

™ SHRI PRASANNBHAI MEHTA :
Wil the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state :

() wh;lhu the State G&ve&n:g:nt of
Guju'nt nion Gov-
Tt for o Deiitiaa of Octrol dety

(biiflo,whclhrr there has been a lon
ng demand for the removal

h&:} whether all the Committees which
gone into the subject had unanim-
owsly proposed its abolition;

removal of lb:“Oeuoi duty wﬂl_u&
H{k" m\v‘ﬂl tmrtnynmm
mn?mand will also help in reducing the

¢) if no, what are the main reasons for
abolishing the same ?

!I"“-
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL : (a) The Gow
emment of Guj ve informed that
they have decided, in principle, to abolish
:‘;uoi thm;ahu'a; lhe“s;m. M-ol;l:oz
,octrol in the States where
Jis a matter wi their L:ll

to find adequate alternative source of
revenue to recoup the losses fully.

Stud of warlons
r-lnpct‘ incentive

915. SHRI A. BALA PAJANOR 1

SHRI C. N. VISWANATHAN 3

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
be pleased to state :

(=) whether a study has been made on
the impactof variousincentive schemey
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like differentin] intercit rate, lead bank
schemes, fidgocing of rural industries
projects eic; and

(b) if s0, the salient findings of such a
study with particular reference to the
social objectives achieved and non.
impairment of the vjability of the banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) and : (b)
Individual banks bave carried out studics
to asems the socio-economic impact of

ieir  lending operations _ under
different schemes such as the Differential
Rate of Interest Scheme and the Employ-
ment Promotion Schemes, cte. on different
scctions of the borrowers. Broadly, thear
findings reveal that a positive impact of
such lending is more pronounced where &
cluster approach has been adopted in
sanctioning advances to borrowers and
their inputs and the marketing of thewr
produce has been properly organised
In view of this general experience the
banks are now concentrating on area
credit schemes which form an integral

rt of the Dustrict Credit Plan under
Lead Bank Scheme. This approach

is expected to considerably en the
flow of credit to the borrowers without
adversely affecting the viability of banks.

Steps to Maintain Price Level

g16. DR. BAPU KALDATE :
SHRIMATI MRINAL GORE :

Willthe DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state :

(;L‘:ﬂhe: a Cabinet sub-Committee
has formed to study the rise in prices;

(b) whether this Committee hasbeen
meeting regularly ;

(c) if s0, what steps it has suggested to
maintain the price-level 5 o

(d) whether Government have imple.
mented these suggestions; and

{e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL ) & (&)

o, Sir.

(®) © (1) & (). Do not arise.

JULY 13, 1878
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wreer & wooll wy Geely

917 ot v writer ey : W wifvow dw
m@mmmwmtm

(:) aror & ¥y whr o wwpef et frafr

() fir wege & Fraiw & ford Towre
qu)rmwx.m

%) wr ag au § s 3@ Frafreot gomes
uﬁQ{tﬁ}ttr.%!mftw-ﬁthﬂm’rm
WTSTC 9% T egrae o anfr & ©

wiforew, wrarfiew g wite wgenficnr warw
# e (sitwfonan) () wror i P
o R arelt 7wt § fefom Rret oY awge wnft
£ 1 o gl gwe & farw F wrer @y R
R AR SN T WY/ TRy Tt vk { -
(w) %% gwrewr  wgmwaT
m&aﬁgnwuamg
1 wfad T
2 TAWA JWT AL AT
3 s w1 AW
¢ fer ww Tamé
5 WHET AMT AHE ®T HOATT
6 Twdl g
7 g g dfrrr w0

8 gwfwer W a=py fam & 4 Wity
wifirw &

9 WU TN
10 ¥ fafax a3
11 gfe FEm
12 ¢ v

13 N1 TR
14 W9 W AT

() oft gt 1 wze wrer ¥ Sty wy, ek
N awy it
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fewew

{[F wroe @ fefa ot b et oo o

i i

1 "yfr T e

2. WY

3 wfafe ammg

4 wETR

5 ¥R

8wt gzAy

7 <Y swifee war wifer

8 & wwy Wil

9 WX AWT G AET ATIANH

10 ¥

11 §ng & W&, §X7 GATH GO

12 sta war xiw & wft @Y

13 9% 9

14 w9

15 wodt aqr 97 § W Wy

16 W@

17 *Te6

18 waes whrx qur vhy

19 g oWy Yoy ey

20, dwrerew Hfwwr

21 o

22 AwHT taw R qew oy afwe oww AW
AT

23 Uwt wew awr gEwonT

24 T T

25 ww wew fafaime aoge

26 fufw waw fiefafimr o

27 wat gt veaw fafifier wwqe
waT ark ey g faffirn weqy
(%) W s
(w) we ¥gw o Afew
(%) wa wrfr oar o & R

1] ;wrﬁrﬂ!ﬁmmmmﬂ wrfirr

39 wayt dwr waar fifaforr wopd
[ 30 witford wmw
{¥) g & wh wogd
(w) fordt & swror wor welid
() et &y ey
(n) wfomge Tvesc

(v) w pifrd am
31 wer fass A wapy
32 W aT v (qw)
33 90 fwftr wur gwd fey ae
firgre @ s writ WY T Wi dwha
I wew ot afn

918 it v srwaiw ey T wesrerm anoft
war few sl a o W o Wi e -

(w) sitrx (1)  ofhft qonffe dorar @
ToR §F | oot W Say egear yeuw
ﬂﬁmmm,ﬁi‘mm
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L] wﬂimmmim
%ffiimna L] aforg
&ﬁminuum-ﬁm-i
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s WY ol off, o Wiy e o
o ® wrar 9x finkw dvft & oot ¥ v
it § wrafe fear wrn & wafed S
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W) e d

w&ﬁwiwiwum L0
ey wt fiear &, Wi A

() wfic svfer swit w1 vwx
§ ot wowTe R o wgw vt w Py v v

(w) afe gt o 38 @ Ui e § ;W

(w) wody qeg & ww T W Wi
drawefrerqr e § ?

Dalhousie-EKhajjiar-Chamba
Tourist Complex

gat. SHRI DURGA CHAND : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ¢

(x) whether it is a fact that the people
e tly:l:i!him.d rin}his th:l:ie
recen " récen t
to Chamba and Dnlhounre for the deve-
mt of the Dalhousie-Khajjiar-

ba Tourist Complex ;

@ whether it is a fact that this complex
is of interoational fame in the past;

(r.l if 0, what Central Govern-
ment are to declare the complex
s interas tourist centre; and

the snswers to c) Fabove to be
la{ﬁc nerﬁve, whnl:‘n u&}'thc reason
thereflor

JULY 18, 1979
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THE MINI OF TOURISM
AND QIVIL vnmoum{ SHRI
PURUSHOTTAM KAUSHIK) (s) Yes,

and (¢)« The internationalfame

(b
of ba has been due to its 18th,
Ceatury raﬁw&.ﬁw

ed “Chamba Roomals” which t
art conmaiseurs to Chamba. le
there is no system by of
tourist interest are declared a4 international
tourist they become

interested in gdventure tourism., The
qm“ ':nentsof Tourism in auo-r
cia e tate Department ol
Emo?l :gid the Yomhul;lwtell h.:m::
on (ndia Wll“l m tre
wmu m the Dalhousie- Khaj-
ji mba region and thus bring iton
the tourist map.

(d) Does not arise.

Imposition of ¢ Tax In
Lion of Tnciase Tas

922. SHRI DURGA CHAND : Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE te
please o state :

g
|
:

%0, what follow-up action is being
this direction ?

B
.,

- 1
Bs

THE MINISTER OF S’I‘GA!TB IN |
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Trade Deficit

913.  SHRI DURGA CHAND :
SHRI CHITTA BASU :

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA -
TION be pleased to state :

(a) Whether Government’s attention
has been drawn to an economue review-
published by the State Bank of India as
appeared in the ‘Times of Indian of Tune
5, 1979, In which itis stated that the trade
deficit has gone up four times 1n a mngle
year ;

(b) ifso, the details of the trade deficit

during the last years, yearswise;

(c) what are the reasons for the deficit;
and

(d) What remedial steps are being taken
to wipe out the deficit ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
OIVIL, SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG);

(.‘ Yel. Sir, I §

(b Indin’s foreign trade data are
officially compiled and issued on finan-
cial year basis, The trend of balance of
trade for the lastthree financlal yearsis
s1follows tem
(Rs. in crores)

Type of Trade

-

197699 197778 1978-79

Exports incl. . . . s .
reexports

Imports . & " : .

Balance of Trade . .

+ 5145:78 840426 364530

. 5073.95 Goas.a9 6762.61
. @983 —f21:03 ==ilI}

(c) At the present of our develop-
mut',dlnmmm ...am mﬂ:wci:
capi energy inputs
as I’emII. non -ferrous metals, steel, ete,

md m:?lhm , &gﬁmltuml

produeriun hue and for .aqulmmn
new science and  technology
‘I‘helmpnrt surpluscs are of critical

mm'nnoe to che cbjective of ce

ity also. The draft Five Year t.n

197 ll';)ﬂmd
Bﬁmhlmd‘m Rs.BB:;

crares for the plan period.
mxnﬁ:mmo{mlmm
is calculated to increase the cost of a
petroleum imports by about Rs. 1200
crores for a full year,

The main msonsfor the declaration m
theuport growth sceince 1977-78 are 'I 1)
conditions ailin

in the developod conion n.i”“" =,
measures ad {m}
tionalprices

—

cement, textiles, unprecedented floods in
many Statas, red.uned lvl.{lnHlitv of
;mporhud raw cashewnut, difficul in
rﬁ:#dunuuic supplies and de-lihunm
poh Government to restrict export
of certain commodities for ensuring suffi-
cient domestic availability at ressonable
prices and thus reducing the social cost of

of exports.

ogd) The mam thrust of the new Export
icy and the measures taken to over-
come the difficulties and restructure the
export trade on a scientific basis in tune
with the national devel t mtqm
luve been : (i) to

production base i l\ﬂﬂ-

ability of wﬂmﬂﬁm

cally simplified and mﬁ:

Pol:ey, (1) toupmd the production
bath in industrial and

i ;m;* e

blems
basis of in studies by task Porees,

the
%:.wwm“**mmm
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India"s Commercial Representatives Self-Reliance and  Framework for
abroad, and the Export Promation Council N' tions. I
and Gom‘:w&ty Boards, so as to make gmveninl

export
basis, and (viii) to make persistent
effarts for wuunn; better trnd:mviron-
mmt for India and ﬂmu
at multinational for as
UNUTJ\D and GATT and through bila-
teral negotiations, -

“Due to recent devel ts in the
anmlﬁoml ::rgmm economy, the

1fficulties in to exports still ist.
Therewiill;lmbeme time till the
messure adopted to boost exports being to
overate fully, Meanwhile, however, lthete
are some encouraging signs. The latest
provisional figures regarding  exports
during April and May isRs. 940" "fci
crores against 'mrrnpa?n‘c,hg' ‘Provisional
figure of Rs. 724°86 cmu'e:‘ and revised
ﬁq;au nf Rs. 859 94 crores for April-May
19

Untcad Meet im Philippines
n24. PROF. P.G. MAVALANKAR
Will th

TION be pleased to state :

(a) whether ke attended the recemt
U 'AD meet in the Philippines ;
) if 80, full details regarding his stand
(h Government's policy unsthe ;njar
tmm at the said Coaferemce ;

(c) details re;ardin;oﬁcr Indian Of-

dlletcwho he said meeting ;
(d}whdher India suggested one

1 at the ﬂid Oom&mne

lnd they were discumed andfor

acoepted by the World body?

THE MINISTER OF STATE IN THE
MI’NIS'I'RY OF COMMERCE, GIVIL
ARIF BAIG .:‘E RiATION
1
%‘R Minister Ldkl]u lnsim Dele-
tien to UNCTAD meeting in Manila.

At the UNCTAD forum, negntiations
akplmaumﬁlllyu%eehﬁldm

mtrh: ol their positions
ou the imucs before UNCTAD V at their
meoting in Aroshawhich y

participated

is meeting. In‘ialmdoﬂtkemqjor
mmﬁl‘:.rgrlrnﬂe?;ﬁin dve:'eop-
ing coun oposal/positions at UN-
a‘ Vw’l‘::hnrewnukodbdw i

M, h
Wmtl dm‘u& aagement of the

Developing countries

tion of a global consultation m:chaum
wthin UNG'T&m«r inter<related i 1::&
es  of trade opment, money
finance couldbe duscussed, so that recommen-
dations to governments and international
agencies could be made outlining a

package of concerted measures that would
facilitate the growth of developing count-
ries as well as the achievement of the New
International Economic Order and which
could give developing countries greater
participationin the decision making pro-
censes related tothe international economy.
No agreement could he reached on this
issur at UNCTAD—V and jt was remitted
to Trade and Development Board for
further consideration,

Pratectionism

On the impoi tant question of Protection-
nm which affects the exports of the deve-
Ioping countries the group of 77 (develop-
lng muntl‘iu) desired the adoption Gﬂwge

policies and measures includy

a up of a mechanism wﬂhm
'AD for monitoring and peridiocal

rwlew of adjustment processes with a_view
to reach an agreement on a frame work for
megotiations to facilitate adjustments and
short-trrm puhda and measures to deal
with the problem of protectionism. The
conference could t an appropriate
resolution on this subject

Manyfactures and Semi-Manufactures

With a view to expand and diversify
r export trade in manufactures and
semi-manufactures, the developing coun-
tries made proposals fon restruc of
world industrial production and
mdamf with their &nrwhilﬂyﬂ;
vantage, for improving capal
suppl qpnmofmmumwmmd
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character to the certainty and
S S S
rates,

Monetary and Financial [ssues

On the question of Oficial Development
Amistance (ODA&the developing countr-
ies desired that the developed countries

commitments

el spirki Ll R
t the next ¢! years,

developed countries did not accept this
in which w&m‘ tries ‘::reud 1
n whi coun on|
to consider adopting new and adiitiona
mensures to increase ODA,

In the area of International monetary
reform, itwulpropoo:}dut mc{;ﬁu 1;1.:‘;
governmenta, experts beestabli
ed within UﬂgulpAD to examine funda-

mo policy. The wrsolution was
adopted by vote in the absence of
ment . and developed

Commrdities

In the area of comm vlities the dzvelop-
ing countries sought support for the second
window of the comnn fund, and various
agpects of the implementation of the Inte-
B T et Seduiosiag oo
ing greater & oping coun-
t.l:ful in the ing, marketing and dis-
tribution of their commodity trade and the
question of complemen facilities for

*should come into force. The developing
countries also put forward proposals for
sharing in bulk cargoes, but this was
ased by devel countries. A resol
proposed by opifig countries on this
subject calling for equitable participation
of developing w\mtl‘iﬁil:‘d worldthplphlg
tonnage was put to vote and pamed at t
canference,

Least Developed and Land-locked Densloping
Couniries

A new of action for the least
devel countries and a comprehensive
me of action related the icular

and problems ofland-locked develop-
,Confer=

ing countries wasadopted by the
ence,

Insisutional Tssues
The developing countries desired that
UNCTAD.V shout

Id be the principal instru.
ment for negotiations on international

devel t. The resolution adopted at
UNCTAD-V reaffiems the prominent role
of UNCTAD in the series of international

shes an gd-hey inter-govern
mittee for rationalisation of UNCTAD's
m .

Egonomie ion ameng  Depelopring
Counirses (

The resolution proposed by the devel
ing countrics and adopted at UNGTAD-V



187 Written Answers

Transport , 1Ministry of External
Affairs, Ministry of Science and Techno-
logy, Permane-nent Missions of India in
Geneva and New York.

(d} The Commerce Minister made a speei-
fic proposal for a fresh round of tariff nego-
tiations among developing countries on the
basis of upto 50 per cent tariff’ concessions
and this set the tone for greater coopera-
tion among developing countries. To
give further thrust to definitive actionin
the area of economic cooperation among
developing countries, Commerce Minister
had detailed discussions with President
M rrcosofthe Philippines, the host country,
and leaders of other developing coun-
tries at Manila. Thisinitiative taken by
Philippines, India and other countries was
wzll.received and largely in pursuance of
these talks, the developiag countriesdecided
at Manila to set up a Committee of 18 to
work out the modalities of multilateral
economi: cooperation among themselves
and to monitor the imole mentation of the
programme. India has been nominated
as a m=mbear of this Committee. New
awareness amongst the developing countr-
ies for mutual economic cooperation and
self-reliance and the constitution of the com-
mittee for their implementation could be
considered as a major achievement of UN-
CTAD-V.

The Indian dzlegation also participated
actively in the negotiations on the various
items of the UNCTAD-V agenda and
made substantial contribution to the ne-
gotiations.

Grounding of Air Buses by LA.C,

925. PROF. P. G. MAVALANKAR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whetheritisa fact that LA.C. recent-
ly ordered grounding of one or more Air
Buses for thorough and careful check;

(b) if so, facts thereof and reasons there-
for ; and

(¢) whether any major defects or defici-
encies were detected in the said aircrafts
and if so, what were they and how were they
rectified?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK): (a) to(c). Al-
though no.inspection whatsoever was re-
quired on the Airbus aircraft  as per the
Manufacturers, Indian Airlines, on their
own, -as a measurc of jabundant cau-
tion,. called for certain checks, to be done
on the Airbus  aircraftin their fleetin con-
sultation with M/s. Airbus Industries and
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the D.G.C.A. (Indian Airworthines Au-
thorities). The Airbus aircraft were not
grounded specifically for this inspection but
the checks were to be done in a phased
manner during major inspections,

Foreign Travel Tax

926. PROF. P. G. MAVALANKAR
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state ;

(a) whether it is a fact that new regula-
tions regarding foreign travel ticket taxes
have recently come into operation ;

(b) if so, full facts thereof ;

(c) reasons for making the changes in
this regard; and

(d) the estimated revenue accruing from
the new rates of taxes, for the period
ending March 31, 19797

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) Yes, Sir.
The new Scheme of foreign travel tax as
incorporated in Chapter V of Finance Act,
1979 (21 of 1979) has come into force with
effect from 15 June, 1979.

- (b) Underthe new scheme, every passen-
er' embarking on an international journey
%mm India by air or by ship willhave to pay
a tax of Rs. 50 if the journey is to a neigh-
bouring country, i.e., Afghanistan, Bang-
ladesh, Bhutan, Burma, Nepal, Pakistan,
Sri Lanka and the Maldives, and of Rs.100
if the journey is to other countries. The
tax will be collected by carriers and deposit-
ed with the Government, Passengers
travelling by sea from Rameswaram in
India to Talaimanar in Sir Lanka have
however, been exempted from the tax,
Diplomats and transit passengers are also

exempt.

(c) The new. scheme of Foreign  Travel
Tax is d=signed to eliminate evasion or
avoidance of tax and is also very much
simpler to administer.

(d) The new scheme has come into force
with effect from 15 June, 1979 and was not
applicable during the period ending gist
March, 1979. However, the estimated
revenue realisation for a whole year under
the new scheme would be about Rs. 1o
creres,
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Impact of New Distribution Scheme on
prices of Essential Commodities

927. SHRI DHARMAVIR  VASIS-
HT : Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) the impact of the new Production-
cum-distribution system launched on July
5 ‘1:1979 on prices of essential commodities;

n

(b) whether the prices differed from place
to place and State to State ; if so, reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL) :
(a) and (b), Itis yet too early to make an
assessment of the impact of the new Produc-
tion-cum-distribution  scheme, launched
on July 1, 1979, on the prices of essential
commodities,

Tl:.ird Level Air Service for North
Eastern India

28. SHRI DHARMAVIR VASIS-
HI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the National
Transport Policy Committee had recom-
mended introduction of (Third Level)
Air Services in North-Eastern India to
provide unhindered communication facili-
ties to the hill States ; and

(b) if so, the Government’s reaction
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK) : (a) and (b). Yes,
Sir. The proposal is under examination of
the Government.

Study of Comparative Performance
by States in Cooperative Movement

929. SHRI N. TOMBI, SINGH ; Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state

{a) whether Goverriment have made any
study in respeet of the comparative perfor-
mance of the States in the cooperative
movement ;

(b) if so, the results thereof ;

(c) if not, do Government propose to
make a study in this regard ;

(d) whether Government are aware that
cooperative movement is being handicapp-
ed by big monopoly houses ; and

(c) if so, the steps being takem to remove
this handicap?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE , CIVIL
SUPPLIES AND COOPERATION
SHRI KRISHNA KUMAR GOYAL) :
a) and ‘gb), The Working Group on Coop-
eration for the Fifth Five Year Plans as a so
the Working Group on Rural Credit and
Clooperation for the Five Year Plan (1978—
83) have classified the States in the three
broad groups, keeping in view the level of
growth of the cooperative movement
(particularly cooperative credit).

Group ‘A’ : Punjab, Kerala, Gujarat,
Maharashtra and Tamil Nadu.

‘Grauf ‘B’ : Andhra Pradesh, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Madhya Pradesh, arnataka, and Uttar
Pradesh.

Group ‘C* : Assam, Bihar, Orissa, Rajas-
than, Manipur, Tripura, Meghalaya,
Nagaland and West Bengal.

(c) Does not arise.
. (d) No, Sir.
(e) Doe not arise.

Coordination between Centre and
States for Tourism

930. SHRI N. TOMBI SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
vast . tourism potential is being wasted due
to absence of a well-framed National Policy
on Tourism and lack of coordination bet-
ween the Centre and the States ;

(b) if so, will Government consider hav-
ing a national policy and its implementa-
tion through Centre-State coardination ;
and

(c) if not, details of the present arrange-
ment?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK) (a) to (). It
is the endeavour of the Government to -en-
sure that India’s vast Tourism potential is
fully utilised: through a well co-ordinated
and integrated approach wherein the
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Central and the State Government co-
operate closely in torism plannm%1 and
development. In pursuance is the
State Tourism Minister’s Conference was
convened in August, 1977, and again in
November, 1978 to discuss the formulation
of a perspective plan for tourism develop-
ment in each State/Union Territory, and
the selection of two centres in each State
for  development in the Central Sector,
In addition, coordinaticn in tourism plann-
ing between Central and State Govern-
ments is also achieved at the time of dis-
cussions in the Planning Commission on the
Annual Plans and the Five Year Plan.

Tourism Potential of North Eastern
States of Manipur, Meghalaya and
Nagaland

g31. SHRI N. TOMBI SINGH : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ,

(a) whether Government’s attention has
been drawn to the rich tourism potentials
in the North Eastern States of Manipur,
Meghalaya and Nagaland ; and

(b) if so, with what results?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK): (a) and (b)
While Government is aware of the tourism
potential of the States in the North-East-
ern region of India, because of restrictions
on the entry of tourists, both domestic and
international, into some of these States, it
has not been possible to develop and actively
promote  tourism to the desired ext-
tent in this region. However, at the Con-
ference of State Tourism Ministers held in
November, 1978, each State Government/
Union Teritory was asked to recommend
the development of two centres of Interna-
tional importance to be taken up in the
Central Sector. The tourist centres tenta-
tively proposed in the State of Meghalaya,
Manipur and Nagaland for development in
the Central sector during the Five Year
Plan 1978-83, are as follows :—

Maniper
(1) Lok Tak Lake

(2) Kaibul Lamjas Wild Life Sanctu-
ary.

Meghalaya
Shillong—Youth Hostel.

Nagaland
Kohima.

Details to be so undertaken and the
quantum of resources to be made available
for each scheme within the overall Sixth
Plan allocation are being worked out in
consultation with the State Government.

Refuelling and Nighs Landing facilities
a_t‘ lmpha.l airport
932. SHRI N. TOMBI SINGH : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) whether Government are aware that
the absence of refuelling and night landi
facilities at the Imphal Airport has
grave inconvenience to the pasengers and

" flight operators in the region ;

(b) if so, do Govenment propose to con-
sider providing these facilities there ; and

(c) if not, will Government make a com-
parative study of airport respecting their
business performance and facilities provid-
ed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PUROSHOT-
TAM KAUSHIK), (a) Indian Airlines
is aware of the absence of refuelling and
night landing facilities at Imphal aero-
drome. However, the refuelling facilities
at  Gauhati and Silchar aerodromes are
considered adequate to support flights to
Imphal.

Indian Airlines has scheduled no late
evening operations to any of its stations in
North-Eastern region nor has it any plans
to operate night services in the region.

(b) and (c) Does not arise.
Increase in Pensionary Benefils to
Pensioners

33. SHRI C. N. VISVANATHAN :
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the nature of the augmentation of
the pensionary benefits to employees of
the Government and the period from
which such increase in benefits is ad-
missible;

(b) whether Government are aware of
the deplorable condition of the pensioncis
retired earlier who have been hit hard by
the rising cost ofliving ;, and

(c) whether Government propose to al-
low compensatory increase in pensionary
benefits to all existing pensioners?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIOUARULLA): (a) A statement
indicating the position, 1s attached.

(b) and (c). Government are aware of
the difficulties faced b nsioners, and
have been granting relief at the rate of
5 per cent of pension, subject to a mini-
mum of Rs. 5 and a maximum of Rs.
25 p.m., for every 16-point rise in the 12-
monthly average of the All-India Work-
ing Class Consumer Price Index (1g60-
100), to compensate for the increase in
the cost of living to some extent. In addi-
tion, pre-1-1-73 penmoncrs are also granted
an ad hoc relief ranging from Rs. 15 to
Rs. 35 p.m.
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Simtement

mmmummmmwm Government The date of effect is shown
against each item :—

Serial Decision Date of
No. effect

1. Demrnes allowance paid at the average index level 272 has been merged 1a g0-9-19779
pay for pruposes of retirement benefits.

2, The system of calculating pension at the rate of 1/Both of the average emolu-  31-3-t979
ments for cach completed year of service , subject to 8 maximum of g3/Both
of average emolulents, has been replaced by aliberalised pensmon formula
incorporating a slab  system under which the maximum persion related
to 83 years of wrvice will be regulated as follows :—

(a) Upto first Rs 1,000 of average emoluments reckonable 350% of average emolus

for pension ments.
(b) Next Rs. 500/- . . . . . - . 45% uf average emo-
Juments.
(¢) Balance . P . ' . f . . . 409 of average emo.

luments

9, Maximum limit of permon has been raised from Rs. 1,000/- to Rs. 1,500/
including relief at the average index of 328

4. A furth~r 1n3talm nt of grad+d rclief to pensioners and fanuly pensioncns, at 1-12-1978
the rate of 5 % of pension, subject to 4 munimum of Rs. 5/- and & maximum
of Rs. 25/~ per month, at the average index level 328,

Office Expenditure of Industrial (b) In the 1t had been the
congtruction ul:epmﬂ:ndhdh practice mtr-‘rpe Indugtrial
. 8HRI JYOTIRMOY BOSU: Will w C:nqnmm of ]::di& ngitu to
STER mmm*mmmk Eﬂiut .dANIJ dubursing loans to meet resource 3::
xﬂl o However, 1n 197879, the &I'Pﬂ'ltlou
fie xponts el (s Lo pperion coom, wroms
nterest ato account i
Y “I.:mummim O d;u{ndu; '-nctmmng l:;, :i.uh'm-lingl loans. -
Indis with for
<each item the last three financial
whether ;R.GI author llect
1ties col
im(:Ltn&znmdmvmwof“w- {c) aad (d). The Corporation has
mnp received & sum of Rs. 10 crores ae intes
(g} do get interest-free loan from (ﬁ f;* lmm ° Tlﬂomm"n: India
:lw::dd' lndls or any other ore Ly lﬂ;ﬂw"“} 2 rm
(d) if s, total amount thereol ? Wdlﬂﬁa l;mﬂmucfﬁmt
THE TER OF STATE IN THE subsidy every year in nterest
MINISTR OF qrfmas SHRI :Evm'tbecamim. Total loans
WQUARULL&H} (a) : rhmil.l by the Corporstion from the

are  sct out Government of Indis amount to Rs. 16 350
in thulmc;:mlnmt crores.
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Snpommamt
(Rs. lakha)
%l; Expenditure Hends Years (Julv-Juve)

1976—77 :977-—@“:'}:3}9

1. Salanes, Wages and Bonus

g2  Workmen and Staff Welfare Exponditure .

8. Rent Account .

4 Printing & Stationery

5. Advertmement r .

6 Electnaty . .

7. Insuranc Account .

8 Thavelling and C onvevance

9 Duector's Honoranum/Renun ore
10 Ratrand Qixes
11, Miscellaneous Expensis

12, Auditor’s Remuneaation

13 RN Scn Review Commuttee Eapenses

14 Depreciation

TotAL

Cash Subsidy on Exports

5 SHRIJYOTIRMOY BOSU : Wil
the imister of COMMERCE, CIVIL
SUPPLIES _AND COOPERATION

Be plemsed to state

, (») total emh submdy on  exports
given, year-wise, from 1970-71 to 1978
79

(b) total mubmdy propgeed to be gi
during 197980, i

whether there are many  allegas
ung)ufmmnﬂ dlvmm: of ex»
port sutmdy,
(d) what are the detmls for the
lust five yemrs; and
¢) what action, if has been
ilthhmmmm%? -
THE MINISTER OF STATE IN
Y OF COMMER

THE MINISTR CE,
CIVIL SUPPLIES AND QOOFERA-

. 22 71 2723 81 40
115 1 69 1 50
416 58 69
. r 20 T 43 1 47
u 70 015 0 §o
0 57 o 40 0 50
. o 10 0 oy n 12
. 2 36 2 00 BT
093 0 40 o gb
LU T Lry O l'F]
5 L2 49 G yo
oty o o ob
1 60 o gf
o 6O o B4 1 50
41 b2 45 74 “-_-_53-_“1

TION (SHRI ARII BAIG)

() Year Amount of Cug
GW““"& up-
port pad (Rs,
1n Crores)

1970-71 34 99
197172 4798
1972-73 54 56
197374 55'18
197475 66+ 8a
1975-76 196 o9
1976-77 226 62
1977-78 311 34
1978-79 358 ge

(¥Provaional)

{B) The provimont  for  Cash

Compensstory fo gy s
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Rs. 299 crores. However, the actual
payment on this account will depend
upon the f.o.b. value of exports and the
claims  submitted by the exporters
o the Cash disbursing authorities.

(c) to (e). Since Cash Compensa-
tory Support is granted on the exports
already made and after scrutiny of the
shipping & payment documents, the ques-
tion of misuse or diversion of assistance
would not arise.

Alleged Charges of Tax Evasion

and YViolation of FERA Against

Members of Singhania Industrial
House

936. SHRI JYOTIRMOY BOSU : Will
the DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased to refer

to the reply given to Unstarred Question
No. 8819 in the 27th April, 1979 regard-
ing “‘alleged charges of tax evasion and
violation of FERA against members
of  Singhania Industrial House” and
state:

(a) total amount of alleged tax evasion
and violation of FERA by the Members
of the Singhania Family ;

(b) whether the Foreign Exchange
Regulation  Appellate  Board has dis-
posed of the appeals since then:

(c) if so, what follow-up action
any, has been or is being taken on the
same;

(d) whether it was revealed in the
report of the Committee on Public Under-
takings, Sixth Lok Sabha, 1977-78,
that another member of the Singhania
House was also involved in violation

of FERA; and

_ (e) if so, the details thereof and action
taken thereon ?

THE MINISTER OF STATE IN
‘THE  MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) : (a)
The total amount of foreign exchange
in respect of which charges under Foreign
Exchange Regulation Act were proved
and a panelty of Rs. 8-'25 lakhs was
imposed on M]s.  Juggilal Kamlapat

L f

Udyog Limited comes to SCie
37:822,05.
Information presently available in-

dicate that the total amount of panelty
imposed under Income Tax Act during
whe years 1975-76 to 1978-79 in 7 cases of
the Singhania  Group alone is Rs.
. 4,78,530/-. Prosecution under section
277 of .the Income Tax Act has been
Jaunched against Shri Gopal Krishan
. Singhania, natural guardian. of  Shri

'l
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Nidhipat Singhania (minor), for failure
to disclese the dividend income received
by him. Prosecution under section 277 of
the Income-tax Act hasalso been launched
against MJs. J. K. Synthetics for furni-
shing incorrect particulars in the Annual
Return of salaries prescribed urder . sec-
tion 206 of the income Tax Act. The
total amount of income .tax alleged to
be evaded is being collected.

(b) and (c). The parties filed appeals
before the Foreign Exchange Regu-
lation Appellate Board against the adju-
dication orders of the Director of En-
forcement and also requested for dis-
pensing with the requirement of deposit
of panalty for hearing the ancals. After
a preliminary hearing, the Appellate
Board ordered that in respect of the 2
appeals M/s. Juggilal Kamlapat Udyog
Limited should make a cash deposit ¢f
Rs. 50,000/- and Rs. 2,00,000/- and
deposit shares and debentures of a wvalue
not less than Rs. 1,25,000f- and Rs.
4,50,000 respectively with M/fs. Khaitan
& Co. Solicitors, till the expiiy of three
months after the disposal of appeals
without claiming any lien thereon. In
respect of Shri Rameshwar Aggarwala
it was ordered that he should deposit
Rs. 50,000/- each in respect of the 2
adjudication orders. It was further ordered
that the appeals will be heard after the
aforesaid stipulations were fulfilled. M/s.
Juggilal Kamlapat Udyog have deposited
the amount of Rs. 2,50,000/- and also
deposited requisite shares. Similarly
Shri Rameshwar Aggarwala has depo-
sited Rs. 10,000/- The appeals are pend-
ing for final hearing.

(d) and (e). Comimittee on Public
Undertaking (6th Lok Sabha, 1978-79)

(and not 1977-78) in their 16th report

has referred to the case against Shri

Bharat Hari Singhanja, former Mana-

ging Director of M|s. Juggilal Kamlapat
Udyog Ltd. who was charged for viola-

tion of FERA but was let off on adjudi-
cation and has recommended that the

case against Mfs. Juggilal Kamlapat
Udyog should be reopened and prose-
cution should be launched against S[Shri
Bharat Hari Singhania, Rameshwar

Agjarwala, N. P. Puria, R.M. Rastogi

and J.K. Udyog and Ganges manufacturing
company. The Government after exami=-
ning the matter in consultation with Mini-

stry of Law and the present Director of

Enforcement replied to the above recommen-=
dations of the Committee on Public Under-

takings stating that in the light of the

Law Ministry’s advice, Go-

vernment  considers that it will not he

worthwhile to launch prosecution against
the persons referred when the case is not
likely to succeed.
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The Committee after going through the
replies of the Government have again reco-
mmended to refer the case to the Atto
General for an “‘authoritative opinion®.
The suggestion to refer the case to the
Attorney General of India is being pur-
sued.

Missing Dollers from the Cash
Box of Hindustan Samachar

937. SHRI M. N. GOVINDAN
NAIR : Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state :

(a) whether any enquiry has been
made regarding Dollers found stolen
from the cash box of Hindustan Sama-
char, New Delhi;

‘(b) if so, the details;

(c) value of Dollers found missing
and to whom they belonged and how
they came to possess them; and

(d) action taken in the matter ¥

THE MINISTER OF STATE IN
TR  MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) : (a)
to (d). Investigation under the Forei
Exchange Regulation Act, 1973 indi-
eates that one of the executives of M/s.
Hindustan Samachar Ltd,, New Delhi
obtained U. S, 8. 1480 under proper
authorisation for his tour abroad in  Juieé,
1978 and on his return he did not surren-
der the unutilised foreign currency amoun-
ting to U.S. 8. 850/- but kept the same in
the ca sh chest of M/s. Hindustan Samachar
Ltd. The said U. S. 8. 850, according
to the complaint lodged on 1-2-1979
with the Police Station, was stolen.

A show Cause Notice for contra-
vention of Section (3) of the Foreign
Exchange Regulation Act, 1973==for not
surrendering 5::3 unused foreign exchange
within a period of thirty days of his return
to India has been issued on 4-5+79. Reply
to the show Cause Notice has since been
received by the Enforcement Directorate
and the case is being adjudicated under
the Foreign Exchange Regulation Act.

Services of Bombay’s Taj Mahal
Hotel Management to Run Washing-
ton Hotel

038. SHRI SARAT KAR : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Governmenf‘s atten-
tion has been drawn to the ‘Statesman®
Galcutta Edition dated 6th June, 1979
that a consortium of overseas Indian
residente is negotiating to buy for 835
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million Washington’s Hotel Shoreham,
one of that capital’s most fashionable
and prestigious hotels and use Bombay’s
Taj Mahal management to run it; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (a)
Yes, Sir.

(b) With the objective of securin
consultancy and technical services in
hotel operations abroad the Indian Hotels
Company &Taj Group) is presenly nego-
tiating with an American firm for such
an arrangement in respect of a hotel
in Washington. The matter is at nego-
tiations stage at present.

W‘—, 3

Implementation of Public Distribution
. Scheme

939. SHRI SARAT KAR : Will the
Minister of COMMERCE, CIVIE SUP-

PLIES AND COOPERATION be
pleased to state : -

(a) whether Government  realise that
the trend of rising prices has made the
proposed expanded public dissibution
scheme more relevant ;

(b) whether the circumstances in view
of the situatien prevailing at present has
also thrown up problems in the imple-
mentation of the scheme from 1st July,

1979 ;

(c) whether any meeting of the State
Civil Supplies Ministers had been con-
vened by the Centre to discuss these prob-
lems and to review the implementation of
the production-cum-distribution scheme ;
and

(d) if so, the details regarding decisions
taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF C OMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : (a) and (b). The production-
cum-distribution scheme which has been
launched from 1s July, 197g all over the
country on the lincs envisaged will be on a
permanent footing. Problems in  ime
plementing the scheme, as and when they
are identified, are being sorted out.

(c) and (d). Yes, Sir. A Conference of
State civil Supplies Ministers was conven-~
ed on 6th June, 1979. At the Con-
ference the State Governments while an-
nouncing their decision to launch
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scheme from 1-7-1979 also undertook to
ensure that complete coverage in terms of

area and commoditics under the scheme
will be achieved by the end of December
1979.

Worlsing of Rural Banks in States

940. SHRI VASANT SATHE : Will
the DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state :

(a) whether Government have reviewed
the working of rural banks in wvarious
States during 1977-78 and 1978-79 and
details thereof by broad indications State-
wise and year-wise :

(b) if so, what are the important¥find-
ings and the factors hampering the func-

tioning the growth of Rural Banks,
State-wise ;

{c) details of steps/decision  taken
during the last 2} years to strengthen the
working and growth of rural nks in
various parts of the country ; and

(d) results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) to (d). The

uestion, perhaps, refers to the findings of
3‘1& Review Committee appointed by the
Reserve Bank of India under the ir-
manship of Prof. M. L. Dantwala which
submitted its report in  February,1gv8.
Among others, the Committee
its conclusions on the field studies of
selected regional rural banks. The im-
portant findings of the Committee are
yndicated below :

(i) The Regional Rural Banks
make a substantial contribution
towards improving the credit flows
to the rural areas by becoming an
integral part of the rural credit
structure ;

(ii) Steps should, therefore, be taken
to accelerate the programme for
the establishment of more Regional
Rural Banks in deserving areas of
the country ; and

(iii) The control over fthe operational
accept of these banks should be

vested in the Reserve Bank of
India,

The operations of the Regional Rural
Banks and the policy in regard to them is
now guided by the Reserve Bank. A
Steering Committee headed by a Deputy
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Governor of the Reserve Bank of India
has been set up to monitor the progress of
these banks including the opening of new
banks and advise the Government on
various policy matters concerning them.

As on June, 1977, there were 48 such
banks covering 87 districts in sixteen States.
After the acceptance of the main recom-
mendations of the Committee, twelve
locations were approved in the last quarter
of 1978 for setting up new Banks, of
which eight have already been estab-
lished by the end of March, 1979. At
present 56 Regional Rural Banks covering
tor districts in 17 States are functioning
in the country.

The Government and Reserve Bank of
India have not undertaken any specific
State-wise review of the working of Re-
gional Rural Banks during 1977-78 and:
1978-79.

Excise Duiy on Petroleum Products

g41. SHRI BALASAHEB VIKHE
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FI-
NANCE be pleased to state :

i

(a) whether his attention has beenr
drawn to the news-item captioned °‘ India
has highest levy on petrol, kerosene
published in  Hindustan Times, New
Delhi, of 1gth June, 1979 ;

(b) if so, whether Government are con-
sidering to reduce the element of excise
duty in the price structure of petroleum
products because the high cost of road
transport adversely affects the cost and
price structure of the basic needs of the
community ; and

(c) what measures have Government
taken or propose to take to effect saving
in petrol consumption ?

THE MINISTER OF STATE IN THE.
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.

(b) Government realise the need for
restraining the consumption of principal
petroleum products in_view of the critical
crude oil situation. At present there is.
no proposal before the Government to
reduce excise duty on these products.

(c) The saving in the consumption of
petrol is sought to be ecffected mainly
through various fiscal and regulatory
measures.
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Rise in Prices of Essential Commo-
dities during the last Fifteen Months.

g42. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state

(a) what are the month-end prices of
essential commodities during the last
fifteen months in important towns in each
State ; and

(b) in view of the risirg nerd of the
prices, what measures have Government
taken to check this rise in prices ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) : (a) The wholesale price
indices for various commodities zre based
on prices at a large number of centres
and as such would reflect the overall price
situation in the country. The statement
indicating the monthly wholesale price
indices for sclected essential commo-
dities during the last 15 months is laid
on the Table of the House. [Placed in
Library. See No. LT-4617/79.]

(b) Government has already taken a
number of measurs to curb inflationary
tendencies, Additional measures would
be taken as and when necessary. Some
of the important measures taken are
‘briefly indicated below:—

(i) Instructions have been issued to
various Central Government De-
partments to exereise utmost econo-
mic discipline and reduce Govern-
ment expenditure.

(ii) State Governments have been re-
quested to adhere to authorised
overdraft limits and to restrict
non-plan expenditure.

(iii) An Ordinance has been promul-
gated to postpone by one year
repayment of instalment of com-
pulsory deposit falling due on

July 6, 1979.

(iv) Reserve Bank of India has tightened
bank credit against sensitive com-
modities namely sugar, oilseeds,
edible oils and pulses. Reserve
Bank of India has advised com-
mercial banks to keep a strict vigi-
lance on advances against such
commodities in order to check any
tendency to utilise bank finance
for hoarding.

(v) The scheme of monthly releases of
sugar by Government was re-in-
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troduced with effect from June
1979 with a view to maintaini
the prices of sugar at reasonab
level. From July 1, 1979,
trictions on weekly sale and
patches of sugar have been reim-
posed.

(vi) The ex-factory prices for printi
paper and cream laid or
paper have been fixed at Rs. 3,000
and Rs. 3,785 per Metric To
raspectively. Under the  Paper
(Control) Order, 1979, the Central
Government has empowere  itself
to direct disposal of stock and sale
of white printing paper and cream
laid or wove paper.

(vii) Slthough the procurement prices |
of rice and wheat were increased
during 1978-79  (Kharif) and
1979-80 (Rabi) marketing seasons
respectively, the Central issue
prices for foodgrain for the public
distribution system have not been
increased so as to hold the price
line. The demands of the State
Governments for allocation of
wheat and rice are being met in
full. State Governments have
been requested to strengthen their
public distribution system with a
view to making foodgrains awail-
able to the vulnerable sectionsof
population at reasonable prices.

¢ (viii) State Trading Corporation has
started open market intervention
in edible ojls by selling impor
oil. STC continues to meet
requirements of the vanaspati in-
dustry and also of the State
Governments in respect of imported
rapeseed oil. 1

(ix) Efforts are being made to improve
the movement of goods by rail.
There has been considerable im-
provement in the movement
foodgrains to North Eastern States.
During the past 20 days of jJune,
1979, 51,000 tonnes of foodgrains
have been received in ' North-
Eastern States. |

(x) Import of essential commodities
like cement, edible oils, pulses
and soda ash, in short supply, is
being continued.

(xi) State Governments and Union
Territory  Administrations  have
been requested to strictly enforce
the provisions of the Standards of
Weights and Measures (Packaged
Commodities) Rules, 1977, Esen-
tial Commodities Act, Price Display



105

i Orders and similar other enact-

& ments. They have also been
asked to keep a close and constant
watch on the price trends and to
(:urb unwarranted increase in the
prices of wvarious essential commo-
dities.

(xii) The Production-cum-Distribution
Scheme has been launched from
July 1, 1979, to cover larger popu-
lation and more articles of daily
neeessity. The Scheme is expec-
ted to be in full gear by the end of
the year.

(xiii) Special efforts are being made to
increase the production of oil-
seeds and pulses.

Seizure of Gold and Gold Ornaments
in Sahebganj Town

g943. SHRI K. A. RAJAN : Will the
DEPUTY PRIME MI'\‘I[S‘I‘ER AND
MINISTER OF FINANCE be pleased
to state :

(a) whether the Central Excise Official
had seized gold and gold ornaments from a
shop and residence of a gold dealer of
Sahebganj town in Deoria district in
QOcztober, 1977 ;

(b) if so, the full details

(c) whether it is a fact that these items
were kept in Government treasury at
Gorakhpur ;

(d) if so, whether the contents are
missing from the packets ; and

(e) if so, the action being taken in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d). A
quantity of 1487 gms. of primary gold and
gold ornaments valued at about Rs. 80,500/-
was seized from the residential and busi-
ness premises of Sh. Gopi Krishna son of
Shri Bhimraj of Mohalla  Sahebganj,
Padrauna, District Deoria by the Central
Excise officers on 7-10-77. These items
were kept in two _sealed packets and
deposited with the local treasury at
Gorakhpur.

The case registercd under the Gold
(Control) Act in this regard was adjudi-
cated on 21-7-78 resulting in imposition
of personal penalty ofRs. 5000/~ and
ordering release of gold on payment of a
redemption fine of Rs. r10,000/-. The
party paid the fine and penalty on 4-5-79
and at the stage of release of the gold
when the relevant packets were opened
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it was found that the packets contianed
iron nuts and bolts in place of gold.

(e) The case is being investigated by
Central Bureau of Investigation, Lucknow
and the police. Two Inspectors of Central
Excise involved have been placed under
suspension .
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946 SHRI CHITTA BASU Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state

(&) whether the G of 77 1n the
UN&TAD V held m.ﬂl, proposed
for an international debt Commimion to
tackle the debt problems in the third

»

(b) 1f so the decimons taken thereon P

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIT BAIG) (a) Yes,
r

(b) In view of the wide differcnces bete
wreen the developing countries and the
developed countries on this imue, the
negotistions  held  were nconclusive,
The

Board of UNCTAD for further conmdera-
tion

Alrworthiness of Air Puses
g47 PROF SAMAR GUHA : Will
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g SHY B U

the Minister of TOURISM AND
OML.AVTATIONI!M“M:

(a}whe&ulnmd'mw

airworthiness of  Air

. B, Government grounded
technical check-up;

(b) whether Government of India have
all Air Buses crafis from
S.A; and

(¢) if so, the reasons for not following
precautionary  measures for technical
i e et in Todi
on 1n: as
Govtrnment ? K

THE MINISTER OF TOURISM
% CIVIL aV]&TION (SHRI
) G Kﬁ%%ﬂllﬁ (m
c uent to ~10 ai
nend(é-m inm the American ajr
worthinem Authorities ordeied certain
checks on pylom to wing attachment to
be carried out within upecaﬁtd perind on
all DC-ro mireraft. The man urer
of Airbus aircraft informed all concerned
that the design of the Airbus pylom to
mng d;lmdmwnt was d:m and meets
requirements does mnot
warrant chcrkl and that Eastern Airlines
American Operator  of Awbus) was
i this inspection only to sansfy
Airworthiness Authority’s re-
quest. Although no inspection, what-
socver, was required on Airbus (A«ionm)
sircraft as per the manufacturer,

Airlines on their own, as a measure of
t caution, for certain

<checks to be done on Indian Airlines
Airbus aircraft in consultation  with
Airbus Industries (manufacturer of Air-
bus) and the Diector General of Civil
Aviation. Indian Allines Aithus were
not grounded specifically for this ins-
pecuion but the checks were to be done
in phased manner during the major ins-
pecuons. This i on has been done
('m two  Airbus nrcraft and found to
ntlﬁclﬂn' othrr aircraft will
the mafar ins-

maion % llte one-time” exercise
[h} No, Sir, Awbus aircraft are pure
chased fromn France.
International Flights from and to
Oalomtta Adrport

. PROF. SAMAR GUHA : Wil
inister of TOURISM AND CIVIL
AVIATION be pleased to state :

a) whether Calcutta Airport has been

the councerped International

At tyuthemd&ﬂurpmtm
LH
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(b)il'n,ﬁﬁcw;'

) whether i deals
S: w:&d air ﬂm’l«u

(d) rﬂnhimﬁmw

Internati
will be improved ; and
{e) if 50, fa-1s thereabout ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION  (SHRI

SHOTTAM
Eﬁmdﬂ Calcutta ai nvgf"&é ol

iscd as *Orange Star’ by the Inter-
moml Federation of Airline Pilots As-
sociation. The other category of mfe
airports is ** Excellent ™.

() Yes, Sii.

(d) nnd () Calcutta airport is equipped

facilites to cater tothe

mqmremmu all International air

services and is suitable for handling all
types of airciaft.

The yuestion of giving inducement in
the form of rebate on landing charges for
all international flights lansug at Cal-
cutta airport hetween 2200 hrs and ofoo
hrs. is under consideration.

Fair Price Shops in Almora and Pithor-
garh Disgricts in U. P.

g49. DR. MURLI MANOHAR
JOSHI: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state :

(a) the number of fair price shops in
mr_h} of lhr dm;ru:ls Almora and Pithora-
garh in U. P.

(b) whether  Government are aware of
Ln-d:hlp&redbythepm?lrof the
remouummthsrmdm the
availability of esmential cnmfuﬁdu like

Mm.ﬁu]mumenl standard
§

(c) whether Government hw for-
mulated any schems to cover the remote
areas of each of these two cts under
the new public’ distibultén dthhe
supply of cmential commoditics, and if
e, the detaily thegeof 7 AL

THE MINISTER OF STATE IN
'J'HB me OF mm,

:.2‘”;":‘%’"?’ o0 P
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Forelgn Collaboration with Hogel
Bustiess

SHRI DILIP CHAKRAVARTY:

1 the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

] d\:lﬁl:ther Cimmgcucnt have taken
any nite policy igion regardi
foreign collaboration in Hotel Mm:%

b) whether any proposals from the
pri(vme sector are pending consideration;

(c) whether these hotels are
w to help the Jow income groups;

(d) the details thereof ?

THFE. MINISTER OF TOURISM
AND CIVIL AVTATION (SHRI PURU-
SHOTTAM KAUSHIK‘): (a) A review
is in progres and no final decision has
yet been taken.

(b) Apart from the application of Ms,
The Delhi Cloth and General Mills Com-
y Ltd.,, Delhi, no other  proposal
the private sector for sctting up a
hotel with foreign collabmation is pend-
ing consideration with the Secrctariat
for Industrial Approsals in the Mimsiry
of Industry, the concened agency of the
Government  in  these  maticrs,

(c) and (d). No, Su., The proposal
envisages the sciting up of an Indian
Company for putting up a 5-star super
deluxe hotel in Delhi at an approximate
cost of Rs. 18 wores.

Collection of Income-Tax Arrears
from Big Indusirial Houses

1. SHRI DILIP CHAKRAVARTY :
will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state :

a4

(a) the made in the collection
of arrears income- ax and Syr-tax
from the big industrial houses during the
coursc of January to May, 1979 ; and

(b) the details thereof ?

MINISTER OF STATE IN
THE MINISTRY OF FINANCE RI
ZULFIQUARULLAH) : (:1! (b).
At present, information outstandi
Incomr-tax demand is not being collec
in respect of all cases belonging to the
large indusirial houses. Quarterly re-
ports arc received from the field officers
in respect of outstanding demands of
over Rs. 10 lakhs in each case. Since
these repmts are recemed as  on g1t
Maich, goth Juue, goth Septemiber and
gist December, figures relating to  these
casrs ay at the end of Mav, 1979 are
not availablt

According to currently available infor-
mation, in cascs belonging to lmge indus-
trial houses [ic., conrerns  registered
under section 26 of the Monopolies and
Revtrictive Tiade Practices Act, 1g6g,
a8 falling undet section 20 (a) of the
said Act], income-tun in arrears
gating to Rs. 1115 crones weie vuistands
g on  q1-12=78  besides  demands  of
Rs. 7°9i% crores mot fallen due in these
caws. Out  of the above, the total
ncome-tax of Rs, 7:40 crores was collect-
edfreduced/adjusted 1111 g1-3-79,

The surtax in arrrars 1n such cases as
on g1-12=78 amounied to Rs. 006 rrores
out of which the collections/riductionsf
adjustments (1l 31-3-79  wus . mro4
crores.

The list of the conterns whacin de-
mands had been  collectedpeduced/ad-
justed  duwing the persod gi-12-78 1o
31-4-79 together with the  amounts of
collectionfreductionfadjustment  is  given
in the statement anncxed.

Statement

(In lakhs of rupees)

Collection|
S.  Name of the Name of the Company fd"d“mf
No, Group j]flmm
31128 to
31-3-1979
- 1 2 o -—-—---—-—._*..H_,,_._
INCOME TAX
1. ACC. Associated Cement Co., Lid. 1190

g. Birla Bliarat General and Textile [ndustries, Litds 1263
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1 2 3 4
g. Birla Birla Jute Manufacturing Co., Ltd. 7'Bg
4 New Swadeshi Mills of Ahmedabad Ltd. 23'95
5 u National Enginecring Industries, Ltd. 24'48
6 Eastern Spinning Mills, Lud. 7°95
PR Jiyaji Rao Cotton Mills, Led. 64-21
8 . General Marketing and Manufacturing Co., Ltd. 28-31
9 » Texmaco Ltd. 1 52
10. J. K. Singhania J. K. Udoyog Ltd. 17 87
11. Kamani Kamani Brov. (P) Ltd. 164 52
12. Kamani Engg. Corporation Ltd. 226-88
13. Kapadia Killick Maganlal Chaganlal (P) Ltd. 611
14. Kbatau Siemens India Ltd. 29' 76
15. Mahindra & Mahindra Mahindra and Mahindra Led. 21 93
16. Modi Modipon Ltd. 15'00
17. - Modi Industries, Ltd. 18 40
18. R.N. Goenka Traders and Traders 9 69
19. Sarabhai Suhrid Geigy Co., Ltd. 8mn
20. Surajmal Nagarmal  Asiatic Oxygen Ltd. 674
ai. Tata Tata Sons, Ltd. 9-95
22. Thiagarsja Saroja Mills, Ltd. 298
23. United Breweries Hoechst Pharmaceuticals, Ltd. 10°49

SURTAX ;;:;;—-—
1. Burla M/s. Taylor Instrument Co., Ltd. 397

Norz :—The above list is not exhaustive and covens only those cases about which information
has 8o far been received in the form of quarterly statements referred to in reply,

Sewdexys” Concession for Air Flight
Round the Country
SHRI DILIP CHAKRAVARTY:

Wil the Ministes of TOURISM AND
QIVIL AVIATION be pleased to state:

n) whether is being contem-
ol mnm:‘y&u’ concession for
air flights round the country in the Inter-
national Year of the Child;

(b) if so, the details thereof; and
(c) if no, the reasons thercfor?

MINISTER OF TOURISM

Indian Airlines also gives 50% discount
to students travelling in groups of 10
or more for travel between any points on
Indian Airhines pet-wuk in Indie whin
study tours and excursions ar¢ sropsoied
by educational institutions.
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Refagmslon of Thme Bar wndsr Cusioms
Wil DR FAIME M

)theclnlmwhlchuﬁmd-havcbem
e “proviions of Sesion. 7)o s
ajir
Customs Act, 1962 ;

g ) the reasons  for doim, when
h&lm z?u h":ll no
Pprovision for relaxgtion me undet
scction 27 (1) of the Customs Act ;

(c) whether there is any ision un-
derthr(}l.ulommfnr ising Joint
Secretarics and Members of the
tmduucﬂmlszormﬁufthcmmm
Act, 1082 to relax the
&cﬁmzﬂl)d‘&eﬁum.\d md

(d) if not, under what authority of law,
been given the powa to relax
the time limit ?

MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) } &llnfﬂﬂl'ln
is collected nnd wil laid on the

of the House.

58

b) to (d), Thereis no fic
nn(de)r th(z,&numsl Act.lp:c' to grant
of -

no power to grant

refund of a tlu: which had been 1llegally
collected and further that Scction 27 of
the Customs Act, 1962 would anlv bat
the remedy and not comple tely extinguish
the right nft.hc assossee and that ot would
be open to the Gover uent, 1n appropriate
cases, to grant sefund of taxes wlnch has

bem erroneously or un-lawfully realised.
Accordingly the Govtrnment 1 consulia-
tion with the Comptraller and Audito
General had drawn up certsin categurics
of cases 1n which refunds could be consi-
dered in relaxation of the time bar under

given thi i ;igl
ua‘c‘uum:z& um
reinion m‘m e
» L]
power to & Joint Secretary is in otder.

Upgradadon of Rajkot Cley in Gujaris

% V. G. HANDE : Will the
D TY PRIME mmn
MINISTER OF FINANCE be pl

(m) whether it is a fact that the ghn
E}hmwl&;tlxcpr N’kchmq (Central)
1 il, 1 iscussion rcprd.tng
upgradation of ?ilﬁu )

) whether kot city in Gi
Seed e lzgmdu:d}}
wﬂ-ﬂwrm

(c) steps intended to be taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR

zuglou_umum) (o) god ).

Side of thr National .]uint d‘.ﬂ-

sultative Machinery was held on the

April, 1977 to discum the mﬂhneblon

xqiemetmm the Third PIY Commindon's
Ly “'I l

Ghlpw 5!:. Volumte IV of mwtkepm

(caty) :Ii:wmrr in abnormally expensive
placesin relaxation of the population norms
and not fin upgrading their classification.
Raykot 18 included in the list of 26 cities
being considried in this connection.

{c) The t of the « ive
custliness of the ﬂnu has bern completed.
This matter 1» being  cxamined
bv o Comnuteer st up by tle  Nationgl
Council  Jorot Conultative Maclunery),

Sanctioning of Credit Limits for
of Cotton Procurement
Operation hers

SHR1 V.G. HANDE : W:ll the
D PRIME MINISTER
MINISTER OF FINANCE be plalled.
to state :



M9 Woitten Austodte ' /JULY 18, 1009 .

the pecomury roquired oredit limin for
the uperation of the Cotton Procurement
in Mahprashtrs ; and

_(b) if w, the details of the instructions
SlMII"ﬂtheuﬁun taken in purwance

THE MINISTER OF STATE IN THE
MINISTRY OF

FINANCE  (SHRI1
I 5
State ive bank
the Reserve Bank of
i, - 'mcﬁuﬂéh;ct
imits . crores to
Mabarashira State Crpastioe Marketing
Federation for 1978-79 to meet the
financial requirements of the Scheme.
The limit was operative upto 30-6-1979.

V.G. HANDE : Will the
of COMMERCE, CIVIL SUP-
AND CO-OPERATION be pleased

i

whether Government propose  to
a&;ﬂtmm&m.nomm
soqmec H

GMOIPND~aJob [lT=1499 L8wt7-8:79~Bg0

export target the export
i ,  Studde -
[y G ot Bl

fixed at Rs. 30 or the year 1979-80.
Export raade by any ex-
Pt!q:)l' i ?(:l.ttc under the

(c) No amistance is provided by any
foreign country.

10.06 hrs.
Ebbduiu July 16, 1979/
3{-&&5. 1901 (Saka).



